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Kazmi, Shri Syed Mobammsd Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.--South-West). N

Kelappan, Shri K. (Ponnani).
Keshavaienger, Shrl N. (Bangalore Nogeh).
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K—eondd,

Keskar, Dr. B, V. (Sultanpur Distt.—South).

Khon, Shri Ssdath All (Ibmshimpetnam),

Khardekay, Shzi B, H. (Kolhapur cum
Smamn),

Khare, Dr. N. B. (Gwalior).

€hedkar, Shri Gopalreo Bajirao (Buldans.
Akola).

Khoogmen, Shrimati B, (Autonomous Distts.
—Regerved—Sch. Tribea).

Khuda Baksh, Shri Muhammed (Munhbida-

_ bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankupa),

Rottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharys J. B. (Bhagalpur cum
Purnea).

Kzishna, Shri M. R. (Karimnagar—Reserved
—Sch. Caates).

Krishna Chandra, Shri (Mathura Distt.—
West), -

Krishaamsehari, Shri T. T. (Madras)

Krishoapps, Shri M. V. (Kolas). ¥

Krishnaswami, Dr. A. (Kaocheepiyam).

Kureel, Shri Baij Nath (Pratapgeeh Distt.—
West cum Rac Bareli Distt—Bast—Re-
scrved—Sch, Castes).

Kurcel, Shri Piare Lal (Banda Distt. oum
Fatehpur Distt.—Reserved—Sch. Cystes).

L

Lakshmayys, Shri Paidi (Anantspur).

Lal Singh, Sardar (Ferozepur-Luihiana).

Lallanji, Shri (Paizabad Dint.—North-
Went).

Cagknr, Shri Nibaran Chandm (Cachar-
Lughai Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. com Etawsh
Distt.—West cum Jbansi Distt.—North—
Rarrvad—Sch. Castes).

M
&adiab Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibosarsyan Singh (Sundar-
g2 br—Rowswd S Tyibes).

Mahaye, Shri Bhajeharl (Manbhum South
cwm Dhalbhum).

Mahodsya, Shri Vaijansth (Nimar).

Maitra, Shri Mohit Kumar{Culcutta—~North
West). ;

Maibi, Shri Chaitan (Manbhum—South cum
Dhalbhum-—Rescrved—Sch, Tribes).

Majhi, Shri Rem Chandra (Mayurbhanj—
Reserved—Sch. Tribes).
Majithia, Sardar Surzjit Singh (Taran Taran).

Moslaviys, Shrl Keshava Deva (Gonda Diett.—
EBast cum Basti Distt.— Weat.

Malligh, Shri U. Srinivasa (South Kanars—
North).

Malvia, Sbrl Bhagu-Nandu  (Shejapur-
Rajgarh —Reserved—Sch. Castes).

Malviys, Pandit Chetur Narain (Raisen).

Malviys, Shri Motilal (Chhaterpur-Data-
Tikamgarh—Rescrved—Sch. Castes).

Mandal, Dr. Pashupatl (Bankurs—Reeerved—
Sch, Castes).

Masaarene, Kumari Annie (Trivendrum),

Masuodi, Maulana Mchammad Saced
(Jammu and Keshmir).

Muaeuriya Din, Shri (Allahabad Distt.—
Bast cum Jaunpur Distt.—West—Re-
eetved—Sch.  Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edwazd Paul (Tiruchirspalli).

Muthen, Shri C. P. (Thiruvelizh),

Mavalankar, Shrimatl Sushila (Ahmedabad

Maydeo, Shrima:l Indire A. (Poona South).

Mehta, Shel Asoka (Btandaca).

Mehua, Shri Balvantray Gopaljee (Gohilwed).

Mehta, Sbrl Balwant Sinha (Udaipur),

Mchts, Sbri Jeewaniraj Jodhpur).

Menon, Shrl K. A. Damodara (Kozhilode),

Minimars, Shrimst{ (Bilsspur-Durg-Reipur
—Reserved—Sch. Castes).

Mishme, Pandit Suresh Chandra (Monghyr
North-East).
Mishre, Shri Bibbutl (Saran com Cham_
paran).
Mishes, Shri Lalit Narsysn (Darbhangs
cum Bhaga]pur).
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M —comd,
Mishra, Shr! Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr-~
North-West).

¢
Mishra, .Shri Shyam Nanden (Darbhange— °

North).
Misrs, Pandit Lingarai (Khurda).

Mirte, Shri Bhupepdra Nath (Bilaspur-
Durg-Ralpur).

Misra, Shri Raghubar Daysl (Bulapdshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Dist.—
South).

Missir, Shri Vijineshwar (Gays North).
Mohd. Akbar, Sofi (Janmu and Kashmir),
Mohiuddin, Shri Ahmed (Hydetabad City).
Morerks, Shri Radheshyam Ramkumar
(Ganguaager-Jhunjhunu),

More, Shri K. L. (Kolhspurcum Satara—
Reserved—Sch. Castes).

More, Shri Shankar Shantaram (Sholspur,
Muchaki Koea, Shri (Bastar—Reserved—
Sch. Tribes).

Mudallar, Shri C. Ramaswamy (Kumbako,
oam),

Mibammed Shafes, Chsudburi  (Jamru
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcurm—
Nor.h-East).

Mukne, Shrl Y. M.
Sch. Tribes).

Muniswamy, Shri N. R. (Wandiwash).
Muniswamy, Shri V. (Tindivansm).
Murli Msnohar, Shri (Ballia Distt. Best).
Mur:hy, Stri B. S. (Eluru).

Muzafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kimi (Bhagelpur cum
Purnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thanz—Reverved—

N
Naidu, Sbrl Nalla Reddi (Rajabmim-
dry),
Nair, $hri C. Kristmao (Outer Delhi).

Nair, Shrl. N. Sceckanten (Quilon cum
Mavelikkara).
Nambiar, Shri K. Apanda (Meyuram),

Nanadas, Shri Mangslagiri (Ongole~Re-
served—Sch. Castes).

Nanda, §hri Gulzarilal  (Saberkantha).
Narmsimham, Shri S. V. L. (Guntur).
Narasimhan, Shri C. R. (Krishoagini),

Nashar, Shri Purnendu Sekhar (Diamand
Harbour—Rescrved—Sch, Castes),

Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).

Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil),

Nehru, Shri Jawaharial (Allahsbad Distt.—
East cum )Jaunpur Distt.—West).

Néhru, Shrimati Shivraj Vati (Lucknow
Distt.—Central)

Nebru, Shrimati Uma (Sitapur Diett.
¢um Kheri Distt.—Weat).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R. (Dbarwar—South).

@Nevatla, Shri R. P. (Sahjahanpur Diatt.
—North ¢cum Kheri—Eaer).
Nijahngapps, Shri S. (Chjmldrug).

P

Palchoudhury, Shrimati Ila (Nabadwip).
Pande, Shri Badn Dutt (Almora Distt,—
North—East). =

Pande, Shn €. D. (Naini Tal Distt.  cum
Almora Diatt.—South-West c¢um Barellly
Distt.—North).

Paodey, Dr. Nawabar (Sambalpur).

Pannalal, Shri (Faizabad Distt.—North-
West—Receczved—Sch, Casten).

Paragi Lal, Chaudhari ( Sicapur Distt. cum
Kherj . Distt,—West—Reacrved—Sch,
Castes).

Paranipe, Shri R. G. (Bhir),

Parekh, Dr. Jayantial Narbheram (Zale-
wad). )

Parikh, Shri Shantile) Girdharilal (Meh-
sand DBast).
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P—contd,

purmar, Shri Rupa)i Bhavji (Panch Mahals
¢um Baroda Bsat—Reserved—Sch. Tri-
bes).

Patsskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaflarpur cum
Darbhangs).

Patel, Shrimati Maniben Vallabhbhai
(Kaira South).

Pateria, Shrt Sushil
-North).

Padl, Shri P. R. Kanavade (Ahmednagsr
North).

Paul, Shri S. K. (Bombay City—South),

Patil, Shri Stankargauds Vecransgauds
(Belgaum South).

Pamaik, Shri Uma Charan (Ghumsur).

Pawar, Shri Vyanhatrao Pirajirso (South
Satarz).

Pllai, Shri P. T. Thanu (Tirunelveli).
Pocker Saheb, Shri B. (Malsopuram).

Prabhakar, Shri Naval (OQuter Delhi—
Reserved—Sch, Cases),

Punnooge, Shri P. T, (Allenncy).
R
Rachiab, Shn N. (Mysore—Reserved—
Sch, Cases).
Redha Raman, Shri (Delhi City).
Raghavacbari, Shri K. S. @Pemukonds),
Raghavaish, Shri Pisupsti Vekswm (On-
gole).

» Raghubir Sehei, Shri (Btah Distt.—North-
Bast cum Budeun Distt—East),
Raghubir Singh, Choudhsry (Agrs Diatt—
East).
Raghunath Siggb, Shri (Banaras Distt.—
Cental),
Raghurzmaish, Shri Kotha (Tenali),
Rahman, Sbri M. Hifmr (Momdabad
Distt,—Central),
Ra] Bahsfur, Shri (Jaipur-Sawsi Madbo-
pur), =

Kumar (Jabalpur

Rejabhoj, Shri P. N, (Sholapur— Reserved
—Sch. Castes).

Ramwchender, Dr. D. (Vellore).
Ramansnd Shastri, Swami (Uanso Distt, cum
Rec Bareli Distt.—West cum Hardoi.
Distt.—South-Esst—Reserved—Sch. Castes)
Ramananda Tirths, Swami (Gulberga).
Ramasenu, Shri M. D. (Arruppulkdottai).
Ramaseshaish, Shri N. (Parvathipuram).
Ramaswamy, Shri P. (Mshbubusger—
Reseryed—Sch, Castes),
Ramaswamy, Shri S. V. (Salem).

Ram Duas, Shri (Hoshierpur—Reserved
—=Sch. Castes). .
Ram Krishan, Shri (Mohindergarh).
Qamnanaysn  Singh, Babu (Hazaribagh
Weat).

Ram Seran, Shri (Moradabad Distt.—
West).

Ram Shankar Lal, Shri (Basti Diett.—

Central-East cum Gorakhpur Distt.—
West).

Ram Subhag Singh, Dr.(Shahabad South)

Ranbir Singh, Ch. (Robusk). )

Randaman Siﬁ Shri (Shahdol-Sidhi
—Reserved— Tribes).

Rane, Shri Shiviam Raogo (Bhusaval).
Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch., V. Rama (Kakinada).
Rao, Shri B. Rsjegopals (Scikafulam),
Rao, Shri B. Shiva (Souch Kanara—South)
Rao, Shri KadYala Gopals (Gudivads).

, Shri Ke Moha, jahmupdry
m_m«m—%ﬂ. Cxtes.' Ra

Rao, Shri Kondru Subba (Eluru—Reserved
—~Sch. Castes).

Rao, Shri P. Subba (Nowrengpur),

Reo, Stri Pendyal Ragheva (Waraagal.
Reo, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitul (Khsmmam).

R erved—Sch. Canenge o
Ray, Shri Bimaksor (Cuttack).

Razmi, Shri Said Ullah Khan (Sebore).



* Reucontd.

Reddi, Shrl B. Ramschendra {(Nellorc).

Reddi, Shri C. Madhao (Adilabad),

Reddi, Shr! Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Kenm.
nagsr),

Reddy, Shri K. Jenardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbrl T. N. Vishwanaths (Chit-
toor).

Richardson, Bishop John (Nominated—
Andsman and Nicobar Islands).

Rishang Keishing, Shri (Outer Manlpur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deoria Diste.
—West).

R Narain, Shri (Mirzapur Distt. cum
aairas Distt.— West—Reserved—Sch,
Castes).

Sahsya, Shri Syamnandan (Muzaffarpur
Cenrral).

Sahu, Shri Bhapabat (Balagore).

Sahu Shri Rameshwar (Mumflrpur cwm
rbhmn—Rner\rcd— ch. Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ?,ucknow Distt.
cuym Bara Banki Distt.).

Samants, Shri Satis Chsndra C'I‘lmhk)

'y sh "Phulb j—
Sz S Ry e

Sapkampandian, Shri M. (Sankaranaylnar-
kovil).

Sarma, Shrl Decbendra Nath (Gsuhsti).

Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satlsh Chande, Shri (Bareilly Distt. South).
S o, Yo Yo G
Sen, Shrl Phani Gopal (Purbea Central).
Sen, Shrl Raj Chandra (Kotah-Bundl).
Sen, Shrimati Sushama (Bhagslpur South).

Sewal, Shri A. R. (Charaba-Sirmur).

Shsh, Her Highness Rajmara Kamlendu
Mati (Gerhwal Distt.—West cum Tehrl
Garhwal Distt. cwm Bijnor Distt.—North.)

( vt )

Shah, Shri Chimanlal Clthhhn (Gohil-
wad-Sorath).

Shah, Shri Reichand Bhai N. (Chhind-
wara),

Shahnawaz Khan, Shri (Meerut Distt.
~=North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
~——West).

Sharma, Pandit Balkrishna (Kappur Distt.
—South cam Etawah Distt.—East).

Sharma, Pandit Krishms Chandma (Murut
Distt.— South).

Sharma, Shri Diwan Chand (Hoahiarpur),

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar),

Sharma, Shri Radha Charaa (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cym Ballia Distt.——West).

Shastri, Shri Raja Ram (Kaopur Distt—
Central).

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha).

Shukia, Pandit Bhagwatichasan (Durg-
Bastar).

Siddananjappa, Shri H. (Hawsan Chikma.
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).
Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East),

Singh, Shri Dinesh Prawp (Bahralch
Distt, - East).

Singb, Shrl Girraji Sarma (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Dist.
—West).

Singh, Shri L. Jogeswar (laner Msnipur).

Singh, Shri Mahendre Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt.
—East com Ballia Dis(¢.—=South-West).
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Singh, Shri Tribhuan I:hrl)'ln (Banaras
Distt.—East).

Singbal, Shri Shri Chand (Aligarh Distt.),

Sigha, Dr. Sstyaparsin (Seran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinhe, Shri Banarzi Prasad (Moaghyr Sadr
com  Jamui).

Sinha, Shri Gajendra Prasad (Palamau

, cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailesh Pati (Patoa Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Parliputrs),
Sinha, Shri Satys Narayan (Samastipur
East). |
Sioha, Shri
West).
Sinhs, Shrimeti TarMeshwari (Pams East)
Sinha, Thakur Jugal Kishore (Muzaffar-
pur—=North-West).

Smmhasan Singh, Shri (Gorakhpur Distt.—
South).

Sive, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Soatak, Shri Nardeo (Aligarth Dlstt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Siger).

Somena, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),

Subrahamanyam, Shri Kandala (Vizize
nagaram).

Subrahmanyasm, Shri Tekur (Bellary).

Subramania Chettiar, Shri (Dharmapuri).
Sundaramm, Dr. Lanka (Visakhapasaam),
Sunder Lall, Shri (Ssharmnpur Distt.—
West cum Muzaffarnagar Distt.—North—

Reszrved=Sch, Castes),
Suresh Chapdrz, Dr. (Aurangabad).

Suriya Prashad, Shri (Morens-Bhind—
Racrvai«-Sch. Castes).

Setyendry Narayan (Gaya

(=)

Swami, Shrl Slvamurthi (Kushtagi).

Swuminadhan, Shrimati Ammu (Dindi-
gul),

Syed Mahmud, Dr. (Champaran . Bast).
T
Tandon, Shri Punushormmdas
bed Distt, (West)}.
Tek Chand, Shri (Ambale-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewari, Sarder Raj Bhanu Singh (Rewa)

Thimmaiah, Shri Dodds (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomss, Shri A. M. (Ernakulam),
Thomaes, Shri A, V. (Sriveikuntam),
Tivary, Shri Venhatesh Narayan (Kanpur

Dlstt—North cwm Farrukhabad Distt.—=
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Saksi
Datia-Tikamgarh),

Tiwary, Pandit Dwarka Nath (Saran South).

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakbya Presad (Darmuag).

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. am Rae Bareli Distt.—West cum
Hardol Distt.—South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Allahs-

(Chhstarpur-

Tulsidas Kilachand, Shri (Mzhmng West).

Tyssi, Shri Mabavir (Dehrs Dun Distt,
cm Bijpor Distt—North-West com
Sahsranpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Researved—Sch, Tribes).

Upadhyay, Pandit Munishwar Durtt (Par-
tapgarh  Distt.—East),

Upadhyay, Shri Shiva Daysl (Bande Diste
cum Fatehpur Distt.).

Upadhyays, Shri Shiva Datt (Satna),



v
Veishnav, Shri Hanamaotrao Gunealrso
(Ambad),
Vaishys, Shri Muldes Bhuderdss (Ahme-
debad —Regervadb—Sch.  Castes).
Valatharm, Shri K. M. (Pudukbomml).
Varma, Shri B, B, (Champaraz North).
Vama, Shri Manlk 1al (Toak)
Vecraswany, Shei V. (Mayurem—
Reserved —Sch.  Castes). i
Velayudban, Shri R. (Quilon asw Mavelik-
are—Roawed =Sch.  Castes).
Venhstaremxn, Shri R. (Tanjore).

Verma, Shri Bulsgl Ram (Hardoi Distt.—
North-West aom  Parrukhabad Distt.—
East cwm Shahjshagpur Distt.—Scuth—
Reservad—Sch. Castes).

(z)

Verma, Shri Ramfi (Deoria Distt.—East).

Vidyalackar, Shri Amsrosth (Jullundur).

Vishwaoath Prasad, Shri (Ammgsch Distt,—
West—Reserved—Sch. Castes).

Vym, Shri Radhelal (Ujjsin).
w

Waghmare, Shei Narayan Rso (Parbhani).
Wilson, Shri J. N. (Mirmpur Distt. cum
Banaras  Distt.—West),

Wodeyar, Shri K. G. (Shimogs).

2aidi, Col. B. H. (Hardoi Distt.—North-
West cwm  Parrukhabed Distt.—Eant
cym Shehjashanpur Distt,—South),
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LOK SABHA

Sarurday, arn Yuly, 1956

The Lok Sabka met at Elsven of the Clock.
[MR. SPBAKER in the Char]
ORAL ANSWERS TO QUBSTIONS

Wheat Varietics

*159. Shrl Bhagwet JhaAmed: Wil
the Minister of Food and Agricultore
be pleased w state:

(a) whether the Agricukutal Re=
Institute at Pitsa in Bihar has de-

veloped a new series of improved Wheat
vaticties; and

(b)if o, the special features of these
varieties?

The Deputy Minleter of Food and
Agriculture (Shri M. V. Kriahnappa)

(s} Yes. (The headquarters of the In-
stitute are at New Delhi).

) The special festure of these new
wheat verictics are their tokrance for or
resistanice o the rust and smut disesses,
besldes essing capecity for high yield
and good grain quality.

Shrli Bhagwat Jha Asad: May I
know what are these types and how many
of tl;em have been invented in this Instl-
e

Shri M. V. Krishnapps: At the
Puss Institure nearly 140 N.P. varicti es have
been ewlved out of which we have re-
commended 35 varieties to be adopted by
Various States. )

Shrl Bh t Jha Asadi May I
know whether these varieties can be grown
everywhere in the county or there is any
difference among them ?

Shrl M. V. Krishoapps: Bach varicty
is suited for a gn;iculnr region. akiude
end climate. r example, N.P. 1‘603 is
recommended for c¢ukivation in rch
Blher and Orissa owing to its early maturing
character. Some 8re recommended for
hilly arcas like Himachal Pradesh, and some
for other climates.

Shrl Bhagwst Jha Asad: May I
koo w whst steps are being taken by Govern-
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ment to populesrise these varicties that have
been ewlved ?

Shri M. V. Krishnsppa: Whenever
we evolve a variety, it is tested sgain and
again in our Institute. When weare Ceftain
that it can be ted, we distribute it
to the States. ve séen mukiplication

, and they distribute it to the farmer.

Shri D, C. Skharmus: May 1 kmow
if any asscsament has been made with regard
to the viel per acre of these varieties and
the yield per acre of the varicties that are

y in use?

Shri M. V. Kriakmapps: It is only
after we are certain that there ls an improve-
ment in the yied and the requirement
about quality etc. of that vnriegia fulfilled,
that we advise the verious States. And
it has been going on fora bng time. Since
the lsst ten yearsitis being tried, and we
have been ble © evolve very good varieties
which yield very good results and are resie-
tant to various rusts and diseases.

Pandit D. N. Tiwary: May I know
whether these varieties are only: im ente
el, orwhethertheyare given on a large scale
w cukivetors and, if it is the lstter, how
much has been given oo far?

The Minister of Food and Agri-
calture (Shri A. P, Jalo): First the vado-
ties are ewolved. they are ex-
perimented upon, and ukimately they are

. The mukiplication of these
varicticsis the fiurction of the State Govern-
ments.

Shrl B. D. Pande: May 1 enquire if
the hon, Minister has g a list of those varie-
ties which can be grown in the Himalaysn
regions, at snowfall alitudes?

Shri M. V. Krishonappa: Yes, I have
a variety, No. 809,

Mr.Speaker: Shri Garg.

Shrl B. D. Pande: Is this the same
which Dr. Boshi Sen claims he hse invented ?

Mr. Speskert Order, order. The
questions of those hon. Members who do
not care to lissen to wWhat the Speaker ssys
need not be anawered,

Shrl R. P. Garg: May I know if Gov-
eymmment  are aware that thes im
verieties of wheat are not availsble to the
agriculturisnn during the sowing seasog
in the whest producing areas like PEPSU?

Shrl A. P. Jala: I shink compared to
the varieties in respect of other foodgreins,
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the improved varieties of wheat arc more
eanily available. But nonetheless I am pre-
pared to eccept that in some cases the Im-
ed varieties of wheat are not.available.
is is & question to which we gave a lot
of attention during our deliberations at the
Mussooric Conference, and our idea'ls
that we mustwork out aplsn onwhich suit-
able varicties may be indicated, and we
make adequate arcsngements for
sctting up nudeus sced farms and there-
after medpmulti ication farms so that the
improved varieties may be available to the
man who wants to usc them.

Shri B. D. Pande: ! wanted to know
whether the variety of wheat mentioned
by the hon. Deputy Minister is the one
which Dr, Boshi Sen -n:aptel to Himmself
as having been discovered by him. He
aays it could be grown at an altitude of
13,000 feet. Ie thie the variety of wheat?

Shrl A, P. l:ln: The variety of wheat
which my collcague has mentioned is
the oneevolved by the Pusa Institute, So far,
as Dr, Boshi Sen’s clsims are concerned,
it |s a matter between the hon. Member
and Dr. Boshi Sen

Shri Bhagwat Jha Asad: May I
know whether there is any finality a
the experiments on these verieties and
by what time they would be rdeased and
recomumended to the farmers ?

Shrl A, P. Jaln: Noseed is e ver released
until it has been finalised, We take very
great care that unless we are sure of the
results nowheat isreleased. Andthevarie-
ties which we have rdeased have been
tharoughly teseed.
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Shri M. V., RAshnappa: In each State
we have reached the target that bas
to be brought under paddy and wheat,
both. Itisabout 13 lakhs acres in paddy
and about 10 lakh acres i n wheat which will
come under this scheme. And if the han,
Member wants details, itis a very big list
and I am prepared to placeit on tﬂ: 'I‘abk

Sbrl Dabhi: May I enquire whether
indiscriminate use of this fertilizer is not
likely to result in the deterioration of t
land in the long run?

The Mialater of Food and Agricul-
tore (Shrl A. P. Jala): Indiscrminate
use of anything will lesd to harmful cesults.

Shri A. M. Thomas: Supplcmenting
what Sbei Dabhi has asked—recent reports
indicate that the resistance of the ordinary
agriculturist to the use of chemical ferti-
lizera is in a way justified—may I enquire
what safeguards have been taken by Gov-
eranment tosee that the utility and the
natural fertility of the soil is not diminished
by the use of chemical fertilizers?

Sbri A. P. Jaln: I do not say we have
done everything that we should have done.
Nonetbeless we are progreming in  that
line. Bxperiments using various quanti-
tlea of fertilizers and the prop-stion thst
the fertilizers should fam to the compost
are being worked out. and mixtures are
evolved and they are recommended. An-
other im portant thing is the soil testing for
which a scheme has been evolved and a
minnir;g has been made. But uniesma

90il testing is done we cannot obrain
optimum results fram the use of chemical
fertilizcr.

Shrl N, B. Chowdhury: May I know
whether it may be possible under the pro.
posed scheme to upplgemial fetilizers
og & loan basis @ is being done by the
State on interest-free erms?

Shri A. P. Jaln: Weil they are bei
sadvanced on thglcun basis. g —

Shrl Gadilingana Gowd: May I
hnow whether Government 13 considering
the question of creating an organisation
fior distribution of these fertlizers through-
out the country?

Shrl A. P, Jata: There is an organisa-
tion andall the fertilizers, both produced
internally andimported, arepooled together
anddis ted.

st sinrrmw T8 fowor &
o war & f T e @ g
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Dental Colleges

*z61. Shrl V. B. Gandbly Will the
Mlaister of Health be pleased to siate:

(a) the number of Dental Colleges in
the country;

(b) whether these Dental Colleges
arc affiliated to Universides;

{c) if #0, which;

(d&’whether any of these Colleges
are vernment institutions;

(¢) whetber seny of the Denta Codl-
leges have been approved by the Dental
Council of India;

(f) whether it is proposed to sttach
a Dental College to the new All-Indis [nsti-
tute of Medial Sciences; and

(g) if so, the reasons therefor?

FmatChantrasehasy: ) S
(ShrimatiC ) (a) Six.

®) Yes

(c) to (). A stavemnent Riving the ugghlm
information is lsid on the T'able of Sabha.
{See Appendix [1, annexure a No. 2.)

(f) Yea.

) T'he object of the All-India Institute
of Medical Sciences is to bring together in
one place educational facilities of the highest
order for the training of personnel in all
important branches of health activiy, and
dentistry is an  important  branch of
health sctivity.

Shrei V. B. Gandhi: All the six denmal
colleges, according to the statement, ace
affiliasted to Universitiea. Almom five of
them are conducted by the Govecnment
and one by an University. PFour of them
are approved by the Dentsl Council of
India. So, I suppose that we can ta ke them
to be good, "Tn view of these facts, lo
it a fact that the Governrocnt’s proposala
1o stiach s new dental(ollege to the All-
India Instituse of Medical Scences wes
made solely on the ples that there were no
good denzal colleges in the city and if so,
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what is the Government’s definition of a
good dental coflege?

Shrimsti Chan drasekhxr; The object
of the dental wing to be mrached to she
All-India Institute of Medical Sciences is
mentioned in the answer to part ég) of
the q'l.leliu:c:'c A;:I:m goodb‘= ental
colleges, t cgts  may h
According to the requirements of the coun.
try, we need more and better colleges.
Besides, this college is going to be & post-
gaa]ijum institute, where there will be more
tdes and it wll be better equipped.

Shril V. P, Nayari May I know whe-
ther, on account of the'very small number
of dental colleges, most of the hospitals
in India do not have dental service as they
do not get dental surgeofa? May I also
know whether Government have any pro-

me to ensure that e very hospltal owned
g the State at lesst will have a dentad unit
funceioning under the Secand Five Year
Plan at least? _

Shrimatli Chandresekhar: All thet
we can do in the Centrsl Health Ministry
is to give amistance to lacrease the number
of doctors and give them training, We have
set apart a sum of Re. 1:5 crores in the
Second Five Year Flan, is 1s for ex-
Pmllon of the existing dental coll and
or esablishing new olleges, e are
awalting xropouh fram the State Govern-
ments. As 3000 o8 they are recaved, they
woull be finalised and the assiscance nesd-
ed will be given by the cemre.

8hrl V. P.Nayart May [know whether
the Governmenthave any ides of the num-
ber of qualified dentists who will be required
by the country st the end of the Secand
ve Year Plan andif so, what is the number?

Shrimati Chandrasakban [ require
notice.

Shri B. 8. Murthy: May I know
whether mj steps are beng taken to
larise the institutes apart fram
dennl co that are a Ie in the
country and if so, what steps are being taken ?

Bhrimati Chandresekhar; [ do not
know what dental institutes he means
besides the dental colleges mentioned in
the list aupplied. .

Mr.Speakens Next question,

Shel B. D. Pandat May 1
enquire. . . .

Mr. Speakeri [ have cilled the next

tion. ‘There are as many us 37 Ques-
tions. I have put down s that
a number of questions will be got through
in a day by hon. Members. Hon. Members
who table questions must bhave an -
tunity to put some supplementar, .
I cannot afford to givetoa r QU
ton more than four or five nupplementary
quesdinas.

Shri Kamatht Unless it is very impor-
tant.

Mr. Speakari Almoxt every guesdan
la important.
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Rlectric Coaches

*z62, Shri T. B. Vittal Rso: Will
the Minister of Rallwmys be to

refer to the given to Ssarred Quesdan
l;ot. 657 on 8th December, 1955 and
state:

(a) whether any decision has ainee
been arrived at r ing the proposal
to gt eleciric manufactured at
the Hindustan Aircaft Factory, Bangs-
Jore;and

(b) if 80, the nature of the daision taken ?

The auty Minister of Rallways
and Traﬂlpormp t (Shri Alagesan): () and
(b). Hindussan Aircratt bed are not
L m!:d.nr for the production
of B.M.UJ. stock, for the present.

Shri T.B. Vitssi Raot May I know

if there is any Railway wor where
are being manufsctured
or are going to be red ?

Shri Alagesan: There is & priveke
firm Messre. jessops who have under-
taken to manufacure E.M.U. stock. An
order for 104 coaches hesbeen placed on
that Grm.

Shri T. B. Vittal Rao: In view of the
ﬁt that electrification of the railway track

o be done for 400 to 600 miles during
the Sccond Plan period, isthere sny pro-
posal to have them manufsctured in rail-
way workthops instead of in private firms ?

Shri Alagesan: There is no propoaal
at present to undertake manafscture of
these cnaches by the Government. The
targets that this firm bas laid down may
mect our requirements.

Shri Bhagwat Jha Asad: How far
are our requirements of electric
atpresent being met by internal production ?

Sh;I ;M' These are imported

Ayurveds College, Trivaodrom

*163. Shri A. K. Gopalan; Will the
Minister of Health be plcased © state:

(a) the outure of demands put for-
ward by the swdents of the Ayurveda
College, Trivandrum, Travancore-Cochin
State to the State Government as well as
to the Travancore University; and

) the steps taken to meet the demande
of the studerts ?

The Deputy Minlster of Health
Shrimatl Chacdrasekhar): (s)and b)
statement contining the requisite in-
formation is laid on the Table of the Lok
Sabha. [See Appendix I, annexure No. 3]

Shrl A. K. Gopalan: May I know
whether the syllabus of smdies had been
approved by the University ?

Shrimati Chendrasekhar: I think,
yes, Sir,
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Shrl A. K. Gopalan; May [ know
why none of the di‘p'ka‘ll‘holdz;l of the
college, according to the smtement, have
o far, not been put in Government service ?

Shrimatli Chadrasekhgr) I require
notice.

Shri A. M. Thomas: There wes &
strike in this college. May I enquire
whether the college bas reopened and if
it bas re.o , has it been on any terms
thathavebeenarrivedatbetween thecollege
authoriGes and the studenms ?

Shrimatli Chandrasekhar: Yes.
The colege was reopened on the 2
May, 1956 and the students started attending
the elasses. As regards the various ques-
tioms, a specie) committee was set up under
the Chairmanship of the Pro- Vice-Chancellor
of the Travancore University. Ceruain
recommendations were made, The atu-
dents were sstisfied and 80 the college
started faunctioning.

ShriV.P.Nayar: May ] know whether
it is a fact that the students’ main demand
was that they should be allowed to practise
those subjects which they study in detaid
under the curriculum efter they pass out of
the colkege ?

Shrimati Chandrasekhar; Yes.
One of the demands of the studenw was
to permit them to practise modern medi-
cine. I wil rcad the recommendation of
the Committee, It isashortone. Itsays:

“....The Government of Travancore-
issued orders that accord-
ing tothe Medical Practidoners’
Act, the competence of the
alumni of the Ayurveda College
to prictise{medicine would extend
to such modern advances as
are recogpised by the Coundl
of Indigenous Medicine but not

to Surgery and obstetrics.”

Shrl Achathen: May I know whether
the studente who had gone on srike have
joined the college ? t is the course
that would be taught to them during tbis
one year?

Strimati Chandrwsckhar; I said
they have started attending the classes.
As regurds the second part, I require notice.

Shrl V. P. Nayar: The hon. Minister
s8id that that modern medicine syllabi
have not been approved by the Council,
I want to know why, in view of that, the
students of the Ayurveda College have been
made to study modem surgery in all its
details as I find from thecumacutum pre-
!ﬁrlibfd by the University for thete people?

yl....

tim.Mh Speaker: Notmorethan one ques-

Shrl V. P. Nayar: This question only.
May I know why the students who have
been studying in this college for 4 years
taking modern medicine surgery could
potbeallowed to practisc what they studied ?
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Shrimati Chardraskbhart 1 smid
thatthe cecommendation of the committee
was auch that they will be allowed to prac-
tiee such systems of medicine and methods
a3 are cecognised by the Council of Indi-
genows Maedicine, Apart from that I do
oot think I would be able © tell him more.

Shril A. K. Gupalant In the statement
it is said that 40}:« cent of the hours of
study is set apart for modern medicine and
this is considered sufficient. Bven so,
may I know the reason why Government
does not ider recruitment of these
students ?

Mr. Speaker: The hon. Member
wmnts the Government to reconsider this.
That is ail

Shrimati Chandrusskbari [ hawe
atked for  notice of this question which
, was put before,

Visasl Aild for the Blind

I;m Shri Gidwani: Will the Minister
of th be pleased to state:

(a) whether the sttention of Govern-
ment has been drawn to & Reuter message
published in Indian Press on 1ith June,
1956 from Orlando (Florida) to the effect
that & new mirror lens designed and invented
by Dr. William Peinbloom to restore useful

sion to about 6o per cent of the people

v BoW classed as blind has been demoostrated

there and that a person with only 2 per

cent vision can resd s newspaper through
the lens; and

‘ﬁ)) if so, whether Government have
m any enquiry into the mattter with a
view to find out the exact facts ?

The Deputy Minister of Iealth
)1 {8) and(b)

Shri Gldwanl : May I know whether
the Governmentis in & position to etate
the number of blind and partly blind
persons in the county? May I know
whether the Government has any echeme
to restore vision to such of them to whom
it may be restored?

Shrimati Chandrasekhar : A, from
the information that we got from press
we have no fiurther informadon, Abowt
the resoration of sight to the blind, enqui-
ries are being made into cthe matter by the
Dlrector General of Heakh Services, We
have not hesrd anything further. As
500D a3 we hear, we will be able w0 en-
lighten the House.

Shrl Gidwani : My Question was
whether the Government of india has
I.:Jﬂ.lﬁlﬂ. w‘hm%ﬂm&w
lha-thc(gwunmhutnyuhmeto
Teswore vitiom (0 queh of them %0 whom
it cotld be rerwrad.
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Shrimati Chandrasekhar : No
such scheme is at present under the con-
sidernton of the Health Ministry,

it wwequfy oy : @ F
o Tl § F M aR Freeht F v
TR § & &@ —eq @ F
AR E, W AR e fay
8 =iy frqwr w7 8 sqwer w30
o} fis 3% gEr I S ar AW ?

For the convenience of the Minister,
I shall now put the question in English,
There are s number of blind pawas who
are serving in the radio station and other
t and private officess. Will
coasider.the question of giv.
them the aid of some persons who
escort them to thoee p

Mr. Speaker 1 These are all suggess
tons for action. Govemnment have no
scheme at present

Shril Gidwanl « May I hnow whether
the attention of Government has been
drawn to & aews item published in the
ﬁlpm to the effect that an eye glass bank

as been opened in Bambay with a view
to helping the poor and the needy havin
defecawe cyes, by collection of the di

ed smcacky of citlzens and eending
them through expert hands for codifiartlon
and then disbursing them to the poor
free of cherge?

Mr. Speaker : What il'thc hon.
Member’s question ?

Sbril Gidwsal : May I know whether
Government have any scheme in this re-
gard, and whether they are aware that
an cye gisss bank has been opeoed In
Bombay ?

Mr. Speaker 1 The hon. Member
is making some wggestion. Tl Deputy
Minister has already said thet there is no
scheme at present Both the bon.
Members who were allowed o put supple-

mcnt::? questions hsve suggested various
methods such as the utllisation of the warme

out glasees used by some persons and then
| #iving them to the poor and blind persons,

Iodian Airlin=s Corporation

*165. Shrl Dabhi : Will the Minlner
of Commnnalcations be pleised to smte :

(a) whether It h‘; fact that Gonv;
cInment t purchas,
ﬁmRu:rnhefnruu the lndu:.hnhllm
Cocparation

(b) if s0, how many sad when ; end

{c) at what price?

Minigter of Communissticos
(Shal Jugtivas Ram) 1 @). Yoo, Sk,
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and The and other de-
s e
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Shri Ram 3 It § carly
wﬂmm ml;\l:o:eml
e s iy o wven
of im life. -

As the suitability of the air-
craft in Indian climate, we have got
on¢ llyusla with the Indisn Air Force,
formance aircraft been quil
satiafactory. -
Shri Jaipal Singh 1 Are we to under-
stand that quite apart from the issue of

vernment, they have now
definitely decided in favour of the Ilyusin
as the replacement sircraft for all the Da-
kotas ?
brmn—mhmm
that we have nine Dakotas d .
mummuam&
of the Deltota type has not besn designod
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*766, Shri Kamath: Willthe Minister
of Rallways be pleased to atate :

(a) Whether the eng by the Gov-
t Ilospector of dwiys into

e accident at Kharagpur in Moey last
bkas been aomchuded; and

(b) if w, with whst ccsults?

MWW (Shri ﬂhl:‘_l) (.’)?
The Government laspector of Railweys,

|

GCatcutta, held his statutory cmhu:ry into
the aocddest on a7th and 28th 1956
and has submitted his Prelirninary .

.mib) Hia provitional fnding is that the
dent was brought ebout by forcibly
crew from the Llocumos

engine
mtuinmdmﬁnslthm'
unmaoned by some persons so fer un-

Shel Kamsth 1 Haa the Miniser re-

miwdnumoﬁherepmtufm enquiry
madeinso this matter by Perscos FEprIn-
ing il parties, all Unions and groups,

including Members of Parliament, other
than the Cangress end the INTUC, and
Govarnmen

ifso, have t or con-
gidered the presanted to them by
this noo oo ttee ?

‘!hﬂJulF—tlmnnIl‘Iud‘
any such report having been rectived.

Shtri Kamath : [ have gotf a
of the report, which has been
to the Minister. I can just show it to the
Deputy Minister.

Shel Alageen : [n nuch cases, & ote-
mtory enquiry is orderd. The Govarn.
ment inspector has already made this en-
#ﬂ; and we arc awaitiog his final ceport.

s provisooal 6Gnding (s what is smted
In the maln snxwer,

Shri Kamath, 1 Does the Governamat
tnspector’s refer to the -scale
mdmwmm.w WETS
wrrested I-a“bcﬁn this unformome in-
cident took , and [ know whbether
Mbﬂmmmh—hum
of lemding work:es there provaked these
subvegordl  bappesing
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Shrl Alagesas ¢ I have already given
what hiv provisional finding is. Iydglnot
have the report itself re me.

Sbri Ramsth : Am [ to understand
that the report is not with the Minuster,
but only the finding is with him ?

Shri Alageman : [ have only the pro-
visional inding. I do not have the con-
tents of the repont before me

Shri Kamath :t Am I % understand
that the Government inspector has not
submitted his report or that the Minister
has not brought it to the House?

Shrl Alagensn : I said I am not sble
to answrer the question because I do nat
have the cootents of the report before
me,

Shrl Kamath : When will the report
be presented to Government, and laid on
the Table of the House?

Shrl Alsgezan : If the hon. Member
gives me notice, I can give it

Sbrl Keamath : The notice is there
in the question itse

Mpr. Speaker : ] am not sble to follow.
The hon. Member wants to hnow whe-
ther & report has been submitted to Gov-
emment, Now, the reply can be one
of two things, namely that there is inability
on the part of the Minister to amwer this
question, may be, because he has not
into the report ar because he has not brought
the report here,—that is one thing; and into
the second thing is—ocr the report itself has
not been submitted, and the Minister docs
not know exactly when it will be submitted,

Shrl Alageean : The final report
has not been submitted, and this i
an interim report. The second part
the question was 4f ao, with what result’?
In reply to that, I have given the provi-
siond finding. Wes have the fiasl
report, because I can answer the question
definitely.

Shrl Kamath : May I know whether
the practice of Government inspectors
is to submit Gndings without any report?

Mr. Speaker : An interim ceport |
submitted, but it may be very sbort and
brief. It maynot contain all those poinm
which a final report would coatain.

Shri Kamatis 1 That means that only
a onedine @nding is there,

Shrimsti Rsau _ s
May I know whethera containing the
i of various Mem of Parliament

who vsited that ares was submitted to the
inister of Raiways and Transport,
Shri Lal Bahadur Shestri, and if s0, whe-
ther Government have comsidersd that
report? May I also koow whether in
view of the fect that they have brought
forward ortain new things in that repory,
Government have telen up the quemion
of setting up a freah enquiry as has been
demanded by thesn in that report ?
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Shri Alggesan : [ am not aware of
that report, and as such, I am unsble to
answer that question.

Mr, Speaker 1 “If a ceport is said to
have been presented to the Minister in
chief, it is su to have been gub-
mitted also toall the Ministers, Of course
whosver answers muat be posted with a
the material available with the Ministry
as t whale.

Shri Alsgesan  Unfiortunstely, I
am not posted.

Mr. Speaker : Fortunstely, heres
after, every Minister must be posted with
everything that happens in his Miniatry.

he must bring the ether Minis-
ter also here to amswer such questions.
I hope this will be taken notice of m furure
by all the Ministers,

Shri M. K. Maitra : Did the ins
while aking the inquiry ascermaia whether
there was a gnbcwm, and if 8o, what pre-
vented the Guard from applying the brake
when the driver was saken owt ?

Mr. Speaker : Pomibly it is not in
the interim report.

Shri Alagemasn : [ am unsble 0 an-
swer that question,

vt &t
*leo. st v oy : wT @
it g o f ' w58 e T

HHE
Qiégi?
§§§§
131
3%
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Shri D. C, Sharma: May I know if
any decision, tenmtive or final, has been
arrived st that meeting with to proof
readers in these newspapers being includ-
ed in the category of working journalists ?

Shrl Abld All : Yes, journalist proof
readers e included. Non-journalist

oof readers are governed ecither by the

ctories Act or by the Shop Amistants
Act. With rxd to retoapective effect
being given, recommendatians can be
implemented redospectively,

Shri Fervee Gandhi : May I koow
the differcnce between these two catego-
ries of pioof readers, namely, joumalist
pecoof readers and nop-journalist proof
readers ?
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Shrl Abid Al : The hon. Memher
himself belongd to this industcy, and he
knows more than I do.

Shrl Feroze Gsndhl 1 That is why
I am asking what @ the difference.

- Shri/Abid All : There is & substantiai
. A 1 ¢ is & substan

Shrl Fervse Gandhi : This questdon
is important and it has & bewing on the
Wage Baard.  In it the point that they
want to exclude one categary and include
the other ?

Shrl Abid Al} 1 We do not want to
exclude anyone, The Act will be appli-
csble to all those to whom it can be made
applicable We cennot change It.

Shrl Fernze Gandhl: That Is agsin
aD cvasive answer.

Mr, Speaker ; [ am not pin%‘to alow
a discusasion on this matter., This Act
is intended for working journaliats, that
is, those persoms who were interested
or employed in the profession of j i
Those proof readers who are supposed to
deal with letters, inviwiton cards, ete,
do pot come under that . This
seems to he obvious and erstandable,

Shrl Feroze Gandhl « May I clarify
the poiot? The Minister said that there
are two categories of proof readers—ome
journalist proof readers and the other non-
journalist proof resders. I want to know
whether th the categories will come
up befor e the Wage Board or is there any
gllt;nt%on o remove one and keeplng the

t

Mr, Speaker : Yes. He said 10,
He wanted to restrict it only to those proof
readers who des]l with purnalism or ma-
terial which comes under journalizm, be-
cause the Act itself refers to working jour-
nalises,

Dr. Lanka Sundaram : In most of
the newspaper ecamblishment®s the same
casegory of proof readers does two t
of work, namely, in the news room snd in
the job section. How can the Minister
distinguish between one and the other
in ordier to make the rule effective ?

Mr. Speaker : What does the bon.
Member want to suggest? If the same
man doss both types of work, it is for the
Minister w decide whether be should be
included in one category or the other.

Dr. Lanks Sundaram ; A vast cate-
md proof readets are employed in

Mr. Speaker : If hon. Members waot,
they can have a discusslon on this matter,

Shri Abld All 1 If they are journalist
proof raaders, they are covered.

Shri Kamsth : Arc working journs-
llsts represcoted on th
If there ia no such repreveaflion on the
Board, what are the reasom for not baving
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a representative of the Wosking Jouma-
list’ Fadamion on this Board?

Shr!. A:lid .ﬂﬂ. 1 The ofmdu MWIﬂ‘
concemiag the t c
Board was esndthe hon. Mem.
ber should be sware of the persons who
are mcmbars of the Board.

Mr, Speaker ;1 He only wants %0 know
whether there is a working journsliets’
ecpraentative there.

Sbri Abld Al There ate three rep-
resentatives of working journalists,

Cattle-cam-Dairy Farm, Karnal

*169 ShriMadlad Gowde : Will the
Miniser of Food and Agriculture be

a) the quantity of milk, wsually

weed in Cattle-aam-Dairy Farm at
per day;

(b) how is this milk made use of;

c) whether any expcriments are made

oo &1: manufactyre of milk producw; and

(d) if 60, what are they and with what
result?

The Deputy Minimer of Food and
Agricuirure (Shri M. V. Krisha.
‘O’PP.) s (a) On an average 4,000 Ibs. per

ay.

(b) Most of itis sold as fluid milk lo-
cally,. A small port is separwted and the
skim milk is fed to the calves while the
Ccream is converted into ghee and sold to

{ the public. 5

(c) Not at peesent, but it is proposed
to unde such experimenw when the
Nationsl Dairy Research Instimte js fully
ewablished there,

(d) Does not arise.

Sbri Madiah Gowda : When is it
likely that these experiments will be
taken up?

Shri M. V. Eriahnappe : As socon
M our buildings and equipment are ready.
We expect they will be ready in July 1957,
and from that date we propose to take it
up.

Sbri Madlah Gowda : How many
milk yielding caule are there in the m%
and what is the average quantity of m
per cow?

Shri M. V. t There are
a thousand hesds of catde in the farm
and on an average, we et 4000 lbe. per
dsy. Allthe thousand are not milkch cows,

» I cannot say what will be the oumber of
milch cows,

Shri B, S, Murthy : Arising out of
the answer to part (b), m&[ know how
much is mhaed‘!,? sale of milk
and by the convertion of cream into other
products?

Sbri M. V. Krishoapps t This milk
is 30ld to a contracxr appoimmxi annvally
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by calling for tenders.  We are selling milk
at the rate of Ra.  10-5-4 per maund.

Shri. B. 8§ Marthy : What is the
toml amcunt?

Shri M. V. Krisknappa : We g

4000 {bs, per day. We-cﬁ at Rs. "'ﬂ

per maund. It is a simple mathems
tion.

Pendit D. N, Tiwary ¢« May [ know
whether a report has come to Government
that the coniractor mixes ?nger cent water
with the mik and it is isdnguiahsble
from milk because the machine cannot de-
sect upto %0 S per cent waker.

The Minister of Food snd AgTi~
culture (Sbri A. P. Jain) 1 We do not
have any control on the contractor. It
s for the purchaser to find out whether
it is pure or otherwise.

Shri Bhagwat Jha Amaed : Why do
ﬂ:g;k?ocp such contractors who give us
r

Pandit D, N, Tiwary 1 The dairy is
run by Government and Government sy
tht!.gqhwenomnud over the con-
tmctor. May I know whether the con-
tractor has been left free to do whatever
he likes?

Shri Bhagwst Jha Azad : That is
Government's policy |

Shri A, P.Jeln 1 Thereis the Adul»
tration of Foodstuffs Act and the Contractor
will be punishable under that Act if be
adulterates milk,

Uniform Moedical Ssenderd

*171. Dr. Setynwndl : Will the Min-
ister of Health be pleased to state:

(a) whether any dccision has sinco
been mken by Government on the in-
terim report smubmitted by the Commit-
se¢ appointed by the Central Council
of Health to study the question of for-
mulating uniform etandarde in respect
of education snd regulation of practice
of Vaidyes, Hakims and Homoeopaths;
and

(b) if so, the demils thercof?

The Deputy Mialswer of Health
(Shrimatli Chandrasekhar) : (a) No
We are otill awaiting the final report. .

(b) Does not arise.

Sbri 8. C. Samanta: May [ know
how Government sre giving help todiffer-
ent insti mtione of homoecpashy and ayur-
veda when no uniform swadard of educa-
tion has been setup ?

Sbrimsti Chandrasekhar : Thet is
a different question. The question which
the hon. Member has put will be rele=
vant in connection with another question
coming after a few mioutes. That will
be answerad later This repott is in con-
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nection with finding out the smndards in

of education and rcgulstion of
pugiu of vaidyas, hekims aod homeo-
paths.

Telegruph Poles

* x72. Shri S, C, Samanta 1 Willthe
Minister of Communicationa be pleased
to etate :

(a) the varieties of poles in wse for
different telegraph and telephone lines
in Indis ;

(b) the places where wooden poles
are essily available for useas poles ;

(c) whetber there Is any @ITRDgC-
ment to treat those poks for lng
lasting ;

(d) whether  different varicties of
'::5' have been experimented with ;

if so, which type has proved
el

The Mintstar of Commuonicatons
gllrl Jagflvan Ram): (a) Hamilton,

il, wooden and reinfored conaxete
poles.

(b) Bibar, Orimsa, Madres, Amam,
West Bengal, Madhya Pradesh and Pun-

(c) An experimental plant for tresting
the polesls being tried out in Madhys
Peadesh.,

(d) and (e). This is etill under experi-
mental smage.

Sur) 8, C. Semantat May | know
whether bamboos were experimented
upon for being used as poles ?

Shrl Jagjlvan Ram: No, Sir. |
doubt very much whether the bamboo
will stand.

Shrl S. C. Samsnta: May [ know
whether treated bamboos were i-
mented upon as treated wood has been
experimented upon and used now ?

Shril Jagjivan Ram ! From the lim
of Timber with me I find that bamboo
do¢s not find a place there.

Shrl C. D. Pande: Is the bhon
Minister aware thet in the bills, where
telephone lines are not being inetalled only
becsuse there are no poles, it has now been
established thet chir or pine poles are as

as steel poles ? If so, will the hoo.
inister expedite the establisbment of
telephone connections with chir poles ?

Shri ivan Ram 1 I thiok in she
hills al¥» we have provided tekephones more
than the tknumr there. We bave been
using more and more wooden polesin the
localities where they are y svaileble.
Bul, it is Dot coly the which emandy
in the way; theze is of other

squipment also.
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Bhrl K. K, Basut May I know what
is the difference in price berween & con-

crete poleanda w n pole 7

Shri Jagjivan Ram 1 Obviously, the
wooden poles are much cheaper than the
iron and steel or the cement concrete polea
and the transporsation costis also much
less in their case. Ihave not pot the com-
pacative figures of price§ ; but, obviouly,
the wooden poles cost something like £fs
or 1/6 of the cost of cememt concrete or
iron and stecl poles.

W oer qw
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Shri Alagesan 1 As fares the progress

of the work up cill now is concemed, it is
§0ing sccording to schedule. In she lam
working sesson whawver was planned was
dore. work chanoel was blocked and
guide bunds were also put up, Itwasa
hoge ooe and 1t ie a credst to the or-
esaziop that caried out the work and

t it was completed in time.
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Shrimati Tarkeshwari Sinks ¢ May

I koow whether the steel strucrures s
ied by the British firm were found de-

ive when brought tobe fitted in Moka-
mech and because of thatfact the scheduled
programme has been delayed fora Wwhile ?

Sbri Alsgeean : There was a certein
delay about the steel required .........

Mr. Speaker: The hon, Member asks
about the quality of some steel structure
that was supplied ; whether it was defect-
ive and therefore was delayed.
. Sbri Alagesan : I am not aware of
t-

Steamer Fares on Konkan Trade

* 176, Sardar Igbal Singhi: Will
the Minister of Transport be plcssed
to refier to the reply given to Swarred
Question No. 2482 on the 23rd May,
1956 and state :

(a) whether the Board sppointed to
report on the proposal of the Bombay
Steam Navigation ny Limited for
an increase in the Current Psasenger
Fares in the Konkan trade hsa since
submitted its report; and

%) if s0, the recommendations of
the Board ?

The Deputy Minister of Rallwaye
E:itd Transport (Shri Alagesan): (a) Yes,
I.
(b) The Board has recommended an
Increase of 10 per cent. in the existing rates,

Sardar Iqbal Singh: May I know
whether the rates have been actually im-
?kmemed on this line—rhe 10 per cent.
ncremse ?

Sbri Alageaan : The reportis under
consideration ; it has not yet been sanc-
tioned.

Sardar Iqbal Singh: May I know
whether it ilqa fact that wlthou,t waitng
for the report the rates on this line have
beenincreased ; and ifso, what was the
reason forit ?

Sbri Alagman: I am not aware that
the rates have already been iacreased,
I sbould enquire,

Ground Waser BExplarexian Work
*376. Dr. Ram Sub Siagh 4
Will the Minister of Food Agriculs
ture be pleased o suate :
a) whether the ground water ex-
plor(nt):‘ou peogramme has been complet-
H
(b) if so, in how many areas this
had been undertaken ; mod

(c) the ;mme of this explration

The Migister of Food and
{ M.V, Kraknsppe) :
(W No, Str.
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{b) sand (c). Do not arise.

Dr. Ram Subhsg Slogh : In which

atea is this emplorstion programme being
carried on ?

Shri M.V, pat It is meant
for 16 States ; but we have started from
Narmada wvalley and from the Nermads
wt have gone to Tapti and we intend to
80 to Medras, Saurashtra and Rajasthan,

Dr. Ram Subhag Slsgh: The hon,
Minister baa stated in the reply to the
?uutlon that (b) & (¢) do not arise. May

koow whether there is any relation ber-
ween this reply and the reply to those two
parts ?

Shri M.V.Krlahnappa : The original
QqQuestion I;::' ion whether th;“pcl::u.nd
water ¢ programme een
mmpleug; if so. in how many aresy ?
Itis not completed and so the reply to
(b) end (c) is—does not arise.

Dr. Ram Subhsg Singh: In how
meny arcas has it Leen undertaken ?

Shrl M. V. Krishnapps ;: It hasbeen
undertaken but has not yet been com-

plcted.

Mr. Speaker: The only difficult
arises out of the words, ‘if 0", 'Ihe:reijlr
no connection hetween the earlier one
and she later one,

The Miniseer of Food and Agrl-
colture (Shri A. P. Jala): !We are
P'"d 10 snswer a susplementary
En to supply any flll:"lyhtt L:}ammn
Asguming that the reply is not in con-
prepared to answer any

Dr. Ram Sobbag Singb: What la
the result of the explorgtion that is being
on st present ?

Shri M. V. Krishoappa: [ the-
Nermads valley we baulil f] s.h In
thesse we got 30,000 gallons our
which la supposed to be ocaoum}::nd 80
inthat sres weils can be talen up.

Dr. Ram Sobhag Singh: When h
this prugramme likely to be completed ?

8bri M. V. Krishnappa t Originally
it was scheduled to be completed by the
middle of next yesr—I957- It was ori-
i decided to give it toa coatracwr,
uso there waa some delay in ]
equipment and as it was then decid
that it should be done depe:tmentally,
it will now be completed by the end of
1958. That means there will bea delay
nearly 15. years.

Shri Gussal; The hoo Miniser
said that future work will be aurried on
in Madres, Saurathoe snd Rajasthan.
Origipally, Pugiab and PBPSU wers also-
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in the programme. May I know why these
Swtes have been droppad out ?

Shri A, P. Jalo: My collcsgue sald
thx it will be carried on in 16 States, the

Member may rest assured that
fnmilb has not been dropped ; it s quite

Shrd N. B. Chowdhary: My |
know whether the pmgnnme avers
any part of West Bengul

Shri M, V. Krishnappa: Yes; in

‘West Bengal we are going tobuifd
wells in various parns, 37

wrg afewgn afoey

*1zo. Y Yo %o wYfear : w
w0 Y Ig @R TR

(%) ag P wfafas, ek
N U 1o & EE FATR Wy ey
w1 g afcey & e /i qredt
LR RN

(@) tewy~xs & afceg & FwT
gw ferh cfo s it af & ;Wi

() tux-%& F @ qfee® grOr
war &1 firqy T § ?

e shit  (sft waofen Tm) :
(%) & (7). ¥ w7 W T
& Ry g=yy T @ § fawd
s g & € &) [&feR qfe-
forr 3, @R dew ¥)

iﬁ‘o 'omtfﬂ'm
%Y famra e 97 foad o ard wy
Wk agw g W T W s
FHEGWT BT WEITT §TF € 0 JI
Ftay war § 8 I§ s X qg Sfeg
X % qon ww ¢ &f 7

oft wwoftewr v ogt o AR
guar § wg wmox wor foed foe
4 &

Rall Sea Commrdingticn Committes

* 181, Shrl Shree Narayan Des:
Wil the Minlsoz of Transpart be
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to state whether she Rail Ses
Cammimee has submit-
ted its report?

The Deputy Mlalst of Rall
;;d ';nupm (Shr{'xh;un\}r ot

Sbri Shree Narayan Das: May I
know by what time it willbe done ?

ShﬂAh‘-lntThm has  been
same delay in the receipt ofreplnbyﬂle
Committee. [ expect the repart of this
Cammittes within a few monthe

wagrwerh v
W N Ew @1 O
w1 qfcegw T 22 o, ey ¥
WOTURY S ST 8o & IOAT X
g § Ig R A g s fw e
(%) = 7R A gEw wgroE
frm efvy «@ & T@1 9 faare

W faar §
(w) afkx &, @ o ferlt ot
e o ;e

L'T)ﬂ!'ﬂ‘ﬁﬂ‘fmﬂ

vt 1 oo T (o
qwvm) : (%) & (7). ™ gwa
g T’ IR (fam)  Fraer
am qfteft gl s
(sm3z) fafaz §, 3 33 I, tes
N oz fogr Tar @1 ¢+ T wfw-
(0 1o &% v § Wk @ oW
W gwn A T o 3y sy
W grir | T amn € I } B
BRI L TRER, 184L% ¥ & s
q= s A
mnh-xwu g;tm‘h’;d t Ma yt lg.;?

tributed %0 any shares in this
and if so, what is the pacentage

Shri
. Alageman ; Enfirely  Govemment

Sbhri Bhagwat]ha Axad : May [ imow
whether private individuals also will be
callad upon to coatribute mu?

Shr] Alages=n ; No, Sir.
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Ghri Bhagwst [ha Azad 1 May I know

the m?yu%hdmrmgumu 3 l;e

t G)l'mfl Ny m o

view the reqairements that we have got at
Preeent ?

Shri Alagmwn : It is intended 1w
oPeTete services on the Indla-Perslan Gulf,

Indis-Red Ses, India-Poland, Indi-Russia
. routes.

Skrl M. S. Gurupadaswamy : Mey

I know whether any axperte have
been associated with this poration ?

Shri Alagesan; No, Sir.

Surli K. K, Besu :t May I know
whether it would have a monopoly contr) or
:tlw w;luld compete with private shippen

Shri Ahgul 1 All _these liners ope-
rate as mem of the Conference Lines.
If there B any Conference Lines akeady
operating on these routes, we will become

a member of such Lines,
Urban Water Supply Scheme

*183. Shrl A. K. Gopalan: Will
ﬂ; Minister of Health be plamsed to
stete:

(a) the total amount allotted to Al-
waye, Alleppey, Ernakulem and Mstmn-

sowns of Travancorc-Cochin State
under Urban WaterSupply Scheme during
the Second Five Year Plan ;

b) the tota] estimated cost of the

works ; end
c) whether the Planning Commis-
lh!E }hu sanctioned the water supply

schemes for the above towns ?

The Deputy Minlmer of Heslsh
(Shrimatl ChanAresa.lBbar): (a) No
urban water supply schemes for Alwaye
and Al pegmmre received from the Trs-
VRN core- in Government. A sum of
Ra 15°10 lakhs was peid for the Erna-
kulam-Mastancherry water uupply scheme
in the First Five Year Plan penod. Allo-
cation of funda for the Second Plan s
under coasiderstion.

(b) The estimated cost of the Ema-
kulamn-Marancherry Water supply Scheme
is Re. 152-1 lakhs. '

_(c) The scheme wse sanctioned by the
Ministry of Heakh.

Shri A. K. Gopalan : May I know
whether it has come to the notice of Go-
vernment that due to lsck of supply of
fresh water in these areas, filaria is on the
increase for the last one yesr ?

th sm.r:nee f;‘l.;‘. 1 ereimow
e of this em of water
supply. Thet is why a National Waser
Supply Scheme has been drawn up and
itis up to the State Government to take
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the help thst i evailable. There are, in
the Health Minlstty, schemes 1o assist them
in various ways, and even in the Second
Five Year Plan, as [ explained to the House
a little earlier, Re. 53 crores is sct aparnt
urban water supply schemes as [cans, and
about Rs. 28 crores, halfofwhich ls Cen-
tral subaidy for rural water supply schems,

Shri A. K. Gopalso 1 May I know
why expecially Alleppey, where thh dlsexse
fs too mudn.cﬁznlent, bas been excluded
from that e?

Shrimati Chandrasakhar: If it is
not included in the scheme, it is not that
we have neglected it. It is the Stuate
Government that has got [ts own schemes

for Alleppey.
Passeager Trains

® x84. Shrl Dabhl + Will the Minister
of Rallways be pleased to refer to tho
reply givento Starred Question No. 2451
on the 23rd May, 1956 and srate :

(a) whether Government  propose
90 reduce the number of passenger trains
on any sections of the Raiways, with a
view to providing more capacky for the
goods trains to move ;

(b) ifs0, on which sections the pas-
senger services will be cut down ; snd

(c) when ?

The Deputy Minister of Rallways
and Mlpn:t (Shkrl °A1mnn) t
(a) to (c) There are nosu posals at

present. However w find additionsl capa=
city for moving goods

(i) onthe Southern Railway, 4 trains
on the metre gsuge were can-
celled and the runs of two trains
on the metre gauge and two trains
a:dthe broad gauge were curtatled;
[}

(if) 2 weins on the brosd of
the Centrsl Railways w?teman-

Shrl Dabhi 1 Am I to undersmand that
in the future there is likelihood of some
trains  belng curtriled ?

Shrl Alegetan @ If it becomes Im-
Fcntive that goods have to be given pro-
erance, it mey be considered, but
as [ said, there is no such proposal now.

Shri Dabhi 1 1s it not a fact that only
yeserday during the meeting of the Na-
tionsl Railway Users’ Conswtative Council,
the hon. Ratlway Miniter stated that there
would be an increase of 23 per cent in the
memre gauge scctions and 10 per centinthe
Broad gauge sections ?
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Shri Alegessn : That s true. Even
though some of the (Teins have been can-
oelled to find for goods trairs, I find
thiat the ];h}lu ] quantum of the main
stivices has not been reduced.

Shrimati Tarkeshwari Slnba : May
I boow whether it is a fact that increase of
#peed in the pessenger trains reduces the
moving capacity of the guods trains? In
view of theimpormnce of transport of goods
in the Second Pive Year Pln, may I imw
what is the ﬁ:hcy of the Government in
regard to the increse in speel of rhe
passtenger tnind and whether Govemment
18 bent ypon incressing the speed of the
Passenger traim as for example the Delhi-
‘Calcutta crack train?

Shrl Alagesan : 1do not think there ls
- g to beany anxiety in that respect,

the pamenger trairs move quicker, the
Dach giao is clmred quicker w factlitate §00da
4o vemgent.

Mr. Speaker: Is it intended that
/patsengers also must go by goods train?

Refkumar| Sports Coaching Scheme

*185. Shri Kamath: Will the Minis-
ter of Health be pleased to refer to the
reply given to supplementsries reised on
S!.lrmj Question No. 2336 on the 18th
May, 1956 and state;

(a) whether Governmert have decided
torset the accounts audited by aninde-
perdent auditor, who is not & member of
the Coaching Committee ; and

(b)if not. the reasons therefor?

The Deputy Minlster of Health
(Shrimatl Ehlnduuhhr) t (a) The
Cosehing Scheme Committee have deeided
to get the accournts audited by an indepen-
dent mditor who is not a member of the

ommittee,

(b) Does not arise.

Shrl Kemath: Who will do this

lm;ing? ? May I know the name of the
-auditor

Shrimati Chandraaekhari One Shri
Vadyanatha Aiyar.

Shrl Kamathi Comsidering the fact
that so much money is sllotted and spent
‘on this scheme. has Government consid ered
whether any of it could be utilised for coach=
ing in popular Indian ;lmu. such a2
Kabadd: and Wrestling

Shrimatl Chandrasckbhar —rose

Mr. Speaker; How does it arise from
this questioo on provision for auditing?

Shrl Keamathi This was put last
Session by meand the hon. Miniater wanted
potice. [ am rcpeating it sow. May
1 mow whether she will be able to snswer
it soday? The question on the last occa-
¢ion was whether this expeaditure had
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been audited and if s0, by wham, and there-
after you allowed a number of mipplemen-
tary questions and at that time I putl the
sime question,

Mr, Speaker. I might or might not
have alowed it Evenso, why should I
llh}v?l:he same mistake to be committed
agein

Shri Kemath: You yourself admitted
it. Wes it @ mistake ?

Mr. Speaker: The question is simply
one concerning audit and the hon. Mem-
ber warted to know the name of the audivor
and Government has given the name. I
think the hon. Member is satisfied with it.

Shrl Bhagwat Jha Azad: May I
know since how bng the accounts have

not been audited and what is the amount
that has not been audited?

Shrimasi Chandrasekhar: It is not
a matter of not having audited the accounts.
The accounts were audised by an auditor
who was also 8 member of the Commiittee,
o which objection was taken by this,
honourable House. So, an independent
member is now auditing the accounts in
accordance with the desire of this House,
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Shri C. D. Pander Unlike the Doiwala
Sugar Mill, in Kashipur Sugar Mill the
recovery has come to 9-6. Will the hon.
Minister be pleased to direct the Suger
Mill or the Swmte Government to restore

the price %0 ite original level of one rupee
and seven annas?

Sbri A. P. Jalm: The hon, Memher’s
information is almost correct and we will
exsmine the matter with a view to take
adequate action.

SHorT NoTicE QUESTION AND ANSWER

Famine Conditions in Mysore Ssate
S. N.Q. No. 1. Sbri M. S. Gurupada-
swamy: Will the Minister of Foed

and be pleased w0 mate:
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(a) whether any hae been received
by the Governmem that in some parts of
Mpysore State almost famine conditions ace
prevailing ;

(b) if 50, the steps Government propose
to take to meet thg famine condisons;

c)whether any arrangement is being
made to supply ns to the Smte
Government to epable them t®© .“pm

food-grains to the people through
price shops at reduced rate; and

%l) whether any aid bas been given by
the Cenreto engage people in some famine
relief works to provide emplbyment for
their Livelihood ?

The Deputy Minister of Food and
ture (Shri M. V. Krishnappa) :
2) Reports have been received that owing
0 fai lure of “Mungar” rains in the Myscre
Dismict, scarcity conditions bave deve-
lo dinﬁt;ll_uk.l ofh‘diyaure District, namely,
ore, Nanjpngud, Chacwurajanagar,
T.?@lrluipu, ”Cn}lfndlupet and \)elm‘glr
Takhks.
(b) The following eteps bave been
taken by the State Government to give
relief in the affected arcas:

(#) Relicf works have becn swmreed
to ;mvide work for the able-
bodied peopk, and & sum of
Rs. i0 lakhs has been set spant
by the State Governmment fof

this purpose.

(i¥) Rs. 20,000 has been albotted for
graat of Taccavi loans.

(i) Mid-day meal and gmtuitous
relicf centres bave been Opened
for the purpose of affordi
dolks to poor children an
the d.e:ltil:utel.f l’o|r1e this
purpose apart from t rice
supplied by the Government of
Indie nd referred to In reply
to part ‘C’, the Prime Minister
bas donsted Rs. 25,000/~ from
National Relief Pun and
10,000 Ibs, vitaminieed biscuim.

(v) A loanofRs. /- to each family
bas been granted for the pur-
chase of seed ragi

(v) Exwension of time for clearing
reveoue arrezrs, allowing free
grazing of cartle in forests, and
supply of bay at seubsidised
prices.

(c) ({) 98 tons of rice bas been supplied
to the State Govarument fgt free
distribution.

(&) 2,990 tons of rice has been sup-

ied at Rs. 14/- per meund
or issue at concessional price
of Rs. 1if- per maund The
Government of India will beer
50% of the loss on this conces
vicoal sale.
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(i) 5,700 sons of rice have been
alloted for sale st Re. 16/- per
maund through fair price

(d) No request has so far been received
from the State Government for financial
apsistance for relief works. A number
of relief works, however, have been under-
taken by the Swawe inchding the Chikhole
Reservoir Project costing about Re. 22
lakhe and approved under the Second Five
Year Plan.

I would like to sdd that the Swste
Governmment has not asked ua becsuse there
are smnding orders to the effect that it can
go ahead with the relief works., After it
submite the accounts, we share fifty per
cent of the expenditure,

Skri M. 8. Gurupadsswamy 1 May
I know whether the State Government has
submltted any report in respect of the work
that it has wunderteken the affected
arcas? May I also know whether there
is any proposal under consideration to open
gruel shops ?

SbriM. V. Kriahneppe: My Minister
and myself both met the Chief Minister.
My Mmister asked me to tour that area
and I toured it twice. On both the occasions
Shd Gurupsdaswamy was not there
and I had to teke the other Members of
Parllament. I have d food supplles
sooper than the Mysore Goverturent ex-
pected. The opecial trains removed the
stocks to the taluk hesdquarters and other
places and they are being distributed there.

Shri M. 8. Gurupadeswamy: On a
point of personal explanation, may I say
a word? The hon. uty Minister
came there as a Deputy Minister. I was
there but he never informed me about his
tour peogramure. [ was myself touring
in that area, Unfotupately, he wanted
to make his tour a political tour.

He raised thle question and I had to

roswer. It was a completely political
tour

Mr, Speaker: Let us not go into that
MAatter Dow.

Shrl M. S. Gurupadsswamy: What
ie the total amount of monetary assistance
that the Centre has granted to the Staee ?

The Minlstar of Food and Agrical-
ture (Shrl A, P, Jain): There is no limit
0 it. The State Goverment is at perfect
liberiy to sperd as much as it considers
peczsacy, 1hep it can submit the bill
and the Government of India will meet
the bill to the extent of fifty per cent.

Shri M. S. Gurupadaseamy: May I
know whether the Government of Mysore
has sext sny report till now about the ex-
penditure incurred so far ?

Shri M. V. Krishnappe: I was there
last week for the secand time. The State
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.Government _has ssarted works and eet
lg:n about Rs. 10 lskhs for relief worke
which hawe heen taking place in all the six
taluks  Now, there has been some nin
fall and they are sowing ragi There
is nothing to worry about.

Shri A. P, t MayI add a word ?
When these relief works are undertaken
the final accounting is done in the end.
At every stage the Smate Government does
not inform ue that it has spent so much.
The work le a ous process, Some
money may have been speot and some bille
may have to be paid. The only potent
point is that we have not put any limit.
The Swmate Government can spend any
emount it considers necessary for relief
'ﬁ” and we shsil share fifty per cent of
t

Shri N. Rachiah: May I know whe-
ther any aid has been received from the
private isations for disribution in
the areas and if s0, through which
ageacy has such aid been distributed ?

Shrl M. V. Krishoappa : The
American butter ol and milk powder re-
ceived from some of the voluntary agenGes
like the CARE, the Catholic association
etc. were distributed through the agency
of the Collector and the Deputy Commiis-
sioner and he formed local advisoty com-
mittees, Thraugh them, thess thiogs
will be distributed.

Shrl Kemath: Sir, on a point of

idance, I want to say this. I recolect
that the Prime Minister, last year whenthe
question of Shri Krishnamschari’s visit
to D r came up, had said that
every Minister who visted a icular
area or copstituency should inform the
Mun})us r.q:r:a.lit_l}:ing that area or unb:es
constituencies. tour programme
to be sent to them. [ find that uniformly
no Minister is doing it. So far as my
experience goes, mobody has do ne so escept
one Minister. I would be grateful if you
would, i:;gnur capacity as ged:er of this
Houmse the guardian of the rights of
the Members of this House, advise the
Ministers,—~if not direct them, that they
should inform the Members of the cons-
titwency that they are ouring and send:
copy of their tour pcogramme in advance.

Shrl A, P, Jelo: | would request the
hon. Member to give us a list of the
occasions on which information did not
reach him. We shall look into it and see
that information @ sent to the Members.
T'here are not two opinions on thet; we
want to take the amistance of all the
Members,

Shri M. V, Krishoappss Since this
arisen out of my reply I may say that
in this parooular instance, I have issued
my tour p e to allthe M.F.s and
the M.L.A.s. In fact, they ware weitng
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for me. In fact, the PSP M.L.At. not
people alone; toured with me
int ares.

Shrl M. S. Gurupadsewamy: It is

: o tour Programme was sent to ue.
The PSP M.L.A» toured wih him because

they were there in a committce meeting
where the Mimster was.

WRITTEN ANSWERS TO QUESTIONS
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Fruit Prescrvation Industry

*ryo. Shri Jhuolan Sinha : Will the
Minister of Food and Agricelture be
pleased to estate:

(a) whether it is a fact that Govern-
ment have under their considertion a
?mpml to give relief to fruit preservation

ndustry by way of concession in the prices
of sugar end tin conteiners with @ vew to
encourage the expansion thereof; and

(b) if so, the position in respect of the
said proposal ? pe

The Minister of Food and Agricual-

tore (Shrl A. P. Jai=): (a) Yes.

4 (b) The proposal is stillunder considera-
on,

Dasguon-Ratnagiri-Mangalore
Railway Line
*1 Shri Namblar: Will the Minis-
ter o be plessed to stete:

(a) whether l[njll" del:t)i-lbn on Ptlhe acrin)
survey report of the gaon- Ratnagri-
Mangziore area has been taken;

(b) if so, what is the decision; and
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(c) if answer to part (a) be in the
negative, the stage st which the matter
stands at present?

The Deputy Minister of Rallways
and Transport (Shrl Alagman) : (a)
No, Sir.

() Does not erise.

(¢) The Southern Raitwuy administra-
tion i enlsting the aid of the Sutvey of
India Establishment, Bangalore, who have
the requisite specialised equipment, in
preparing mounted mossics and contoured
maps from the ecrial photographs,

Asssm Raill Link

*177. Skri Amjad Alitr Will the
Minister of Rallwsys be plcased to'refer
red to the reply givenin  Starred i
No. 1353, on the 11th April, 1956 and
state:

(a) the extent of mileage proposed
to be built as an alternative to the Rail
link-line from Masl Junction to Binnaguri
in the Assem rail-link; and

(b) whether any surwey has been
undertaken and estimate prepared for
the proposed undertaking ?

The Deputy Minkter of Rallways
and Transpart (Shrl Alagesan) : ()
30 miles approximately.

(b) A preliminary Engincering Survey
of Ramshai-Binaguri project hes alresdy
been complted and tge cost of the pro-
ject is esumated spproximately at Re. 1.8
crores.

Rice From Burms

*198. Shrl Blahwa Nath Roy: Wil
the Minister of Food and Agriculture
be plessed to state whether in accordance
with the five year agreement slgned be.
tween the Governments of India and Burma
some weeks 8go. any consignment of
Burmese ricc his arrived in India till now?

The Miaister of Food and
ture ( Shrl A. P, Jaln) 1 Yes Sir.

Railway Workshop st Jagedbar!

*187. Dr. Satyawadl: Will, the
Minister of Rellways be pkated to
refer in the reply given to Unsmmred
Question No. 1954 on the 19th May,
1956 and stetel

(a) the reasorn for the negligible re-
prasentation of the Scheduled es in
service in the Railwsy» workshop at
Jagadhri and the steps taken to remowve
the disparity; and

(b) the mehod and macMNoery for
ent of etaff at the workshop ?

The Deputy Mintster of Rallsm
and T (Shrl Alagesan) : (a)
Suitsble qualified Sched Castew
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candidates are not forthcoming in suf-
ficient numbers for the skilled and semi-
akilled posts in the workshops. To
increase the intake of candidstes of these
communities, prescribed standarda have
been lowered in their favour and unutilised
vacancies are carried over for two succemive
years,

(b) A statement is placed on the Table
of the House, [See Appendix II, annexure
No. 7).

Radars in Aircraft

*188. Shrl Amjad Al Will the
Minister of Communicsations be plcase-
ed to state:

(@) whether it is a fact that super
constdlation and constellations of the
Air India Internstional will shortly
be cquipped with storm detector radars;

(b) the approximate cost likely to be
incurred on 1t; and

(c) the benefit which they are galng to
have out of these fittings?

The Miniater of Communicationa
(Shri Jagilvan Ram): (a) Yes, Sir.

(b) Re, 1208 lakhs.

(c) The weather Radar equipment will
hdp in detecting weather conditions cor-
rectly theteby ensuring smoother fights
snd increasing the safecy of operations.

Wagon Factory near Barelliy

*189. Shrl Blshwa Nath Roy 1 Will
the Minister of Railways be pleased
to state whether the construction of the
Railway Coach and Wagon Factory nesr
Bereilly would start during the first phase
of the Second Five Year Flan?

d'l'hTo Deputy (g{hi.:;u;lr of Rnﬂ). W
and Transport lﬁﬂ e
construction of the Raiway G, Coach
budding factory is Iik? to start during
the first phase of the Second Five Year
Plan. This factory is not meant for the
manufacure of wagons.

Homoeopathy

*190. Shri 8. C, Samante 1 Will the
Mioliter of Health be pleased to refer
to the reply given to Starred Queation
No. 770 on the 19th March, 1956 and
atate

(a) whether the revised detailed

on<s for research in Homoeopathy
as fumnished by varicus State Governments
have been considered;

(b) if so, the amoumt sanctioned for
each institution in 1955-56;

(c) how much has been allotted during
the Second Five Year Plan for these inati-
tution; and

(d) the worka carried on to far by thete
institutions ?
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The Deputy Minlster of Heslth
(Shrimati Chandrusekhar) : (a) The
revised schemes submitted by the State
Governments had been examined by the
Advisory Committee on Homoeopathy
and found incomplete. Fresh proposals
are being invited from the State Govern-
ments.

(b) and (d) Do not arise.

(c) A auwm of Rs. 3450 lakhe has been
rovided in the Second Five Year Plan
or the Development of and research in
Hamoeopsthy.

wrg-frrs
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W wft (st wevhwn ow)
(%) & (7). aATIZH TT T oy
ver firan o & e mae g
& ag ¢ ) [t afcfom 3, ayee
dwar ¢]

jsundice Epidemie

*19a. Sbri Dabhl : Will the Minister
of Health be pleased to refer to the reply
given to Starred Question No. 2334 on
the 18th May, 1956 and state :

{a) whether the report of the enquiry
sponsored by the Indian Council of Medi»
cal Research into the jaundice epidemic
now been submitted;

(b) if ao, whether a copy of the report
will belaid on the Tate of the Sabha ?

The Deputy Minkter of Health
Shrimati Chsndraskbar) ; (s) and
) The report has not yet been submitted.

Rallway  Workahops
Shrl Kamath 1
“193. | Shri H. N, Muksrjes ;

Will the Minister of Laboar be pleased
to refer to the reply given to aired
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Question No. 1472 on the 16th April, 1956
and state

{a) whether considesation of the pro-
poasl to associate labour with the cumage-
ment in all Reilway Workshops has been
concluded ; an

(b) if 0, with what result ?

Miolster of Labour
(Shrl Abid J\ll% °Sn) and (b). The pro-
blem has been stud but since s0 far there
has been little experience of Labour par-
ticipation in msnsgerasnt in this country,
it is considared desirable that before con-
crete proposals are put up to the represen-
tatives of Labour, a study ahould be made
of work done in certin European countries
where worker’s ipstion has made
advances, For this purpose, it is propo-
sed to depute team of represenmtives of
le:\r and of officers counected with this
wor k.

M ¥ qw

*tev. st wem weiw : w7 ofoew
wft 18 A, Ley & % aRifen s der
wol § IAT R AR F 77 ¥R A FIT
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Ik FAafuerd § wn o e safr
A3 3

Tk o Sfogy It (sh
) - o frar @ A RY T
™ fegr aar g [Rfed ofcfoe 3,

N st <]
Ghee

*193. Dr. Satyawadl : Wil the
Minister of Food snd Agricnirare be
plcased to refer to the replyrgwm to Star-
red Question No. 1096 on the 3rd April,
1956 and state :

(8) whether any final decision has been
taken in regu-d to the location of twelve
Co-operative Rural Creamernies and seven
Milk Powder Flctonet,

(b) if so, the details thereof; and
(c) the programme for incrcasing the
G hee production for the current yesr ?
The Minister of Food and Agricul-
tare (Shrl A. P. Jain ) 1 (2) and (b)
Yes. A statement atnwmg the location of
3 Cooperative Ruml Crexmeries and 7
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Milk Powder factories in ploed on the Table
of the Lok Sabha |See Appendix II,
ennexure No. 10).
<) As alrcady amed in lmwcrto (l)
emtion No, 1096 by hnB S.

-4-1956, schemes for increasing 'bae

uction form an_inkgral part the

y Development Progcts in the Second
Fwe-'l'u: Plan; there are no acparate sche-
mes for increasing ghes production as such.
The Dairy Development Projects in the
States are at present being discussed with
the State Governments and are expected
to be finalieed shortly.

Salt Sheds at Ichhapuram

*196. Sbrl 8. C. Samanta t+ Will the
Mmmer of Rallways be plcased w refer
to plg given © Unmarred Ques-
tion No on the 6th March, 1956 and

mtate

(a) whether manufacturers of Sumadi
Salt Factory ot Ichhapuram have been
iven permission to construct tempomry
eds to stock salt for tzanmaport;

(b) if not, the reasons therefur;

(c) whether complaints have been re-
ceived that some quantity of salt stocked
at the Ichhapuram station were due lost to
reins; and

{d) the steps Government propose (o
take to give protection to the salt stock, ?

("TbeTDeput! Mialﬂ:rr of Rail 4
an ransport Alagman) !
Railway hndlp:l’ Ichhapuram were leased
out to the Factory simply to stock maht
but no permission to erect the sheds was
accarded.

(b) 1 (d). Information is being col-
lectedand will be laid on the Tabk of the
House in duec cours.
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Phoaogram Syastem in P.E.P.S.U.

5903, 8Bbel Ram Krishan t Will the
Minister of Commonicationa be pleased
to state :

{a) the aames of places in the State
of PBPSU where th.e phonogram eystem
is warking; and

() the ommes of places where Go-
vernment propose to start the said eystem
during the current ficancial year ?

The Mianlater of Commanicationa
glhrl Jegjivan Ram ): (a) PEPSU :
angrur Cambined Office; Patiala De-
partmental Telegraph Office; Nabha
Combined Office; Kasauli Combined
Office; Dhrui Combined Office; Bhatinda
Departineatal Teegraph Office.

PUNIJAB : Ambala C.T.O.; Asmrit-
mr CTO., Ambala City C. O, Bags
C.0 Chlndagnth.T.O.' DehiD.T.O.;
gnrlddnd CD .;0 Ful-_;g'tl;-d N. l’g % 8.,

'erozepore iarpur ;
Jagedhi C.0.; Jamunu Ta]\’w D.T.O;
Hilur H. 0. ; Julundur D.T.O.; M

U-ldhlml D.T.O.; Nangal D.T.
Kew Deihs CT.O. Ratsk Mandi C.0..
Simla CTO Srinagsr D.T.O.; Fazilka
C.0. ; Yamunanagsr C. O.

(b) No specific names can_ be given,
The extcnwion of Phonogram facilities would
depend upon & demsnd €rom the public
eraffic mtiﬂcmnn and availsbility of tele-

phones facilities at the place
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Passcoger Amenitics

104- Shri Ram Krishan 1 Will the
Minister of Rallways be pleated to
ssate

(a) the total amount epent on pasecn-
gers and other Railway users’ amenities
in the Bikaner region of the Northern
Railway during 1955-56 ; and

(b) the amount proposed to be spent
during 1956-57 under thie head ?

The Deputy Minister of Rallwuys
and Tranaport (Shri Alagesan) 1 (a)
Re. 2-09 lakhs,

(b) Re. 5-22 lakhoe.
Employment Exchanges

105, Shri Ram Krishan t Will the
Minister of Labour be pleazed to state :

&I] the total number and locations
of yment Exchanges in the States
of the Pumd: and PEPSU and the area
served by each of them;

b) whether the programme for incres-
iiné e number of these exchanges during
the Second Five Year Plan period has been
finalised; and

(c) if 90, the main features thereof?

e Deputy Minlater of Labour
(&Il'i Abid All) 1 (s) A matemeot con-
taming the ml'ormltnon is laid on the Table
of the House [Ses Appendix II , anncxure
No. 11].

(b) No.
(c) Does not arise,
Deuntal Colleges
306. Shrl Ram Krishan : Will the

Mainister of Health be pleased to aste :

(a) whether the programme for the
establishment of four new dental colleges
during the Second Five Year Plan has been
finalised; and

) if s0, the names of the sites chosen
and other features of the scheme ?

The Deputy Miniater of Heslth
(Shrimati Chandrusckhar) : (s) and

(®) The e for the emablishment
of new c’mtal colleges during the Second
Five Year Plan has not yet been finalised,

WTAIC R
toy. st ufreg fg : w7 Wl
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T. B. Hospitals in Travancore-Caehis
State

ro8. Shrl A K. : Will the
Minister of Health be pleased to smte :

a) the to:al number of Government
T. B. hospitals, eanatoria and clinics in
Travancore-Cochin  State at present;

{b) the total number of patients gettin
reatment in these hospitals etc;

1 (c) the toml cost of expenditure on
food and medicine in these centres;

(d) whether there is any proposal to
open new wards, hospitals,clinics, sanatoria
etc. for T. B. patients during the Second
Five Year Plan; and

() if so, the details thereof ?

The Deputy Minister of Health
(Shrimati %handﬂu&hlr) t (2)

T. B. Hospital 1
T. B. Sanatorium . . 1
T.B. Centre . . I
T. B. Clinics 3

ToTAL . - 6

(b) 6140 paticots on an aversge.
(c) The average monthly expenditure is
Re. 3g013/12/-

(d) Yes.
(¢) (i) Two T. B. Hospitals of 300
beds vandnam

at Pulayansckottah, Tri
and Adichsndloor in Quiloo Distt.
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(ii) s T. B. Clinics of 10 beds each at
Chingsvanara,  Alkeppey, Muvattupuzba,
Quilon and Mavelikara,
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Telephone Facilitiss in Hoshiarpur

111. Shri D, C. Sharma : Will the
Minister of Commnnlutim be pleased
to state :

(a) the extent of expansion of the
telephone facilities made available in the
Hoshierpur District during the coursc of
the Pirm Five Yesxr Plan;

(b) the detaiks of the schemes still under
execltion;

(c) the details of the schemes imple-
mented ;

(d) the expansion progrunme  of
telephone facilities in this disrict for the
Second Five Year Plan ; and

(¢) the estimated cost of the above
prograoune ?

The Minlater of Commanaicatioas
(Sbrl Jegjiven Ram) : (a) (1) Seven
long-distance Public Call Officea :=—

(i) Hariana

(ii) Sham Chaurasi
(iii) Gardhiwala
(iv) Dasuya

(v) Mukerian

(vi) Bajwara

(vii) Mahilpur,

03} Five local Public Gall Offices in
larpur town.

53) Rep lic:ment of 100 line Ma
Hoshiarpur by 150 line B.

(4) One slngle channd carrier system
between Hoshiarpur and Jullundur.

(b) (1) One trunk switch board to be
imtalled at Hoshimpur.

(2) Public Call Office at Saroa.

(&) A Fublic Gall Officc st Una has
since been opened on 21-5-56.

(d) and (e). (1) Expansion of Hoshiar-
pur exchange to 300 | F:nem

2) One additional trunk boasd at

Hoshiarpur,

(3) One more trunk line between Hoshi
arpur and Jullundur.

The above-memtioned works e ex-
pected to cost Re. 1-9 lakhs, Mor® pro-
ﬁb will? lso beteken up, if found usti-
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Posss and Telegrapbs Employees

113. Shrl D. C. Sharma 1 Will the
Minister of Communications be pleased
to state .

(a) the total amount which has been
spent 8o far on the construction of staff
quarters for the Posts and Telegrsphe
employees during the current financial
yesar;

(b) the number of quarters w0 far
o:l;tructed during the current Year
8

(c) the class of employees for which
these quarters have been constructed?

The Minister of Communications
(Shri Jagjivan Ram) : () to {¢). The
information is being collected and will be

laid on the Table of the L.ok Sabha in due
course.

Rallway Accldents

113, Shrl D. C. Sharma: Will the
Minister of Railways be pleased to Swate:

(a) the number of accidents on Indian
Railways zonewise during the pe.iod from
the 1ot of February, 1956 till the end of
June 1956;

(b) the total loss of life and property;

(c) the reasons thereof; and

(d) the total amount paid as com-
pemsation?

The Depnty Mlalncr of Raillways
and ‘l‘ru? As the
Gguzes for the month 0f ]'une 1956 arenot
yetiedy, information in reply to parts (a)
to rd) is furnished up to May, 1956

{a) Railway Number of train accidents
feom 1-2-56 to 3I-§-56

Central 182
Easten 191
Nosthein 203
North-Eastern 197
Southern 183
South-Bastern 141
Western 151
ToTaL . 1248

(b) ..1 pemons were killad.

‘The spproximate cost of damage to
Railway property was Ra 6’6‘];?4“.'

(©) Caures train m-
demts  dus
{o:

Failure of Reilway saff . 461

Failure of other than Rly. waff | 58

Failure of Machlmalequ[m 477

Other miscellaneous causes . 163
Still under enquiry - .

‘ToTaL we8

(d) Nil.



247 Written Answers

CawTh w1 qTh ¥ Fwe AT

ey, ot vy el ;W tww
oot g TR g &7 fE

() "ragaagfs Yy @AW
qilc o & geRx oW A
eyl & @rw arft T & D R =
¥ Jac ™, fed ey ¥ &R
W gu, W

(w) aft g, &t gier =1 wrw
v § S et ¥ gy e § ?

Wi an afown IwR (ot
awrm) (%) T (@), 3§ X%
(7 f& v—g-texg) w1 gug © W ¥
¥ e 9C 9T XY 9T q@qrd wh
et WwE ¥ S ST
AW O HTE A & g W)
fapRr @i F e G &, @18
wer gar it & €1 3530 AT &
fesgy fier gev/18 9X O A Fx
T Ed SEEy ¥ =iwd W
wret W wrdt, A o wa Al o

TS § FT €T TAT AT AT
w ot

W w1 qrdt ¥ Jwc amn

Y. ff wgae g Wt

(¢) magawgfemem
Y CTENW ATA AT qUATATEY Ko
g% ¥ ¥} g § = § 30T T
Frys afcmreres T @ oA #
¥ 2 & fagsy ) ;S

(w) war 7% aw § fF e
WA arelr Tl o @ ofr I oy
U S I A 7T 93X § IAT T,
iR

(n) ofx g, & gy &
wrenfas ferov wr 7

™ o ofcegn IR (o
aveR) ¢ (%) ¥ (7). saw A

21 JULY 1856

Written Answers 248

& qiearat o fors fear mr § I
T W e § —

(2) v-t-jexs ® (7 f¥
&-%-2 8L S W) T F qwwm
3w W UK e o
R Fo 34E ¥ o
FRATATR § FTEAN AT qTHY
Yo wg M § A & fag
TRERY 1 T & frewr o
ar, 1 7y Hew aré (traffic
yard) art W v
qZ{y ¥ JUT T | { X T
W fre 9T Yo e 92l
W far T ok T
FRETAR ¥ { Wer ¥3 e
o & A gt (7%
o &, dur v qrer F e
mrE )

() ¥ f= (u-uut) w»
T Y S ¢ G Ro
frz o o o 4o R3%s
Iﬁnlﬁowwﬁm
YR TIT Aww ¥ fag
TR (O 4% ¥ s W
qT oY ag I Al 2w §
AT T gt ¥ qEET @A
qzh ¥ YO AT |

O & IAH Ay g T

Fanf ofw y RO ex 9 &

s g€

e g™

1. st eqaTe feg : sy eavew
ot qg e ¥ w7 «0f fix

(%) v a77 W & ferdt g
qeee §; W

(w) faré wwerest aro wwma
FTH AT ey ¥ dET T § ?



249 Written Answers 21 JULY 1658 Written Answers 250
amesy o ngfwe) : {b) if so, whether f the same
(m ) ) will be laid on the Td:.k:o":I t,.':l:Slbl:l?

(‘) 1R The Minlater of Communications

(Shrl Jagilvan Ram): (s) Yes, Sir.
(w) w1 (b) 1lay co the Tsble of the Lok Sebhs
stateaments giving the required information

[See Appendix II, ennexure No. 13).
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Air-lodia Internationsl

118, Shri Ram Krishan: Will the
Migiger of Commumications be plossed
to refer to the reply given to Unstarred
Question No. 475 on the 19th Maerch, 1956
regarding foicign sgents of the Air-Indis
Inernational and etate:

{s) whethetr the required information
has been collected; and

Ceatral Food Godewns

129. Sbrli Namblar: Will the Minister
of Food and Agrlculture be pleased to
state:

(a) the mock of foodgrains (Rice,
Whest elc. sepamtely) in the Central
Food Godowns in  verious Stetes (Stase-
wise) st the beginning of July, 1956; and

. (b') the tota] capacity of godowna State-
wise

Tbe Minlster of Food and Agri-
culture (Shed A P. Jain): (a) and (b).
A ststement showing the required informa-
tion is leid on the Teble of the House [Se¢
Appendix 11, snnexure No. 14].

Jagndhri Raillway Workshop

Sardar Igbal SI
Sardnr Abarpurts

Will the Minizer of Rallways be
plessed to state:

(s) the smount of repsir works done
snnually e the ].Fdh“ Wotkshop of
Northern Railway since 1953-54 to dete;

g] the smount of work expected to

ne sfter re-organisation and extension;

(c) work bills per yeer since 1953-54;
and

(d) whether departmental mosor camn
are also repsited there?

The Deputy Minister of Rail
and Trlnspm (Shri Alagesan) (o

c). A ststement is leid on the Teble o the
uuse. {See Appendix Ii, annexure No.

(d) No.

Post Officos In Feroaepore and
Hisaar Dlatricts

125. SSardar Iqbal Slngh:
Sardar Akarpuri:

Will the Miniger of Communications
be ploased to state:

(o) the nwmber of depattmental Bolt

offices in Fewozepore end Hisser Di

mctn of Pumjab where sclegraph faciities
rovided during :954-33 and rgsaﬂss

lnd also the names of p

facilitics were given;

{b) the present policy of Gowvermment
for providing such facilities in other
offices and pames of the places ese
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these facilities will be provided during
1956-57;

(c) whetherthispolicy wil be liberslised
during the Second Five Year Pian; and

(dg if 30, in what respects it is being
e

The Minlater of Communicationa
(Sbrl Jagjivan Ram): (a) A statement
showing the required information is placed
oo the Table of the Lok Sabha [See Appen-
dix II, annexure No. 16).

(b) &) Telegraph facility is provided
in post o , only if no loss is
to be incurred by the Govern-
ment in doing so, However, tele-
glph facilities are provided at

ismict  Sub-Divisional and

Tehsil Head-quarters and places
having a population of ls,.l:lnl:ll:l
and over even on loss baais
subject to certaio limits,

(i5) Hissar Districe.

(1) Namaund

(2) Ellenabad

Berozepur District

Nil

(c) Yes

(d) For town with s population of 5,000
and over itis proposed to increase the limit
of permnissible loss so that more towns of this
;_:m_:!g_qty could be provided with telegraph
ecilities.

National Highways

SardariqbaiSingh:
. {Sndlr Akarpuri:

Will the Minister of Transpost be
pleased to state;

a) the present total miclge of the
National Highweysin PEPSU and Himachal
Pradesh;

(b) the estimated len
be comteccted in the
Plan period ; and

h propsosed to
cond Five Year

_(c) the approximate coat incurred in
thia behalf during the period of the Firat
Five Yea: Plan and that proposed o be
incurred in the Second Five Year Plan
period ?

Tbe Deputy Minister of Raliwaya and
Traosport (Sbri Alagessn) (3) to (c)
A statement giving the required information
15 laid on the Table ofthe Houae [Ses Appen-
dix I, snnexure No. 17).

Agricultural Loin

Sardar Iqbal Singb:

12 { Sardar A‘Llrpurl: .

Will the Minister of Food and Agri-
oulture be plcsaed w otate the smount
given as loan % the Punjaband PBPSU
Governments for grencdng advances to
E'e agriculturists during the current yesr

puarchasing tractors and other agri-

34s LSD
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cultural implements under the “Grow
More Food Csmpaign'"?

The Minlater of Food and Agricul-
ture (Shrl A. P. Jain): The loan sanc-
tioned for the purchase of agricultural
it:n:gerncnn during 19$6-57 is as given

wi—
Nameofthe State Amountofloan
sanctioned (Ra.
in lakis)
Punjab 2:70
PEPSU 170

No loan waa ssked for the purchase of
tractors,

Rellway Thefta

Sardariqbal Singh:

134 {Sudlrhthpu:fl

Will the Minister of Raillways bc
pleaaed to state:

(s) the number of thefts committed
Division-wise on the Norhern R.lw.i
during the period from 18t January to 30t
June, 1956;

(b) the total value of the goods stocn;
and

(c) the nurnber of casea in which
culprits were apprehended?

The Dwpmty Minlater of Railways
and Trentport (Shri Alagesan) (s)

Division No. adt heft s,
Dedhi 8o
Ferozepore 39
Lucknow 100
Aillahabad 179
Moradabad 246
Bikaner 28
Jodhpur B8

680

{b) Ras. 1,33,088/8/-
(€) 139.

New Poat Offices in Foroxepur and
Hissar Diatrices

Sardar 8i z
”"{w W
Will the Miniater of Communications
be pleased to state: :

(a) the extent to which the target for
apeningel’qn Offices in rural areas fixed
under the First Five Year Plan for Ferozepur
and Hisear Districts of Punjab haa been
reached; and

(b) whether any amme has
besn chalked out to open FPost Offices in
all vilages of the above districta having
gt:nulniun of one thousend and _above

ring the Second Five Year Plan?

The Misleser of Communicaticas
(Sbrl Jagiivan Ram): (s) In Ferozepur
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and Hissrar Distriets, 64 and 59 post offices
were opened respectively in rursl arcas
during the First Five-Year Plan period and
the target was fully reached.

(b) There i*+ no programme to open
post offices in all the villa having a
pulation of one thousand and above.
owever, they will be considered for open-
ing post offices on grouping basis having
a population of 2,000 provided that the
new office is not within three miles
of a existing st office and its
estimated annual !oss is not more than
Rs. 750/-. It is expected that many of the
villages in Ferozepur and Hissar Districts
having a population of one thousand and
above may be provided with post offices on
upinf basis during the Second Five
ear Plan Period,

Public Call Office

Slrd-} Iqbal Slogh:
"‘{Snﬂnr Akarpuri:

Wil the Minister of Commumlcatlon®
be pleased "to state:

{a) whether Government propose
to open Public Call Office at Nihal Singh
Wala in District Ferozepur, Pubjab; and

(b) if s0, the steps taken in the matter?

The Minlaterof Communications (Shrl
Jagjivan Ram) (a) and (b). Nos the p opo-
sal was examined end has sinse been
dr-pred, as it involves a loss to the Depart-

ment.

Milk Powder from U.S.A.

137. Dr. Ram Subhag Slagh : Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of milk powder so
far received from the U.S.A, as gift;

(b) whether the United States bas
also been exporting milk powder as
regular consignmenta on comraercial
basis to India; and

(c)if so, the quantity of milk pow-
der that has so far comae to India as re-
gular consignments ?

The Minlater of Food and Agricul-
ture(Shrl A. P. Jaln): (a) Sincethe
middle of 1951 wpto May, 1956, appro-
ximately 137 tons and 7,60,000 ger
of milk powder have been received in India
as gift from the US.A,

(b) and (c) : Information is being collec-
ted and will be placed on the Table of the
Lok Sabha as soon as available.

Meteorological Department

138, Shrl Krlahnacharya Jeshi:
Will the Minister of Communicationa
be pleated to state :

(a) the apecial subjects of atudies
conducted by the Meteorological De-
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partment on the Scientific aide during
1956 so far; and

(b) whether any foreign expert ia
also engaged in the study ?

The Minlster of Communlications
(Shrl Jaglivan Ram) : (a) A list of im-
portant subjects of scientific studies which
were undertaken by the India Meteoro-
logical Department during 1956 is laid on
the Table of the Lok Sabha [See Appendix
II annexure No. 18]

(b) No.
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LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Answers)

489
LOK SABHA
Saturday, 21st, July, 1958

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

12-07 p.M.
MOTION FOR ADJOURNMENT

STRIKE NOTICE BY VISAKHAPATNAM
HagBOoUR AND PorT Worrers UNiON

Mr. Speaker: I have received notice
of an adjournment motion from Dr.
Lanka Sundaram and Shri A. K
Gopalan.

Dr. Lanka Sundaram (Visakhapat-
nam): There is a notice of general
strike given to the Railway Ministry by
the Visakhapatnam Harbour and Pert
Workers Union. The strike has to be-
come effective on the 23rd, that is,
day after tomorrow. In addition to
this notice, a contingent strike notice
has also been given to the same
Ministry by the same union, involving
in all twelve matters for adjudication.
The sirike notice says that if these
demands are not conceded or are not
referred to an industrial tribunal taere
shall be a strike. In other Wwords,
there is not a strike notice which is
absolutely shutting the door for nego-
tiation or settlement, they want an
industrial tribunal to be appointed to
adjudicate on these demands I would
not go into the details of the demand
apart from stating that in the general
category there are issues like unfair
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labour practices, unfair trade tests, in-
crease of wages etc. The contingent
notice points out thr propused transfer
of the harbour and port fram the Ralil-
ways to the Transport Miaistry. Since
1921 it was transferred from one autho-
rity to another—from the Bengal Nag-
pur Railway to the Cammerce Minis-
try, from the Cammerce Ministry to the
Railway Ministry and now the propoaal
is to send it to the Transport Ministry.
In this connection, I had talks with
the Railway Minister as early as 12th
December. As regards the contingent

-notice of strike. I want to tell the

House—! am not the President of the
Union—tha; he said that he would re-
ceive a deputation or send an aofficer
Tor enquiry. I have been pursuing the
correspondence in order to save this
threatened disaster in suca a vital in-
stallation as the Visakhapatnam Har-
bour which, you, Mr. Speaker, know,
has got other installatians like the
shipyard, naval base, oil reflnery and
ather important instituiions. I do not
want anything to be done to precipitate
thig condition on Monday morning and
I have raised this matter to drew your
attention and the attention of the Min-
istry to save the strike by referring it
for:hwith to the Industrial Tribunal as
demanded in the strike notice.

Shri A, E Gopalan (Cawmanore): In
addition to the strike notice given by
the workers at Visakhapatnam Har-
bour, I may also be allowed to point
out the seriousness of the matter as far
as other ports also are concerned. In
~vesterday's papers there is a report of
an all-India organisation which says
that they have given notice of strike in
Calcutta, Madras, Bombay and other
places. As far as the Cochin Port is
concerned, I myself, when I was there
a month back, persuaded the workers
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not to gV on strike when they gave
ootlas of a protest sirike for one day.
T asked them to go in for negotiations
and I also wrote to the Railway Min-
ister about the same. What I want %o
paint out is that it is oot only at
Vimakhapatnam but in all the other
parts also they have given notice of a
cuike [t Is therefore very necessary
that this matler must be takem wup
seriously and the authorities should go
into this question.

There is no machinery for negotia-
tion as far as the Cochin Port is con-
cemed. [ know tha: when the Labour
Caonciliation Officer called both the
parties, the labour union representa-
tives went but the Administrator did
not go tbere. So some other thing was
taken up by the Officer saying that he
could not attend to the conciliation.

When we had been discussing such
questions in respec: of other places, it
had been said that the workers are
resorting ta violence and other things.
Therefore, we want spccially to bring
it 10 the notice of the House and the
Government that a very serious situa-
tion will arise if the Government does
not take notice of the seriousness, not
on!y as far as Visakhapatnam js con-
rermed. but of the situation in general.
When something happens at Visakha-
patnam, :he workers at other places
may also follow suit and thus in a
major industry like this a very serious
situation may arise. So, the determi-
nation of ;he organisations to go on
strike at other places must also be
taken into consideration while con-
sidering this question relating to
Visnrkhapatnam  That is what I
want to point out

The Deputy Minister of Rallways and
Traasport (Shri Alagesan): Sir, |
should like to have some time b2fore
I can make a full report on this. It is
unfortunate that 23rd also happens io0
be a holiday. 1 shall be able to make
a statement on the 24th.

Skry Namblar (Mayuram): Notice

has been Ziven to the effect that the
strike is to begin on the 23rd and there-
fore, a statement on the 24th will be
too late.

Shri Alagemo: It may be that I
migh; be able to announce that the
strike did not take place.

Dr. Lanka Soodarzm: Sir, | could
not hear what the hon. Deputy Min-
ister said.

Mr. Speaker: The hon. Minister says
that he may be able to announce %
the House that the strike has not taken
place.

In view of the sta:ement which the
Minister has promised to make, this
matter is put off till the 24th.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER EsSSENTIAL
CoMMODITES ACT

The Deputy Minister of Food and
Agricoltore (Shrl M. V. Krishnappa):
Sir, on behalf of Shri A. P. Jain, I heg
to lay on the Table a copy of the Noti-
fication No. S.R.O. 1346, dated the 8th
June, 1956, under sub-section (6) of
scction 3 of the Essential Commodities
Act 1955. ([Placed in Library. See
No $—252/56.) )

NOTIFICATIONS UNDER EMPLOYEEN
Provioent Funps Acr

The Minister of Labour (Shri
Kbhaadubbai Deszi): Sir, I beg to
lay on the Table a copy of the Noti-
Acation No. S.R.O. 1566, dated the Ttn
July, 1956, under sub-section (2) of
section 4 of the Employees Provident
Funds Ac«t, 1952. [Placed in Library.
See No. §—253/56.]

I also heg to lay on the Table & cupy
of the Notification No S.R.O. 1587,
dated the Tth Juiy. 1956, under sub-
section (2) of section 7 of the Emplo-
yees Provident Funds Act, 1952,
(Placed imn  Library. See No.
§—254/56.]
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Nortoreatron usbhmm Dmmmacoe Poa-
80NS (CoMPENEATION AND Rz-
HANIEITATION) Act

The Depaty Minlsier of Rebabifita-
tiom (Shri J, K, Bboasie): Sir, T beg
to re.lay on the Table a copy of the
Notification No. SRO. 1161, dased the
J9th May, 1956, under sub.section (3)
«of section 40 of the Displaiced Persons
{Compensation and Rehabilltation)
Act, 1954. [Placed in Library. See
No. 5~225/56.]

JBUSINESS ADVISORY COMMIITEE
TamrTY-E1cBEYE REPORT

The Mialster of Parllamentary Affalrs
{(Shrl Satya Narayan Sinha): Sir, I
Xeg to move:

“That this House agrees with the
Thiri{y-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 18th July, 1956 "

Shri Kamath (Hoshangabad): Sir, I
Tise on a point of order. The House
has not had notice of this motion. You
rightly ruled sometime ago, in the last
.session, I believe. that even though it
might be a report of the Business Ad-
visory Comumittee, the motion should
be made well in time to enable Membe:ry
to table amendments. It has not been
<done s0 In this case. Therefore I sug-
‘gest that It may be held over till Tues-
day by which time I and other Men:-
bers may be able to give notice of
.amendments to this motion,

:Mr. Speaker: When was this circu-
Tated?

Shrl Kamath: It was circulated only
:this morning.

An Hon. Meamber: The report was
presented two days ago..

Mr. Speaker: There is no good mere-
"Iy being satisfled with the presentation
«f the report. In future, as soon &as
the report is submitted, hon. Members
8ls0 must give notice of their Intention
to make the next motion on a parti-
cular day. two days in advance or ut
Jeast one day in advance,

{Amendment md Mucellonsous
Provirions) Bill
Shri Eamath: You mean the Minls-
ter, Sir.

Mr. Speakex: The hoon. Member bim-
self may make a motion. It appiles to
all hon. Members whoever be
may be. I is not only with respect
to thia that I am sayiog. This applies
to every motion that la sought to be
moved. Notice of a motion should be
given sufficiently in advance to give
opportunity to hon. Members to tahle
their amcadments. Thia will stand
over till the 24th, if notice of this

motion has not already besn given

Shri Kamath: Very guod, Sir, thank
you very much.

—_—

BUSINESS OF THE HOUSE

The Minister of Parliameatsry
Affalry (Shri Satya Narayap Sinig):
Sir, with your permission I beg %o
announce that Government propase
to take up during next week the
following items of business after
the passing of the Industrial Dis-
putes (Amendment and Miscellaneous
Provisions) BIll:

1. The Bihar and Wes: Bengal
{Transfer of Territories) Bill~— for
reference to a Joint Committee.

2. The States Reorganisation Hill
as amended by the Joint Committee
for consi:teration and passing.

INDUSTRIAL DISPUTES (AMEND-
MENT AND MISCELLANEOUS PRO-
VISIONS) BILL

Mr. Speiker: The House will ocow
ke up the following motion moved by
Shrl Khandubhai Desai on the 20th
July, 1956, namely:

“That the BIlIl further to amend
the Industriai Disputes Act, 1947
and the Industrial Employment
(Standiag Orders) Act, 1946 and
to repeal the Industrial Disputes
(Appellate Tribunal) Act, 1850,
be taken into consideration.”
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The motion was put to the House
formally and now boo. Members inay
take part io the discusxian. The time
allotted ig 10 hours and the time taken
ias 22 minutes. So 9 hours and 38
minutes remain, I would now ask
bon. Members to apportion the time
amongst the various stages of ihe Bill.
There are a number of amendments
tabled even by the Government and
there are a number of other amend-
ments tabled by other hon. Mem-
bers. I would therefore suggest that
7 hours may be devoted for the
general discussion 3 hours for clause-
by-clause consideration.

Shrimali Retta Chakravartly (Basi-
rhat) : I would suggest 6 hours and 4

hours.

Mr. Speaker; All right. We shall
bave 6 hours for general discussion
and 4 hours for the clauses. Whatever
time is saved out of these 4 hours will
be devoted for i{he third reading.

Now, for the general discussion, out
of 6 hours, 22 minutes have been avail-
ed of. I would like to have a provi-
sional idea as to how many hon.
Members would like to take part in
this debate so that I might regulate
the time accordingly.

Some Hom. Members

Mr. Speaker: There are 21 Members
who want $o spesk.

rose—

Shri N. Srockantaa Nair (Quilon
cum - Mavelikkara): There are some

more who have gone out.

Mr. Speaber: I will take it as 25
Members. o

The Oeputy Minigler of Laboor (Shri
Abid AH): I would also like to parti-
cipate. :

Mr. Speaker; Hon. Members may
kindly send in their names to me.

Shri Eamath (Hoshangabad} Will
both the Ministers reply or only one?

Mr. Sgeaker: Both will speak: one
will intexrveoe and the other will reply.

Provisions) Bill

We will amsume half an bour for the
reply. So we have $ boury left. If I
give 10 minutes to each Member that
will be more than eough. [ will not
be able to satisfy each group. [
find a number of Membery taking
part from one @oup. Hon, Mem-
bers may kindly distribute them-
selves over the geoeral dimusgion and
also clause-by-clause cansideration. If
ihey can suggest one or two Meanbers
from each group to speak on the
general discussion and ask the rest to
speak on the clauses, then I can give
them sufficlent time. They may give
ihe names of Members wbo are to
speak on the @eseral discussion and
reserve the others for the clause-by-
clause consideration. e

Shrl V. V. Giri (Pathapatoam):
Mr. Speaker, Sir, I rise to congratulate
she hon. Lahour Mlnister for present-
ing this Bill to this House though lang

overdue,

I am sure most of the eections of
this House welcome the various provi-
sions of this Bill, but I know there have
also been honest differences of view on
some of the aspects of this Bill. So far
as I am concerned, I had much to do
with the drafting of this Bill and these
proposals, and, if I may say so with
great respeci to my esteemed friend,.
Shri Khandubhai Desai, I am res-
ponsible to a great extent for the
conception and he is responsible for
the delivery!

Dr. Lanoka Sundarzm (Visakhapa'-

nam): And what a baby!

Shri V. V. Girl: Of course, I said so
in a lighter vien. I crave the indul-
gence of you, Sir, and of the House
for making a personal explanation to
this House as to why I was not able
to prepare a consolidated or a com-
prehensive Bill on this subject while
I was in office. I must say that I
trumpeted and I advertised early in
1952 that I would present g Bill of
that character. It was my sincere In-
tention to do so, but on account of cir-
cumstances over which I had no
2ontrol I could no: do so.
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The House will remember that In the
year 1950, my estaemad friend, Shri
Jagiivan Ram, premmted a Labour Re-
Iations Bill in Parliament but it could
not pass through all the stagss and the
BOl lapsed At the time when I as-
sumed office, I felt that g fresh ap-
proach may be made on the subject of
dndumtria)l relations because there ware
<ertain differences of view in the mat-
Ser of this legislation and some of the
Organisations inginted that a greater
<emphasls shotld be laid on conciliation
more than adjudication. Therefore I
wanted a detefled questinnnaire to be
issued to the workers' organisations,
to the employers’ arganisationa and
40 the public on the various aspects
of industrial relations and I must =ay
the response was very great, There-
after, there was a tripartite
<conference at Naini Tal in Octo-
ber, 1952, when the whole matter
was disuseed at great lemgth. That
conference felt that in order that there
may be more detailed discussion and
<conclusions which should form the basis
of a consolidated Bill there should be
a seven-man committee #0 go into the
matter. They, thevefore, propased that
a seven-man committee, representative
of all ==ctians, should be brought into
existence and produce & report, on the
basis of which the consolidated Bill
should be produced. The seven-man
commitiee went at great length into the
whole matter and I amglad to say that
with a good deal of unanimity a report
was presented, On the strength of
that report, & consolidated Bill was
drafted. dealing with all aspects of
labour legislation and industrial rela-
tions and it was presented to the Cabi-
net. But unfortunately there were
great differences of view taken by vari-
ous Ministries honestly and genuinely.
There were honest and genuine iffe
rences on the view-poln#s. and I felt
that discreton was the better past of
valour and I also felt sincerely that
if I had, in spite of the differences,
drafted a consolidated Bill it would
nieither have been useful to the coun-
try nor to labour and Industrial peace.

I am not here to enter into a con-
troversy., T do not wish to repeat what

Provisions) Bill
I have slated In the hetters to the Min-
istries and of the cireumstanaes which
diasbled me to pradixe a consolidaied
Biil. But I always felt, 30 soan after I

* assumed the reins of the office of Lab-

our Minister, that a consclidated Bill
was, 30 {0 34y, a truncated Bil), and in
fact, I may just mention that I was sat-
isfled and I adviand the sub-cromitise
of the Cabinet that I would be prepar-
ed to have a short, revised Bfll, in the
cdroumstances mentioned.  Whatever
It may be, I wanied, under the ctreamd»-
tances, to bave aome of the fundamental
polnts mentioned in the legislaticn. In
fact, the House will remember that I al-
waya laid grest strems on the question
of layoff and cetrenchment. Lacklly
for us, owing to the so-callad slump in
textlle trade, that subject camg in ey~
lier and a separate legizlation was pass-
ed, which really tended Wwwards the
improvement of industrial peace, be-
cause, on the one hand, the employers
were creumspert In trying to engage
just the number of gersons that they
required and the workers, on tbe other
hand,—they were also hoaesst and
genuine in regard to the retrenchment
that was necessary—were not thrown
into the streets. They could get some
unemployment benefit without contri-
bution so that they could look out for
fresh employment. Therefore, the fun-
damental point or the fundamental ob-
jective was dispased of through a sepa-
rate Bill,

The other points that I considered
most important were the revision of
standing orders, the definition of work-
men, notice of change and the aboli-
tion of appellate tribunals. On the
question of standing orders, this Bill is
certainly a great improvement becduse,
hitherto, the gtanding ordersbave been
more or less the monopoly of the em-
ployers for their guidance and there-
fore, the new provisions empower the
armployees’ representatives to feke part
and have joint discussions with the
employers so that they may come to an
agreement on the hazsls of which the In-
dustry really runa. If the gtanding
orders are understood and acted upon
by bath sides in a gincere spirit, strihes
may not occur. Not only that, both
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as regards the subgtances and the inter-
peetaticn if there are differences of
view, regarding standing orders, both

the parti® can appear before any in- .

dependent autbocity whose decizion

shall be final.

1 am also glad that the definition of
workmen has been elaborated to the
advantage of the working classes.
Notice of change is an important
matter. If I may say so, it is the
pivot and the corner-stone of indus-
trial disputes. If a
dissatisfied with the conditions
and wants to change them, each

part? has to give notice to the other -

about the intended change, and the
status quo should be maintained
during this interval. But I would like
% say straightway that the
provision about
change will not work in a success-
ful manner unless the principle—I
have always maintained this—that there
must be one union for one industry
is observed I do feel that the employ-
er will be happy to see that one union
exists in ooe industry so that he may
know exactly with which body he has
to deal. I am absolutely certsin that
if only the workers and the workers'
organisations belleve in democracy and
the democratic running of trade urions
in a scientific and well-organised man-
ner, this shall not be difficult. My view
iz that if the unions can combine toge-
ther and avoid rivalry, one union in one
Industry will be possible. I do not
believe in non-members faking part in
unions elections. If it is possible that
members of different trade unions who
believe in democracy and democratic
running of trade unions can combine
together and vote for a single body and
a single set of office bearers, this should
be possible. On the Railways, througb
the endeavours of some of us and the
Raflway Minlstry, we have been able to
convince the Railway workers to have
one union in one fndustry at all level—
at the federation level as well as at the
unions level. When that could be pos-
stble, I appeal to all sections nf the
House, especigily to those who cepresent
the workers’ organlsations to ponder
ever and couslder this proposition in

party s,

the notice of

- Provisions)

a careful manner end try to arrive at
a propasition to have obe union in one-
industry, one central organisation for
all the working classes in India,

Closely amnecied with this question.
of recoghition of trade unionz Em-
ployers in India must realise the trade
union movement and trade gnians have
came to stay and whetherthey like
it or not, they have to deal with organis-
ed workers in thia country, in arder to
gecure industrizl pasce Therelore thare
is no use of employers l.h!:rﬂn‘ this.
question; they must be in a pmitian
to deal with unions whleh can dellver
the goods and which will be in « pasi—
tlon to segotlate on equal terms In a
peaceful apd democratic manner snd
produce the peressary results. I do hope-
that Govemment and employers will
help the organisation of unions in &
sympathetic way and not unneceszarily
interfere with those organisations; they-
should see that recognition Is easfly
given to unions throughout the length
and breadth of the country.

I remember there is a law passed ity
Parliament—I think {t was Dr. Ambed-
kar’s Bill-=in or about 1947. I do not
see any reason why the Government
should not consider it and see that that
law 1z not kept in a suspended state
of animation, but put into effect. If
necessary a ftripartite conference can
be called to discuss the matters and’
remove the deficiencies by amendments.
This is a matter which 1 want my este-
emed friend, the Labour Minister to
consider,

I have always believed that adjudi-
cation is enemy number one of the
working classes not only in the matter
of settlement of disputes, but it is
against the {interests of organised
trade union movement. So long
as adjudication remains on the
statute-book, concillation machinery
has no wvalue; at any rate, it
will be of less value. You will kind.
ly remember that during the time of
the war, this tling has been introduced
for the first time as an enartment in
England, the United States and India,
1 can understand g war-time measure
%0 meet the exigencies and- emergencies



sol
of the sl m; but, after the war,
wbile Unitad tes and U,x_h“,..

pesled it, India Persisted in havigg that
enectment. If experienced countries
ke the United States and UK. ean
do it, why should we not do it also?
This adjudication is a counsel of des-
pair. If you want to give full weight
and make the conciliation machinery
succesxful, about which everybody
seemns to have egreed, why can we not
decide to remove adjudication from
the statute book fSor at least a period of
three years and see how that machi-
nery works? If the machinery does not
work properly, we shall again be able
to revest back: nothing will prevent us
frem doing so. But I am absolutely
certain In my own mind that so lcng as
adjudication is there, conciliation ma-
chinery will not succeed. Workers were
accustarmned to jt, as some of tbem were
accustomed to opium and they cannot
get over it. They would not rely on
organised trade unions for aupporting
them when they are in trouble; bhut,
they tbink they can go to the court
and get all they want. I feel that the
workers’ organisations should try to
take courage in both hands and say,
“We do not care to have adjudication;
but, we want the other machinery for
" reconcillation and settlement of dis-
pubes.” There should be a joint standing
macbinery not merly on paper, but in
practice, working day in and day out
at a2l levels and at all stages in the
industry, taking away all senze of fear
on tbe part of workers. Then, with
that standing machinery as the basis,
recoaciliation can go and later, if dis-
putes are not settled, have an industrial
eourt, if nacessary, on the llnes of tbe
U.K. Industrial Act of 1919 and see how
we can avoid this adjudicating macbi-
nery, whicb is doing great havoc to the
wurking class movement, I want every
ane of you, interested in the matter, to
couxider all the aspects and come to
practical conclusions. When I speak
about these things, I speak with sense
of respansidility, not only because I
held the portiolio of Labour three times
during my life, but Arstly and orinel-
pally becsuse I have been a trade
unionist for 35 years and 1 have come
ts the concluslon $hat Internal settle-

Indastrigl Disputes ﬂMﬂﬂuﬂmmm s02
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ment of disputes is far mare ebiding
and farmore PpEmanent then external
impasition by s third party, be it Gov-
anment or God Therefore, if this
House f3 interextnd 1o having real

if we want industrial peace, tbere
must be an attempt at taking away
this adjudicating machi{nery lock, atock
and barrel for at least three years;
this would do great good to the
country and to the wurking eclass
movement and ensure peace in
industry,

Of course, | said I dnn remove the
appellate tribunal. The appellste tri-

~ bunal, thanks to the Labour Minister

bas been removed now. At the same
time, with my strong views on the ques-
tion of the abolition of adjudication,
it I bad egreed and if I had advisad
the sub-cammitiee to aEee to the
three-tier syvtem, it wag merely oo
Ing the lesser of the evils I am abso-
lutely certalp that If the workers say
unitedly “we do not want tbis edjudi-
cation”, I know it will be removed
though I am not a Minister,

Dr. Lanka Sand2aram: Do you agree
to the three-tier syst=m?

Shri V. V. Girl: Because, the lesser
of the two evilss Whatever I have
said, whatever I say, shall apply both
to the public sector and the private
sector.

I come to the amendment to section
33. This amendment naturally raises
many contentions. You must admit
that the workers have a genuine feel-
ing that certain rights that they pos-
sessed previously are being removed
by this amendment. I may tell you
that we gave very anxious considera-
tion for a very long time to this mat-
ter at the Nainital Conference, at the
Seven-men Committee, at the Consul-
tative Committee and elsewhere, both
outside and inside these Commiltees.
Two of the central organisations have
ageeed to it and a third organisation
put forward ccastructive propasals, I
do notwish to say anything except me
rely state a fact. The Labour Minis-
ter has in his opening speech told us

,
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why we have been campelled to have
this amendment. At the pame time,
the folicwing points may be noted by
the workers’ organistions. Probec-
tion on the lines of the existing legis-
lation is preserved to all workmen
regarding any matters cannected with
the dispute before tbe tribunsl. That
is as it was before. No douht in mat-
bers conbectad with the dispute, that
cight is restricted But, there are
the {following ssfeguards Simul-
tanecusly with the discharge or
dismissal notice, the employer has
to fla an application with the
tribunal where the dispute is
pending to secure approval of the ac-
tion taken He has to pay a month’s
wages and take him back to servire
if the tribunal has not approved of
the action taken. Not only that. The
top executive who are generally vic-
timised by the employers for trade
union actions are protacted whether
the matters referred to, are cannecied
with the existing dispute or matters
unconnected with the dispute. At the
same time, I have made it perfectly
clear before the seven-man comuit-
‘ tea and eisewhere that so far as this
amendwnent is concerned, that the em-
ployers are put on their good beha-
viour. The employers must be sure
that they look only to the spirit of
the things and not to the letter and
not victimise the workers. If in a
year's time, [ said publicly as a Min-
ister, it was not found satisfactory and
it it was found that the employers
were taking mean advantage of this
proposition, I would not hesitate to
recommend to the Cabinet that this
should be repealed, The employers/
should remember that this was said
by an ex-Minister who was responsi-
ble, who took courage in both bis
hands to do it. It is unfortunate if the
employers do not know bow #o behave
in a proper manner and assure the
workers that they are not anxious
to victimise because they have got a
right to do so or something of the
kimd, Then, there is grester hope for
Industrial peace. I want the Govern-
ment als0 to remember the pledges

Provisions) Bin

that I have made to the wwking
clames, to everybody. Tharedkue, I
sha)) watch whether as a back-ben-
cher or asan ex-Minister ora Mamber
of Parllament as to what they do and
would not do. If things are not dane
properly, 1 would fight tooth and nail
to the last, to repeal the amendment.

Shri Numbisr (Mayurhem): Wil the
present Labour Ministee follow the
same suit?

Shri V. V, Girl; Much better than

_ myselt

Shri Namblar; He can very well do
it.

Shri V. V. Giri: 1 have done it

I take the respoasibility. I am sure
he will do it better than myself.

Shri Namblar: Let it came from
the horse’s own mouth.

Shri V. V. Giri: A month's wages
are given to the workers who are
discharged or dismissed. I also gave
an assurance that I would try my
best to see that these cases are dis-
posed of within a montF. I waat
the Government of India and the
Labour Ministry to have as many
agencies as possible and see that
these cases, when they arise, are dis-
posed of expeditiously. If they
have still any doubts, I would like to
extend one month to two months
I would like the employers to accept
it, so that they will receive at least
two months wages and there will be
greater possibility of the cases being
disposed of in two months.

There is another point. Discharge
or dismiscal involves a stigma. The
case is really sub judice. When an
employer makes sn application to the
authority to approve his action, it
means ueither discharge nor dis-
missal Instead of saying that he is
discharged or dismissed, it may be
stated in the provision that be is on
compulsory leave for a month or
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£ood deal in it In fact, I mentioned
it befare 1he seven-man committee,
Nobody loses auything; but a sort of
morale is establithed and a stigma
is not put on a man discharged or
dismissed. This matter ahould be
<considered by my esteemed friend,

I do not wish to take up more of
the time of the House, I have al-
ready takea more time than I should
I do hope that all these pointe will
be considered in a constructive
manner and legislation pased. I
supgort the Bill,

Shri A K. Gopalse  (Canaanore):
Mr. Speaker, st a time when we
have got a Plan for rapid industriali-
sation and also for increese in pro-
duction, I do not think that the In-
dustrial Disputes (Amendment and
Miscellaneous Provisions) Bill that
has been placed before the House iIs
in any way adeqQuate and suitable.
Though there are some good provi-
zions in the Bill, when we go into the
details of the Bill, we find that sec-
tion 33 which was far better than it
is in the amendment, which gave
protection to the workers, has been
removed.

First of all, I want to say that it
is necessary for rapid industrialisa-
tion and industrial peace in the
country to have collective bargain-
ing and negotiation. The employer
and the worker should be at liberty,
whenever any dispute arises to
resort o collective bargaining and
negotiation. We have to go into the
history of the Industrial Disputes
Act, when it was enacted and what
was its object. In the years 1927,
1928 ang 1929, there were big strikes
and struggles in India and the em-
ployers could not direct'v dest with
the trade unions. The¥ thought and
the British Government also thought
that they could crush the unians and
put down the strihes and struggle
with the help of a law. Therefore,

Provistony) Bill

the Trade Dixputes Act was enscted
in 1927. After that, in 1504, the
Bombsy Governmeny frumed a law
of cunciliationn They brought in
labour officers and . caxdlintinn offl-
cery a3 a a«bmtitute for the trade
unions  Afier that the Industrial
Disputes Act was passed in 1947. It
was framed with the object of weak-
ening the trade uniana It has also
made the workers litigant minded.
We see 0dry that most of the trade
union functionaries ar> busy in the
eourds, the industrial courts, the High
Courts or the Supreme Court. And
that was the very object of the
Trade Disputes Act also. The Gov-
ernment did not want that the uniong
must be strengthened.

As my hon friend Shri V. V. Giri
has said, campulsory artitration cuts
at the very root of the trude uniom
organisation. The wurkers come
together when there 1s a Dereszity.
It is necessity that unites the
workers When the workers under-
stand that they have gct %0 get cer-
tain demands fulfiled they join to-
gether and form a union. 3Sut the
fact remains that the Trade Disputes
Act, instead of streng:bening the
unicrs, actually has weakened the
unionr, with the result that the
workers are driven into the courts
like the industrial cour:s, the High
Courts or the Supreme Court. So.
we see today that the object of the
Trade Disputes Act, npamely to
weaken the trade unions, is being
realised in practice, just as the
framers of that Act wanted it.

But today, the conditions in the
country are different We have now
got before us the Second Pive Year
Plan, where we have 1sid down some
specific objectives such as increase
in production and so on. At a time
like this, the main basis of any
jegislation that iz brought forward
so far as the workers are concerned
should be that industrial peace is
ereated, the relations between the
employers and the employess are
bettered and collective bargmining
and negotiation are made pasxible



[ ] m:-ummm 21 JULY 1856 (A-nlmudl'mllnnjct
Provisions) Bin

[Shri A. K. Gopalan)

with the employers. In this cannec-
tion, I would like to recite to you a
zmall story. A man treached the top
of a tree, and then he feil down from
there. Somebody asked, ‘What about
that man’, and he was told ‘The man
ig all right, but bis head is removed
from the trunk; only the head is not
to be seen’. In the same manner, thia
is a very good Bill, but there is no
povisian in this so far as the most
important thing, namely, the recogni-
tion of the union is concerned

In 1847, a Bill to amend the Trade
Disputes Act was passed by the
Legislative Assembly, but I do not
know what has happened %0 that Bill
1 do not know whether it was sent
at all to the President for his assent.
At least that Bill contained some
provigions in regerd to the recogpi-
tion of the trade unions. One of its
provisions waa that the most repre-
sentative union of the workers would
be recognised Although I do not
support that Bill, and I do not agree
to the terms and conditions laid
down in that Bill in this regard, yet
at least there was some provision in
this regard, namely, that there must
be some representative union for pur-
poses of collective bargaining and
negotiation with the employers.

As you are aware, the basis for
collective bargaining is the recogni-
tion of the union by the employers.
Unless there js a legislation by which
the employer is compelled to recog-
nise the unions, and unless and untill
the employers and the employees are
made to come %ogether for collective
bargaining and negotiation, whatever
amendments we may pass here, ulti-
mately thing» will end in the courts

anly

Coming to the Bill proper, I find
that there is a provision in it in
regard to penalty for breach of
settlement or award. Previously, if
there was a violation of the arbitra-
tion award, the penalty was confined
only to fine. But now imprisonment
also has been put im a8 an altarnative

Oaly four days ago, I was atPirazs-
bad, and the demand of the wurhers
there was that the Factariem Act

they chould be given
only eight hour, of work a dxy, and

the other benefits of the Fackaries Act

Factories Act, but we find that Gov-
ernment are not doing anything at
all in this matter. Therefore, 1 anr
afraid that even if there be a penalty
clause providing for imprisonment,
unless Government move in, the
workers cannot get what they want
And judging from pest experience, I
might say that they may not move in.

1 was saying that the first thing
necessary for settlement of any in-
dustrial dispute is that there must be
a recognition of the union, in order
that there may be collective bargain-
ing. A recognised trade union iz also
necessary in order that there may be
better production by every unit,
which can be encouraged by a joint
organisstion of the management and
the workers led by the trade unions
in industry. So, it is not omnly for
the purpo=e of getting eome bonus
and wuges that the workers must be
allowed to form a union which should
be recognised, but also for the pur-

pose of incressing production, be-
cause the workers also want that

they must do something for the ad-
vancement of the country and for
the reconsituction of the country
through their orgunisstion. How
covld the workers do s0, unless there
is an orgmnisation of their own? 8o,
the development of a healiby and
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strong trade umiom a-nn.i.nﬁnn js
very impuortant pot only for fighting
for bonus, wages and other rights of
the workers but also for the develop-
ment of the nation as a whole. From
this point of view also, the recogni-
tion of the workers’ unions is very
important.

And what have Government done
In this regard? As far as the private
employers are concerned, that is
another matter. But what is the
attitude of Government? Where
there are wumions, the attitude of
Goveromnent has all along been not to
recognise the unions and not to see
that negotiations and settlements are
made possible. Only during the last
session, we had a debate on the
Eharugpur strike. And then, there
was also the Kalka strike. We heard
many violent speeches from the other
side, and it was said that the workers
were violent and they were doing all
sarts of thingg So fsr as the
Kharagpur strike is concerned, some
of my friends have gone and visited
that place afterwards, and they have
enquired and ascertained that there
is a union there at Kharagpur which
is representative of a majority of the
workers, but that union could not
negotiate, because it had not been
recognised. The authorities had said
many a time that they would take
steps to recognise it. But they have
not done so. I only the trade union
there had been recognised, they
would have been able %o carry on
negotiations, and such strikes as had
happened would not have hasppened.

Only a little while ago, I had told
you my experience in the port of
Cochin, in this connection. 1 had
been to the port, and I saw also the
port administration at Cochin. The
conciliation officer had given notice
to the workers and also to the port
administrator for the settlement of
some disputes, nearly a year ago.
About two months back also, he had
given fresh notice to the workers
and to the port administrator in
order that cermain disputes, which
have been pending for nearly three
Years now, coudld he settled by nego-

Pryovinans) Bill
tistons, But the port miminigrztar

% did not came at all. Then I trought

the matter %0 the notice of the Minis—
ter of Railways and Traospart

I am saying all this only with a
view $0 pointing out that where there
are recognised unions, it is the duty
of Government to see that any de-
mands that they put forward are
considered by mesns of negotiation
and some comprumise arrived at. If
that is not done, then the industrial
peace which we all desire will not be
there.

So far as industrial relations irr the
public sectar are cobcerned, we also
understand that there are certain
canditions laid down by tbe Home
Ministry, which have to be fulfiiled
before a union can be recognised
But what we find is that the serre-
tary of the union or the other im-
portant ofice-basrers and responsi-
ble workers of the union are trans-
ferred from place to place. As far as
the railways and the postal depart-
ment are corerned, we know that
the most important thing, namely the
machinery which can conduct nego-
tiations, is not there.

I want to know from the Minister
what difficulty is there that stands in
the way of recognition of the unions.
One difficulty that is put forward is
that there are so many unions, and
one does not know which union to
recognise. If there are two unions in
one place, then either of those unions
must be recognised, provided they
are refistered under the Trade Union
Act. If, on the other hand, it is said
that there should be only one unio2
for one industry, then it Is the duty
of Government to see that the neces.
sary coanditions are created, whirh
could make such a thing possible.

At the meeting of the Labour Panel,
we had put forward a concrete pro-
posal in this connectlon, namely that
there should be a ballot for the pur-
pose, Let the workers io the different
unions be given an opportunity to
express thedr wish by meaas of
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a secret ballot, and let us abide there. If

by the decision of the majarity of the
workers. But it was pointed out in the
Labour Panel by someboly that one
could not go by secret ballot, because
there would be speeches, emotions
will be created, and the workers
would vote just as they like. But I
would like to state here that we are
forming even our government on the
basis of secret ballot. Emotions are
«reated, and so many other things are
created, and yet it is by svcret ballot
that we are forming our government.
If our people could be given the right
to form their government by secret
‘ballot, I do not understand why the
-workers also should not be given the
same right, and why they should not
‘be told: “You express your wish by
a secret ballot, and we shall abide
‘by the majority decision’. If the
majority of workers are represented
in one then the workers will
‘have to abide by whatever decision
is taken by the representatives of the
union. Until recognition of the union
‘is there, until there is one union in
-one industry representative of the
majority of workers in the industry,
until the empleyer recognises that
union, certainly there can be no
collective bargaining and no nego-
tiation. So the very basis and
foundation for collective bargaining
as well as negotiation is the reccg-
nition of union and one union for one
industry. That can be achieved only
if Governmenmt take courage to ascer-
tain what is the opinion of the majo-
rity of the workers. They must say:
“We want to recognise the union.
Let us know what is the opinion of
the majority of the workers’. On
the basis of that, it can be done.

1 pw.

So I want to ask why it is not
done. Yesterday the Minister was
talking about the BIR Act. I want
to know what is going to be the out-
come. Wherever the BIR Act had
been there—in Bombay or Madhya
‘Pradesh—so many struggles had been
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ing 15 per cent. of the workers

the management. Certainly, it may
be that in one industry or factory
there may be 60 per cent. of the
workers who do not belang to that
union and do not agree with the
policy of that union
. So unless and until it is ratified by
the whole body of workers, any
union

agreement Teached between a
representing only 15 per cent. of
workers and the management, will
not be respected As we see today,
as we have seen before, in many
places, such an agreement is not
respected because it does not repre-
sent the view of the whole body of
woirkers. Not only that Even ac-
cording to the BIR Act, no worker is
allowed to represent himself. He
cannot have his own lawyer. For
everything he must go to the union,
though he is not a member of that
union, though he does not like the
policy of the union. That meang it is
compulsory affiliation by which the
memberg ara forced to say: ‘We
cannot do anything. We cannot re-
present. So at least mow let us join
the union’. This ? forcing them to
join that union. -

What I say is that such a thing will
not happen if there is a union re-

presentative of the majority of the
workers. As far as the working of
the BIR Act is concerned, we know
the workers have been subject to
many disabilities. The right of the
worker had been curtailed. The
worker is not, according to demo-
cratic principles, given an opportu-
nity to represent himself.

A Bill wag passed before though
asgsent has not been given to it. That
can amended, in that way, if it is not
possible i0 incorporate that amend-
ment in this Bill, especially when

¥
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there is no Select Committee motion
on this Bill. Let the Labour Minis-
ter give us an smursnce that imme-
diately a Bill far the recagpition of
trade unions will be moved amend-
ing the old Bill which was not
given aessent to. Then only there
will be some satisfaction ss far as col-
lective hargaining and negotiations are
concerned. This must be done aot on-
ly in one place but in all places, We
know that in some places the majority
~ of workera belong to one union, but
the employer recoguises amother union
where membership is not there, where
membership ia Bbogus He negotiates
a settlement with the latter union.
This leads to disagreement among the
workers. So as far as one jndustry
and the workers of that industry are
concerned, let there be one union re-
oresenting at least the majority of the
workers. Let there be some condi-
tions for recognition. Let there be
some principles on which a ftrade
union can be recognised, On that
basis, recogoition of a trade umion is
the most important thing. As my hon.
friend, Sbri V. V. Giri said, let there
be negotiation and collective bargain-
ing. Give them the opportunity, and
only if there is no settlement between
the emplcyer and the employees they
should be given an opportunity to go
to court. That is the most important
point 1 wunt to bring out.

Coming to tbe provisions of the Bill,
there are certain good provisions here.
One is regarding the extension of the
defipition of ‘workman’. But there
agaln, | want to point out that contract
labour has been left out. Contract
labour exists even in the major indus-
tries. As far as Government are con-
erned, they have not stopped the con-
tract labour aysten. Contract labour
exists in the rallways and in other big
industries In the public as well as the
peivate sectors. As long as the con-
tract labour system exists, why do
Government want to leave that out
from the scope of this defnition? Peo-
ple doing contract labour even in the
major jndustries for 10 or 15 years are
not brought under this. I want to
know why. Either the cootract labour
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gystem must be abolished or they hawe
to give contract labour the bemellt of
this provision Giving them coutract
labour and not giving them ths bensfit
of this is cwtainly ¢ wroag polgy-
We bave tabled an amendment to i~
clude contract labour within this defl-
pition. I hope that will be accepted.

Tbe second point la aboui the pro-
vision regarding ootice of change f{n
the conditions. There slso 30 many
services are left out. { think they
should not be left out They must
also be inciuded. That is the secand

" amendment | wish to suggest.

Tbe provision regandlng amendment.
of section 33 of the Industrial Dis-
putes Act ig regarded by the workers
and by all others as tbe most objec-
tionable part of the Bill, because ai-
ready the protection that has been
given to the worker under section 33
is now being taken away. What is the
reason for this? The rauason is that
employers have complained that there
is adjudication if protection la there.
If the worker beats a man or comrmits.
some other offence, there is the Cri-
minal Procedure Code; you can ask the
palice to take action against him. But
here the question is different. The
most !mportant thing Is that the war-
ker agitates. After the agitation,
though the employer doeg noit want
it, adjudication proceedings start
When it comes up for adjudi-
cation, the employer wants to
wreak vengeance on the worker. He
knows that the workers are organised
into a union, they have agitated tbe
matter and it Is now gving .to be ad-
judicated upon. So at tbe time of ad-
judication, he can, according to the
provision now, dismiss 2 workmam. It
is said that he has got an oppartunity
to appeal. If a worker ja dismissad
peoding award, is there anything in
this Bill to show that within two or
three months, the inquiry will be over
and the worker will aet something?
It may be that the matter is ceparted
immediately to the adjudicating autho-
rity, but it may be four months or even
five years or %even years before the
case is over. In the meantime, what
can the worker do? Will the worker
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.be {n that ynion? Will the worker be
fn that industry? When he is diemis-
:38d, he bas no wourk. Certminly after
‘one mooth or so, he will go to soroe
«other place becmuse he wants to #ind
somg job. That was the reason why
there was some protection given. but
that protection Is now sought to be
2aken away. When that protection
. was there, the employer could aot do
amything to wreak vengeance on the
‘work-r. Thls ar.epdment eeeky to
Jake away the limited protection given
to the workers under setcion 33 of the
DPrincpal Act.

The charge levelled by the employer
1s that the provision under section 33
Thes led to indiscipline among the wor-
kers, and Government have accepted
thls version of the employer. I have
‘alreedy pointed out what they can do
if there Is indlscipline.

(Ma. Dwurr-Sezaxer in  the
Chair.)

1-09 p.as.

They have also proposed that wvhere
-during the pendency of the proceed-
ings an employer fAnds {t necessary to
Iroceed against any workman in re-
gard to sny matter not connected with
‘the dispute, he may do so in accord-
‘ance with the standing orders applica-
‘ble to the workman. But when the
action taken involves discharge or dis-
Tnissal, he will have to give the work-
man one months’ wages and simul-
taneously file an application to the
tribunsl for its approval of the action
%aken, But when will aporoval be
-given? Is there any time.llmit for the
-approval? When there is 20 time-
1imit for approval, for five yaars the
‘worker may have to wait after being
diemizee=d Half a dozes worbers are
dlsmissed from a faciory and they are
-wniting there for approval There
s no Yme limit for the approval If
<the employer wants to see that some
-workers are sent awmy from MNs
factory. if he wants that some trade
union leaders should be seut awzy, he
«an dismiss themn and eend a report
No time limit is fixed for the approval
and it may drag on for even twop
Fears.

st end Miscellanoous $76
Provirions) Bill
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Supposing the disgpuie Is abotit
bouus. Then, sccarding o the amend.-
ment, there can be decrwms in wags
and they cunnot take §t up. There
may be increase in wourk.load That is
not s matter before adjudication and
30 that also can be done. If the ques-
tion Is about bonua, then, there cab
be decrease In wages There are
many locpholes. The wurker can do
nothing. Gencrally be has got  the
right to protest, to strike bhut be ean-
not go on sitrike. The exployer can
drive him away, can dismiss him and
also change the conditions of service
and do unything which is not a sub-
ject of adjudication.

Coming to the industrial ecurts
there is the three tier cyzhem. We
peopose ihat it must be a three-man
tribunal and there i» no need to have
different kinds of courls likse those
proposed bere. Let there be one
national industrial cowxt to go into the
question.

As far as going to the High Courts
and Supreme Court is cancerned, we
say it wil not be of any use. We
know how these Courts work. We
know what the Bombay High Court
did in the bonus case, The Labour
Appellate Trit;unal said that 4 ancas
must be given as bhonus. But the
Bomhay High Court said that no bhonus
need be given because in that Year
there was no profit So far as the
High Courts and the Supreme Court
are concerned, we know they deride
things only on the basis of the Con-
stitution and constitutional poin?s
and they are not cancernad with labour
relations. It is not oo the basis of
labour relations and industrial peace
that these courts decide shings
whereas the tribunals know some-
thing about these.

Another point Is the arbitrary power
given to Goysement o the reference
of the dispute. Power la given to the
Goverument 30 decide which 1a most
important point. When the worfex
thinks that some poiot I3 Important
the Government may not think so and
refer wsanething glse to arbitrstiom
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The mpecal INTUC number—May
1056—very otrongly oppuses it It
=xys that such powers vested In the
Government for ceferring the dlspute
are 0 wide that they can crippla a
Uunian or work up strikes. Tbis ques-
tion is one of policy and in tbe ulti-
mate snalysis the wurking clasa would
not agree 40 such wide powers being
vested in the Government. The ques-
tion which requires an answer |3 wbe-
ther such power vested in the Gov-
emment i3 in ansonanre with the
democarstic principles on which we es-
tablish a new order. As far as the
wuarking class is concerned, it can
‘Dever eagree to such powers. The
qQuestion of referring dispuses for ad-
Judication as analysal requires a
complete change. What we say is that
such powers should not be given. It
iz not only our view; it is also the view
of other unions. Such wvesting of
powers in the executlve goes sgainst
“all concepts of democracy; it is the
worker that must have the right to
say which are the things to be referr-
‘ed and not the Government.

I bave already said about the penal-
1ty for breach of settlement. Let the
Govermmment assure us that wherever
there is a breach of the award, action
will be taken at once. Even an as-
surapce is a good thing. Even today
there are a few places where the Fac-
tory Act and other Acts passed by
Parliament are not being implemant-
ed. If Govemment will see that
wherever there i{s an award broken,
whichever party it is, action will be
taken, then, certainly, this iz a very
good clause.

[ want only to make an appeal to
the Labour Minister. When the ob-
ject is to have industrial geace and
also collective bargaining and nego-
liation, certainly, another Bill for the
recogoition of the Trade Unions should
be brought along with this. It may
be a very simple one If that is
brought in and if my friend, the hon.
Minister is also pleased to bring back
the old section 33 it will be doing good.
The new clmnse goes against the
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ing this Bill, has not given
nor the country end more
ing men themselves such a
Yesterday my hon. friead,

H

. said-~and I am Quoting—

I would lilse %0 say that this
Bill bas been placed befare this
House after full consultation for
the last two or three years. I
cannot say that this is the last
word.”

I have been wondering why, parti-
cularly, the Ministry of Labour re-
quires such a long and inordinately
long time to go through the procesms
of incubation before a Bill of this
character is presented to this House.
I have made an analysis of the amend-
ments sought to be moved by my hon.
friend Shri Desai to this very same
Bill covering 9 pages of closely typed
foolscap sheetss They conMain 44
amendments. In fact, I have got a
feeling that the Statement of Objects
and Reasons of this Bill may bave
to be substantizlly altered in the light
of the amendments of the Minister
himself. This is not the first occasion
—and I am not saying this in any
carping spirit-—that the Labour Minis-
try brought in amendments totally o
alter the shape of the Bill which was
supposed to be on the anvil of this
House. My friend, Shrl Girl did it
on a Previous ocemsion s the Hoase
very vividly recalls I refier o this
only for one reeson, aamely, that
there is a divison in the counells of
the Government of India in the
Labour Ministry, with the re-
sult that they do not know how %o
make up their minds. When the pco-
per moment. arrives and if I get a
chance I will compare the amsnd-
ments of my friend the Minister with



verdict. By the time of the first ver-
dict, 3 of the workers involved in the
dispute died This is on record. The
Labour Appellate Tribunals have
become so obnoxious to the working
man's jmprovement, I can also say
that so far as employers go because if
any employer is willing to do his
duty by the worker in the interest of
his own establishment, he would not
like to go from pillar to post, what-
ever the resources available to the
employer might be, for months and
years to come. I also congratulate
my friend Shri Desai for the new
enlarged definition of worker even
though I have some difficulties still
as regards its scope and content.

Thirdly, I would like to congratulate
him for having given the new right
to the worker with reference to the
alteration of the standing orders, To
my mind, unless I misread the situa-
tion in the labour sphere, this stand-

the employer and the employee.

every time the employer was in
a position to twist the standing orders
to suit his own ends without the
worker having any adequate relief.
But I say that this Bill is good in
parts,
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give two or three concrete
On the Railways, for example, certain
uniong are recognised and certain are
not recognised, Even the Stenogra-

:

all disputes can be

more than two years for the worker
to get relief even though the Appel-
late Tribunals are abolished. That is
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why I aabed my friend Shri GQGirl,
one Question when be made a really
admirahle Speach---1 congratulate him
on It as ane of the ploner trade union
wourhery in the country and as one
who is respongible for laying the
groundwork for this Bill itselt. I put
the question, why does he agree to
the three-tier system in the Bill and
what is the necemsity for the Labour
Court, Tribunal and Nstioaal Tribu-
nal? I can asy, bemsed on peracnal
knowledge of industria) disputes,
that tbis sort of appeal after appea!
will not conduce to the harmonious
labour relations, will certalnly not
give the worker and, I say in the
aame weath, the employer quick,
speedy and enduring presults.

Sbrf V. V. Giri: There is no ques-
tion of appeal at all here.

Dr. Lanks Sendaram: I am oaly
illustrating the problem in a general
way. Virtually it comes to the ssme
point; rategorizs are divided and ap-
proaches are aiso sperifically laid
down. In any case, the three-tier
system is there. Accoeding to the
way in which these caseq are prefer-
red, the problem is important, and
I would straightway suggest #0 my
friend, Shri Khandubbal Desai, %0
agree to the abolition of the so-called
Industrial Tribunal in the middle.
Actually, I am anxious to have the
Industrisl Court and the National
Tribunal is enough. But that is a mat-
ter for technical investigation. I am
prepared to listen to any argumentx
which Government can advance that
this three-tier system |3 escessary,
and absolutely necewmary. In my
view, on the basis of the advice wbich
1 have received from various trade
unions, such a three-tier system s
not opeceisary. 5

I bave noted down the words as my
friend, Shri Giri, wa; making his
eloquent appeal. He 3ssid tha: be
would prefer intarmal settlement to
external imposition. Bach one of us
trade-unionists knows that this is
the objective wbich is dear to our
hearts, but we know from day to day
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experience that the taremicrstizsstion
of the public sector and investing
executive suthority in certain
blishments with powerny w
really beyund measure, wi
enable the worker to set
tunity for eettlement. Only
months ago there was a case in
Shipyard and from pillar to post
worlsers went in order fo it
with the employers, but that righ
sit down with the exployen was
given. A str botice
and then mme of U intervensd
withdraw the stribe Dotlce. I am
enxipys to point out that this

is not in the concept of this
State, and is almost lmpomible to get
in the mamner in which the executives
entrusted with the numing of the
public sector are catering for the
workmen’s movement. I qQuite realise
that naticosisation [s inevitable .in
the context of our country today—
welfare State and mcalist petéern
of society. Let there be no mistake
about it. But the fact is that we are
running these instiCtions with the
help of these officers, who are invest-
ed with powers beyond measure, who
are creating trouble for sitting across
the table and settling disutes. I
can give hplf a dosen cases where in
the public sector this sart of settle-
ment by direct negotiation was not
made possible. I should like to hear
my friends who are here and who
have experience of public and pri-
vate sectors if they can tell me that 1
am Wrong in my experience. It
might be that I am an unfortunate
person to have sucb an experience
I am not saying tbat the private sec:
tor is composed of people who are
paragons of virtue, but I find that
more and more liberty and scope for
uncontrolled and untrammelled acti-
vity are available in the public gector,
In the private sector, the Government
comes in as the shird party, but here
in the pubiic sector, the Government
is a party iteelf. I think the Govern-
ment in the Labour Ministry and my
friends, Shri Khandubhal Desal and
Shri Abid Ali, who are here, will
apply their minds to this point. Clearly
a distinction is sought to be made,
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may be even unintentionally, but the
Implication is clear.

‘. .

Finally, on this point I would like
10 say that quite a number of civilian
establishment; of the Government of
India are excluded & o the operation
of this Act. I often wandered—and
1 would like my friend Shri Abid Ali
o tell me why it is so—why the civi-
lian establithments of the Defence
Ministcy are not given the ben.fits of
this Act. I have seen here the re-
vised amendment No. 43 on the Order
Paper to clause 32, defining work-
man. It only makes a reference to
the Army Acrt, Air Force Act and the
Navy (Discipline) Act, but these are
for regular combatant personnel. I
am here to say that my friends who
have experience of the Defence Esti-
blishments, the civilian side particu-
larly, know this fact, and I regret to
say that these provisions are not
made available to one of the wvast
employing agencies in the Govern-
m2.at o. India in existence today and
I hope that this desideratum, this
lacuna will be filled up.

1 have got one or two general ob-
eervations also to make. I find tha*
the system of conciliation at present
in operation bas become a total fai-
lure with the result that some sort
of a time limit, say a fortnight, must
be automatically placed for this con-
cillation. I have got a recent ex-
perience of a Tribunal case. The
workers gave a notice of strike; then
the Labour Officer stepped in and
thereafter various higher officers
ame= into the pisture and it did not
lsad to any concilistion at all. I am
sure most of My friends also will
have had cimilar experience. So,
some sort of ceiling must be set fSor
the initial conciliation machinery to
complete its work

I am rather sorty that my friend,
Shri Gopalan, had to make a reference
to High Courts and the Supreme Court,
bot I feel that in vital questions of
pinciple or law, there must be the
right to appeal to the High Courte
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and the Suprexm Court. I think that
is a prutection which the wockers
want In fact, I have got before me
the joint statement isusd on behalf
of a number of unions—Naval Base,
Naval Armament Depot, ME S, Ship-
yard etc.—urging for such a right I
think this House is entitled to kngw
the implicstions of the demands which
I am voicing here thls aftermoon.
There is a clause relating to tae
notice of change in the working com-
uition of the employees. That should
not be confined to private industries.
I hope :0 have an opportunity to
develop this peibt at the appropriate
stage. _

On the overall right to strike, I am
perfectly clear in my mind that with-
out conceding this right of collective
bargaining and settlement there may
not be industrial peace in this country.
I would be most unhappy to see any
curtailment of the right to strilee as
the. ultimate weapon in the hands of
the worker. In the present context of
our national development, the Second
Plan, the concept of a welfare State
and a socialist pattern of society, both
the Govermment which is one of the
biggest employers. and the private
employers must see atd notice the
time spirit. I regTet to say that such
a notice of the time spirit is not evi-
dent from my knowledge of the pri-
vate employe: or the Government
whose departments are now employ-
ing vast numbers of industrial and
other workers. I hope that this Bill,
before it passes through all the stages
will be modified in terms of the cons-
tructive critician offered from such
widely diferent personalities as my
friends Shri Giri and Shri Gopalan
and that after that is made, this will
be ane of the stages in the evolution
of a charter of workmen's rigbts, and
that by the time the next Republican
Parliament—the secand Parliament—
is convened =uch a charter wiill be
available to this country.

Skri Veakataramaa (Tacjore): This
is a Bill to amend the existing Indus-
irial Disputes Act for the purpase, as
the preamble of the Act itself mys
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of providing for investigation and set-
tlement of Industrial disputes. The
larger question of & charter of rights
fo: the labour or the recogbition of
trade unions and all that are not very
relevant to the Bill which is now
under discussion. No doubt, it is very
oecexsary that the fundamental prin-
ciples of labour-mangement relations
gshould be eswablished before we can
grceed to see whether it yields any
results. But that by itself, I am af-
raid, is not now before the  House.
That would have been before the
douse if the comprehensive Bill which
was p.omised from time $0 time LV
the Labour Ministry had been brought
forward. In the Labour Relations
Bill which was before the provisiona!
Parliament, there were provisions
for collective bargaining, recognitiou
of agents and so on. But as one whn
has been associated through all the
various stages of the negotiations bet-
ween several t:ade. unions and the
employer organisations I find that
both in the Indian Labour Conference
held in 1951 and again in the Indian
Labour Conference held in 1952 in
Naini Tai there was no measure of
afkreement. It was found that unless
there was some measure of agreement
between the various bodiee and at
least a measure of agreement among
all the trade unions, it was not possible
to place a comprehensive legislation be-
fore this House. In the meanwhiie
in the administration of this law, a
number of difficulties have arisen and
very serious disadvantages hav.:
grown for the working class.

In the first instance, the courts be-
gan to give a narrow interpretation
with :egard to the definition of the
workmen and excluded quite a large
category of employees who deserved
protacBon and—I am sure—which it
was intended $0 give at the time when
the 1847 Bill was discumed in the
House. 1 will give you one or twe
instances The foreman in a factory
was cansidered to be a sugervisar and
therefore he was excluded; a charge-
hand was also emscluded #roam the
beuefits of this law. An overman in a
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mine who meuly supervies the safe-
ty arrangements was comsidered to
be not ltw'!n-edhythlahd. A mais-
try in a plantation who just worhs
along with the other workers and
draws about Ra. 1-8-0 per day was
congidered to be a suparviaar and
he was excluded. Quite a large num-
ber of these petty people who demerve
the protection of the Industrizl Dis-
putes Act have been escluded from
the benefit of this law. So, it bhas
become necessary to amend this defl-
pnition in order to cover those cate-
gories of employees.

In 1i51, the Select Committee on
Labour Relations Bill took evidence
of the various interests. The amocia-
tion of technical per3onnel tendered
evidence before that Committee and
it pointed out the harrowing tales of
victimisation of people who were in
the technical employment in the fac-

_tories. Particularly, the association

gave instances from the textile mills.
It was thought necessary that we
should amend this definition so as to
include all the categories of peepl:
who deserved proteciion. But [ m
afraid even as the clause now stands
that sufficient protection will not be
given to all the categories. We atc
again leaving the question open for
interpretation by industrial tribunals.
I would like my friend Shri Abid Ali
to kindly note this and reply in his
answer whether according to the de-
finition in the Bill, a doctor, a com-
pounder, a nurse, a midwife and a
tcacher in the plantation are
“employees” under the Plantation
Labour Act and whether they would
be protected or not. My reading of
this clause is that they will come
under the category of technical per-
sonnel and that they will be pro-
tected. 1 would like to be essured
by the Minister that it is the inten-
tion because, if tomnrrow the courts
give a different interpre‘ation, I may
be enabled to apply to the Govern-
meat to change the definition and see
thst it is brought in line with the
intention. Otherwise, it would be
open to doubt whetber the word
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&

tion in accardance with the interpre-
tation.

The present law has got certaina de-
fects which have been pointed out by
various courta. For instance, there is
difference of opinion between the
High Courts on the one side and the
Labour Appellate Tribunal oa the
other on the question of what is an
industrial dispute—whether an indi-
vidual dispute is an industrial dis-
pute or not 1In the case of Kandan
Textiles, reported in 1049 LabourLau
Journal, 875, the Madras High Court
held that the case of an individual
who has got a dispute with an em-
ployer could not be refecred to be-
cause it was not an industrial dispute
and not taken up by a batch of work-

men. If you Jook at the des-
nition of ‘industrial dispute’
it say ‘...... a dispute between
the employer and workmen'—

in the plural *....or between work-
men and workmen....'—in tbe plu-
ral. On the basis of that they inter-
pret that an individual workman can-
not have an industrial dispute with
the employer. This dicision has been
followed in 1955, Calcutta Weekly
Noses, page 189 and reported again
in 1953 Labour Law Journal, 137. As
sgaingt this decision the Labour Ap-
peilate Tribune) in the Swadeshi Cot-
ion Mills case, reported in 1953,
labour Law Journal, 737 says that an
indlvidual .diapute is also an indus-
trist dispare andt so it ix within the
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competence of the Labour Appellate
Tribunal to adjudicate on it

The conflict of this decision puts
the Trihunal in a very dimdwants-
geous pasition Under article 227 of
the Constitution the decision of the
High Court is bindlng on subardinate
courte as well as its triburmls. The
decision of the Appeilate Trbanal is
hinding on a subardinste Tribamal
Therefore, it twcames very difficalt
for them to cboase which dacizien
they should accept This difficulty
was realissd on the last occasion wher
the Labour Relationz Bill was dis-
cussed and then it was dacided that
an individual dispute should be treat-
~d as an industrial dispute. This is
the revised definition which they
adopted with regard to an industrial
dispute:

“A labour dispute means a di=
pute or difference between
an employer on the one
hand and one or more of his
employees or a certified
bargaining agent...."

Therefore, we should bring on wer
the present legislation with the de-
cision take; in this Select Cammittee
on the Labour Relations Bill, so that
this at least is clarified and there may
be no further disputes on this matter
or uncertainty on this question.

Then again theie is another diffi-
culty which has arisen, and ¢hat Is
this, with regard to labour disputes.
The definition of ‘industrial dispute’
says: “any dispute or difference bet-
ween an employer and an employee
with regard to the conditions of em-
ployment of any person’, Now, the
exprestion “any person” bas bheen in-
terpreted by the then Federal Coart
in the Western India Automobile case
to include any third party. But the
Labour Appellate Trihunal has inter-
preted this expremion to mean that
it refers only %o a warkman. So again
there is a canflict of opinion and w«
do not know which %o accept and whe
ther the Government would be justi
fled in referring disputes relating %
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" third parties in thias question. This is
one of the vital matiers, because it
may be that a person is not governed
by the definition of ‘workman’, never-
thelrss he may play such w useful part
In the trade union that other workers
may either like to retain him or get
him out for his anti-trade union acti-
vities. Unless that right ia given with
regard to the employment or non-
employment of a third persoa or any
person, the trade unions cannot de-
velop in their full sphere of activities.
Therefore, 1 would suggest. it is verv
important that this also should be re-
medied as early as passible.

Then, Shri V. V. Giri took credit
for bringing the, clause relating to
compensation for retrenchment, and
rightly so. Some of the trade unions
had sent many hund-eds of telegrams
asking him to bring forward that le-
gislation and we were very proud of
it. But, unfortunately, I am afraid
be. does not know that the whole law
is about to be torpedoed. In the latest
case in Allahabad High Court....

Sbri Abld All: We will rectify that
U it is possible,

Sbri Venka araman: I am very
happy. That is exactly what we want,
because this will cause one of the
worst repercussions in the trade union
movement. A company or an indus-
try can on the pretext of closing down
send away all i worlomen not pay-
ing compensation which has beea
guaranteed under section 25 (f) of the
Industrial Disputes (Amendment) Act
and then it can restart ita buainess at
any time. The Allahabad High Cour:
has held—thank God, it ia not a deci-
gion in any case, it i3 only an obite~
dictum—that if a cOmpany closes
down, it has got the fundamsntal right
under the Constitution and no power
on earth can compel it to pay com-
pensation for closure. The question
here Is is not one of damages’
The mistake which  the Allashahad
High Court made was that they inter-
preted campensstion for closure 33
damages. That is not correct. It is
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no Punithment for elosing down. It
¥ a compenzition for the Vears of
Servicc a man has rendered in the
industry, by way of providemt fund,
gratuity ana so an. Therefore, this
hugottcbexmediodmdlmglm
the hon. Minister has taken note of
this. He said that this isg under the
active consideration of the Covern.
ment.

Shri Abld Al: I said that if there
is some lacupa we will rectify it

Sbri Veakataramag: I am
g:;t the Government is lun::: f:l:

.

Mr. Depaty-Speaker: The
Member should try to conclude ::

Shri Venkatzramas: Cap I
some 5 or 10 minutes more? e

Bir. Depoty-Speaker: The h
H] on.
Member may have 5 minuies more.n

Shri Venkataraman: There

or two things in which we hl:?x:::
bgck °n the provisions in the old
Bills, Instead of making an improve-
ment we seem to be Progressing back-
W&l‘d&‘ In clause 7(a) and 7(b) of
the Bill it is said that the Govern-
me:gt may appoini two assessors to
ady:se the Tribunal. In the Appellate
Tribunal Act the Provision in seciion
9, s!.ll:-clause (4) was that after con-
sulting the par.ie: they may appoint
ussessors. But in the origina! Indus-
trial Disputes Act, in section 11(3)
1t was said hat only with the consent
ot_the Parties can assessors be ap-
pointed. So we started with appoing.
ment of assessors with the consent
parties, came down ‘o comsulting
tl:.eln and are now flnally doing away
with it. I do not know why this bas
been done and I am sure the Govern-
ment will try to see that this is also
rectified.

There is one other matter whbich
has been the very centre of contro-
versy and that is the amendment to
section 33, My submission is that the
law as it now stands is not s0 bereff
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[Shri Venkataraman])

of protection to the workers A3 it bas
been made out by some of the Mem-
bers. Section 33, before the amend-
ment of 1850 was tha!, i a dispute
\as pot connected, if the particular
chang? in the condition was not con-
nec'ed with the mat'er in dispute
then the employer had an absolute
righ'. In 1950 the pendulum swung
the other way and they said, if there
was a pending dispute, mo change
should be made whatsover. If we
are restoring the nosition to the level
before 1950, as it was in the original
1947 Act, then there is some cause
for complaint. But today you will
find that if there is any point connect-
ed with the dispute. the emplover
cannot take any action without the
permission of the Tribunal. If it is
connecied with the dispute and the
employer claims that it is not con-
nected wi'th the dispute, then the
employees can take action under
33-A which is still available to them.
If the employer wants to make any
change in the conditions of employ-
ment then the new clause relating to
notice of change comes into op=ra-
tion. He has to give 21 days’ notice
to the workers within which time
they: can move the Government and
have this as a disoute referred to the
Tribunal. Again, if it s a condition
which affects an interpre-ation of the
snding orders, now under 13A in
Fourth Schedule the emplovee has a
right to go directly to the Labour
Court and seek his remedy. If the
_employer wants to make a change by
wa¥ of a change in the standing
orders, then again he has to go and
apply for a change in the standing
orders. I have gone through care-
fully all the possible cases in which
an employee can be dismissed or in
employee’s condition can be changed,
and I have come to this conclusiuon
_that except in blatant cases of
assault, theft. misappropristion u”
other misdemeanour unconnectec*
with the dispute the emplwYer ca-
not take any action. He will le
obliged to take the permission Of
she Tribunal or the Labour Court or
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some other certifying authority in
1his ease.

Shri Namblar: But in cas® of victi-
misstion under same Pretext what is
the guarantee?

Shri Veokateraman: If it is victi-
misgtion it must follow one of these
things. Firstly it must be a discharge
if it is a discharge, according to
standing orders If ‘he application
of lhe standing orders is not proper
the employee conce™ed can at once
say that You may kindly refer to
the n*w Hovisions. Al the criticism
tiwar is level with regard to 33A it
based on notions about the old Act,
The new provisions have not been
fully gone into by hon. Member. If a
man is victimised, as my friend Shri
Nambiar said, and has to be dismiss-
ed then he has to be dismissed only
in wsccordance with the s'anding
orders. If that is mot done, it is
open to the worker to go and com-
plain that the standing orders have
not been properly applied. Referencw
may be made to section i1IA occur=
rirg in clause 32 of the Bill. It say::

“If any question arises as to
the application or interpretation
of a standing order certified
under this Act. any employer or
workman may refer the question
to any one of the Labour
Courts...”

He can go straightway to the coust.
Therefore, even there. he would be
protected.

There is only one matter In which
I feel strongly and that is In regard
to the power which is reserved Sy
the Govermment to change or modify
the award. I objected to it in 1950
and I said that this would be used_if
at all it is used, sgainst the workers.
Shri Jagjivan Ram then very clo-
quently said that this is intended to
vender social justice and that I need
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not be afraid of it. But the unfortu-
nate way in which it has been
used—only once it has been used--
has disturbed the workers’ minds.

Shri Abid Al: In ‘Travancore-
Cochin, it was used in favaur of 'he
workers.

Shri Venkataraman: That was a
very small thing. My friend Shr
Khandubhai Desai supported me in
this question. [ want to place on
renrd the telegram from Shri
Khiandubhai to Shri Haribarnath

Shastri, the latelamented labour

leader, on this matter. He said:

“I have a telegra:n from Mr.
Desai. Very much perwurbed to
read press reports-—clause relat-
ing to powers to be vested in
Government to modify awards
given by appellate tribunals
highty controversial— Looking to
very s'rong adverse opinion of
working dasses, I very earnestly
request you to delete clause or
pustpone further consideration of
the Bill till Labour Relations Bill
is considered by the Select Com-

mittee”.

i would say that the hon. Ministur
should endeavour his very best tn sce
that this power is taken away. This
does nct do any credit for this legis-
tation. Whatever the decision, the
parties must be able to accept it.
Whether the decision is adverse ‘o
labour or is adverse to the Govern-
ment, they should accept it. It has had
u Very sorry episode in our nation's
hisory. I am quite sure that all the
representatives of labour would sup-
port me in this point.

Y o Ao Faareiwre (Ir=ET) :
IO Y, AT fev o gAR A 2
7 AT 514 § 57 awdfaw +79 ¥
fad qmr amr s o AV @7 T W
faat &% o gafad & @ faa w1
TR FET E | €+ awdfent X 7
frerT TT 1 wiadt a1 fs oot aw
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“and for the purposes aof any
proceeding under this Act in re-
lation to an industrial dispute,
includes any person who has been
dismissed. discharged or re-
trenched in conbecticn with, or
as a consequence of that dispute,
or whose dismissal., discharge or
retrenchmen. has led to that dis.
pute,”.
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TS TR &1 Ian s Mg 5y
wesi & Are & qry A T W faw ag d,
JHHT ANGT ST F |

Shri K. P. Tripathi (Darrang); Mr.
Deputy-Speaker, Sir, I rise to sup-
port this Bill. The working classes
have been waiting for a very long
time for this sort of lepislation and
the h: ory of thi legislation bas
been well-desctibeo by Shri Giri
who spoke before me. Nobody else
is more competent to describe what
went before, what was necesary
and how the working classes con-
tinued to wait. After all we could
not get a comprehensive Bill, we
have got a truncated Bill. The
reason is very clear. The working
classes could not come to agreement
on certain matters and therefore a
large part of the Bill bad to be given
up and only a portion of it has been
brought up. Shri Gopalan said that
this Bill is almost a trunk wibout a
head. To some extent it is true.
The queéstion of recognition . of a
union and the bargaining agent is
very important in the industrial his-
tory of a coun'ry. It will be remem-
bered that in the United Kingdom
and the United States one of the
reasons which made unions strong
and ultimately brought peace in the
industrial sphere was the compulsory
method of bringing the employers
and workers together so that they
might negotiate. Of course, the
trade unions in those countries have
become strong enough today and
they do not need that protection.
But in those days they needed it.
They got this advantage and that was
one of the main pillars of their
strength. In our country we have
been trying to get this, but up till
now it has noi been possible. But to
blame Government for this would be
wrong. The viame lies on our own
shoulders. Until and wunless the
leadership in the working classes
comes to dn agreement oo this question
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'uhmthe ncolnhion Is to be

" brought about ‘asd how the bargsin:

" ing agent ix to be determined, [ havé
no doubt that this question will con-
tinue to be delayed.

Shri Gopalan said that the best way
in the circumstances would be to
have a secret ballot to determine who
is the real representative. The his-
tery of secret ballot in India js well
known. I do not think it is so casy
an affair. It is quite true that rem-
bers of trade unions who have realy
enrolled themseives into trade unions
shculd have the right to determine
who should he the bargaining aient
But as we know in India today the
trad: union movement continues to
be beset by political leaders and poli-
tical ideclogies and therefnre the
movement continues to be livided.
It wou'd be wiser for us not to seek
compulsion by legislation for «leter-
mination of this issue. It is fer wiser
for us to deteinine this issue by sit-
ting together and trying to come to
an agreement. So long as the trade
union movement in this ccuntry cane-
tinues to think in terms of compuision
by legislation for bringing aboul this
unity. ! have no doubt that we will
fail. Therefore. I have not lost hope.

I think in the last few yeari—
particular!y within the last two ears
—=there has been a trend in the ~oun-
try fcr bringing trade unions togcther.
towards a general unification. If this
trend continues, | think the time w-ill
come when it would be possible for
us, despite the political aberrations. %o
come #o a stage where the trade union
movement in the country will bYe uni-
fied. Till then I have no «dcubt that
the rest of the provisions of the Bill.
the Labour Relations Bill as it was
cailed then, will have to wait. Of
course, certain portions of it which
have been omitted for the time beinz
might have been brought up even
without such an agreement. They
have been held up I suppose for some
other ‘reason; maybe those reasons
may disappear and those portions may
be brought uo earlier.

.. - . "

} ... Provisions) Bill

'~ Now there are certain ln-dh of
‘this Bill which atre very importaot ,

" . Some of them are of course Dnon-Con- .

toversial In daracter in the sense
that most of the wurking cassey ac-
cept them. One is controverzisl rela-
ting to section 32. So far as the
abolition of the appellate tribunal and
the Intrcduction and acceptance in th:
lega: framework of the arbitsstion
machinery is concetned, 0 far as the
question of giving notice of change of
working coaditions is coacerned, so far
as the enlargement of the definition ¢f
the term “worker” is cancernad; the
power @iven to the unicas and th?
workers to have a hand in the deter-
mination of the standing orders; the
question of interpretation of awards
by labour ccurts and the possibilitv
for the first time that labour itsslf
might directly go to the court for such
an interpretation without the inter-
vention of the Goverament and final.y
the punishment clause. nanely, tha
employers ar¢ to be punithed even
wih imprisonmeant if they do aot im
plement the awards—these are all
clauses which are ncn-controvers:z) in
the sense that the working class had
accepted them earlier. We have been
waiting for them and as 3 matter nf
fact. they have come very late. Also.
I do not say that they have given a-
much as we desire.

Certain loopholes and lacunae have
been nointed out by my friend. Shri
Venkataraman. There are similar re-
marks to be made with regard to
some other clauses of the Bill, but
by and large they are acceptable and
therefore, we are for them. To the
extent the Bill helps us to advance
towards the goal which we want to
attain, we accept it; to the extent it
does not, we will continue to press for
it.

Coming to the most controversial
clause about section 33, theré have
been several types of approaches to
this question One is that we are
giving away a benefit which we have
got and the question arises whether
we are not justified in doing so. How
far are we giving away the benefit
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wbich we have got? To my mind,
there are two things: one is the legi-
finite rational protection which we
arc no. giving up and the other is
the :rrational protection which has
been given away. Under section 33,
even in resPect of matters which are
not connected with the main dispute,
once an indust ial dispute is before
a court or tribunal, no change can be.
made by the employer. Now, taking
advantage of this provision, undoubt-
edly workers in many parts of th:
country have resorted to indiscipline
and certain examples of indiscipline
have been cited. So, it is very clear
that this section, instead of merely
protecting trade union rights, has now
becn made to protect the industry
also. Therefore, when we meet with
this logic, we have to admit that we
have gone beyond the intention which
was desired and so the working class
had to agree to a re.vision of that sec-
tion. To that extent, it is quite true
that we have given up something, but
against this giving up, we have tried
to get a measure of protection, which
is essential. In the. section it is very
clearly stated that one per cent. of
the total number of workers will be
fully protected even in respect of mat-
te.s not connected with the dispute.
the minimum number of such pro-
tected workmen being five and the
maximum number being 100. It is
realised by everybody that generally
in trade unions therc will be only four
or five officers and in larger unions,
the most active workers do not exceed
100 in number. Therefore, so far as
the trade union movement is concern-
ed, it is fullv protected. So far as
individual indiscipline is concerned, all
the workers are not protected. Al-
“tough protection has been fully with-
drawn so0o far as individual indis-
cipline is comcerned, full
protection of the trade union move-
ment still continues.

The second point made by Mr.
Venkataraman is very esgential. In
clause 22, there are two parts {a) and
(b). Under (b), action can be taken
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agains . individualy for  indiscipline:,
Under (u). action can be taken [for
changing the cond.tions. So far as (a)
is concermed, I hzcve some doubt, be-
cause [ feel that the balance of the
situution nas been destroyed. There
is sev ion 22 in the original Act follow-
cd by section 23, which says that during
thie pendency of any pcoceading in 2
Tribunal, strike cannot be resorted
to. This was possible because, during
the pendency of a dispute, all new dis-
putes :re automatically referred to
the Tribunal, and therefore, strike was
unnecessary. But now, the employer
has the right to change the conditions:
whereas under sectlons 22 and 23, the
workers have no right to go on strike.
This destroys the balance. To some

- extent, that balance is restored by the

provision about notice of change. But,
if a new dispute arises, it is not auto-
matically referred to the Tribunal. It
will be considered by the ‘Tribunal only
if the Government refers it to the Tri-
bunal. In the interim period, if the
Government does not refer the dispute
10 the Tribunal. it does not go to the
Tribunal. So, there is the possibility
that 3 change may be made: the Gov-
ernment may not refer it to the Tribu-
nal an¢! we cannot go on strike. This
destroys the balance on which the
whole Bill is designed. Therefore, wec
come to the logical conclusion that in
resnect of all changes which are made
by the employers while the Proceedings
are oending in a court of law, it would
be the duty of the Governmen: to refer
them automatically to the Tribunal.
Then the balance will be restored. If
tha: is not done, then the balance will
not be there. [ do not know what the
fntentions of the Government are, but
we hope that the Intentions of the
Government are, to maintain this bnl-
ance. We hope that whenever such
disputes arlse, the Government will re-
fer them to the Tribunal, so that we
may not suffer urider sections 22 and
23 unnecessarily.

There is another sectlon which gives
the Goveroment the power to do away
with the provision of giving notice of
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chat@e in times of emergency. Here
alsa the same difficulty wil] arlse The
employer would be able to make a
change without giviog any notice and
we will not be able to go on strike,
because sectifoma 22 and 23 will ope-
rate. These are the points which
should be considered carefully by the
Minktry. I have np doubtthat Govern-
ment {g trying to make tbam change
and make the legialatiod more rational
Ouly in that hope, we are suppurting
this meagure Tbhe Irrationality which
would asrise due to the exdstence of
rectiona 22 snd 23 ghall have to be
€Corrected by Government by executive
orderr.

There is a proviso at page 14 with
regard to individual workers. Where
an individual worker is discharged, the
employer has automatically to refer i
to the Tribunal. But so far as (a) is
roncerned, that provision Is oot there.
‘Therefore, in the case of (a), we shall
kave .0 go through the procedure of
coming to the Goveroment Arst [t
~nuld nave been wiser it instead of
taking this duty on their shoulders, the
Governmen. had provided that it may
be referred automatically by the em-
ployers for determination by the Tri-
bunal. 50 that it the interim period. a
<hange might be held over, I do no.
xnow whether the Government would
consider this now, [ have no doub:
1hat they would have to take all this
into crnrideration in  "he ultimate
enforcement of the law.

The next point that I want t) make is
with regard to icstoliion. (lartain
points have been niade «ut By  Shri
Venkataraman to show how the defi-
nition i defective. [ also feel that if
the terms are not widely interpreted
ar Shri Venkataraman suggested, it
would be difficult for us. With regard
to contract labour, we have already
oassed a resolution demanding the abo-
lition of con.ract labour wherever there
‘s permanent type of work coatinuing.
I think the main demand under this
head la to abolish the contract system.
Government should push forward with
$bis ProRramme.

Provisions) Bill

In para (Ilv) of subclause (f) of
clause 3. we talk about eupmvisary
personnel being invested with mana-
gerial power. The agreecmant, so far
83 | remember, was that people draw-
ing Ra. 500 or less should get the right
to organise and get the protection of
thia BIl. In a Gegwcratic sociey, the
general rule should be that everybody
ashould have the right to arganise, [t
should not be a garticular right In the
way in which trade unionism deve-
loped in this country, the trade union
movement was regarded as a particular
right because it was cegurded as a
conspiracy in the beginnmg. Insome
way or other, whenever we come to
legislation, there is always a ten-
dency to limit it to as few personsz as
possible. The tendency should be
to exclude as few persons as possi-
ble from this right When we came
to this agreement, we thought that
all people getting less than Rs. S00
will have automatically right to
organise. But due to the existence
of the word ‘or" in page 3. suhb-
clause (iv) it is very clear that a
man drawing say Rs. 50 - may be
clothed with colourable manageriol
rights and he may not be able ‘o get
the benefit of thia legislation. There
are plantations. as my hon. friend
Shri Venkataraman was pointing out,
in which a headclerk is drawing
Rs. 400 or Rs. 500. He will have a
right to he in the trade un‘on. Sup-
pose there is a branch garden where
the head clerk draws only Rs. 50 .or
Rs. 75. The manager may give
him some colourable cight of manage-
ment. This man geting Rs. 73
will be prevented from helng in the
teade union and the man get'ing
Rs. 400 will have the right to orga-
nise. This would create a great ano-
maly. 1 do not understand the logie
of having a clause which orevents
such ordinary vcap's from having the
righ* %0 organise, Therefore, I would
have liked the Government to mccent
the amendment with regard to the
wer0 Or so mat 1t Niwy ve cnanged In-
1o ‘and’. There are four or five ways
of coriecting the situation. Amend-
ments have been flled. The last of the



547

[Shri K. P. Tripatbi]

amendments is that the word “or’ should
be replaced by "and’.

{; is argued that tbe word ‘minnly” ;s
sufficient protection. You know tae
word ‘mainly’ is not sufficient protec-
tion. If it were sufficient protection,
the occurrence of this word in nava
(iii) would have been sufficierl L
would not have been necessary for
the subsequen. part of the <« .use
to be there at all. The clause would
have ended with 'mansem’. The very
fact that it is not so, shows that it
is not sufficient. In a branch garden,
for instance, it is necessary for the
manager to have a colourable device
so that on the spot he may take some
aztion. That is not his main avoca-
tion. If you look at the contractke you
can see whether his main occupation
fs management. He is not the mann-
ger. He is a head clerk or a clerk.
He has the right to supervise, but not
to take any decision. The decisions
are taken in the main garden, Fo-
the purpose of law, this may be sufii-
cient and he may be prevented. If
this clause is allowed to be operated
in this way, I have no doubt that
many of our trade unions will be split.
The most important key workers in
our unions in the plantations will be
hit, and there will be a split on that
issue. Therefore, I request the Gov-
ernment to consider these points.

My time is up. I will not take more
time of the House.

4fes F3TT¥ Ay (TTN)
TR fe2} & v AEe, ¥ WA F
T A N gd & DT 9 qg0 9
foq a1d o qERAAR Zar 7o ™
fer & wreagrA wifadg 307

Shri Venkafaraman: May I request
the hon. Member to speak in English?
This Is a le¢al matter and I would
like very much to hear his valued
views,

Pandit Thakur Das Bbarguwa: 1
would congratulate the Goveramept

Industrial Disputes 21 JULY 1956 (Amendn.ent and Miscellaneoussyf

Promisions) Bill

for bringing in thia measure which is
long overdue. Although I am not in
any way oonnected with labour or
employer, still I find that principles
of justice, fair play and equity are
to be found in almost every secrtion
of the Bill. T know that whatever
comes from our respecied Labour
Minister shall be imbued with that
spirit. When I find Shri V. V. Giri
also adorning these Benches, I find
the spirit of Shri V, V, Giri and the
Labour Minister in every section and
in every word of this Bill. I con-
gratulate them both for this produc-
tion.

Coming to the merits of the Bill. 1
submit that I am not satisfied with
the definition of the word workman.
My reasons are obvious. We have
just now heard Shri K. P. Tripathi
explaining sub.psra (iv) on page 2 ol
the Bill. We have heard Sbri
Venkataraman also in respert of this
when he snoke about nurses. doctors,
etc. I think that we should not
a‘t=npt to define whether a person
iz skilled or unskilled or supervisory,
technical or clerical. because there
are manY other heads which ynu do
not think of: for instance, the madi-
cal line, ete. If you take away thase
or'jretives and keed simp'y workmnar.
on ihe whoi¢ the difficuly will e
solved.

Moreover. I understand the idex 1»
to include a: many peopie as possible
and to eliminate as few as possible.
Therefore. I accept the formula which
Shri K. P. Tripathi bas propounded
before us. In my humble view, I
do not know how paras (iii) and (iv)
can be reconciled. Para tiii) sayvs:

“who is emploved mainly in a
managerial or adniinistrative
capacity; or”

In the Rrst place. we do not know
what is managerial capacity and what
15 administrative capacity. Any kind
of work can be turoed inta work of
administrative nature tust as mv hon.
friend has pointed out. In a branch
garden a person drawing KRs. 50 may
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te ontrusted with some .work which
may partake of the nature ot mupi-
gecial or administrative work. where
in a bigger garden, a person getting
higher salary may not cume under
that category if he is in the headquar-
ters. Similarly, in a sugar inill. any
ordinary manager getting Rs. 250 will
not be included whereas an enginee:
or doctor getting Rs. 499 will be-in-
cluded. This is not proper. As a
matter of fact, we want that every
person must be protected, unless and
until he draws a pay of a certain
amount and also has got some mana-
gerial or administrative work., There-
fore, 1 think, the Government will be
well advised © have both these con-
ditions in this sub-para (iii) on page
3 of the Blil. That would meet the
ends of justice. Therefore, we shouid
say, any person dlawing more than
Rs. 500 and having admir.istrative or
managerial powers shall excluded.
I can underssand that. Otherwise, if
you keep the provision as it is, many
complaints will arise and people who
are not drawing a large amount and
who are doing administrative or
managerial work in an ordinary capa-
city will not be protected.

Then, 1 come to the qualiication of
the judges of these three classes of
courts. I should think that we should
make some change in so far a: the
second class is concerned. I am not
impressed by the argumnent that there
should be only one class of officers.
Even in our courts. we have the High
Courts. the cessions courts, first class
magistrates, etc. They are dealing
with diferent kinds of work. When I
persuc Schedules 2 and 3. I find that
the work is quite diferent. The
Labour Court will only deal with
Schedule 2 and the Tribunal shall 4cal
with both Schedules 2 and 3.
There is no point in insisting that
all ‘he judges must be of the swme
calibre and must do the same work.
If the work ix different, there is no
point in saving that there should not
be different classes. I am rather
bappy that the appellate courts which
were the source of so much delay
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are now being taken away, and these
courts have been appainted in ‘their
place. After all ws know the nature
of the work that was done by these
appellate cowts and even their judg-
ments were not binding for all time.
So, I am satizsfied that the change from
the appellate courts to these three
courts is quite justified.

But I am anzious that In so far as.
the qualifications for appointment to
the industrial tribuonl are corerned,
in addition to sub.sections (a) and

‘(b), a new sub-section (c) may be

added to the effect that a perscn who-
holds this vost must be a person who
has exdenence of at least ten years nf
judicial work and one year of labour
work, The real qualification that we-
want in a Derson of this kind is ckat
he must have had a thorough ground-
ing. s0o far as the iudicial work is
concerned. If he has served for tan
years a3 a judicial officer. I think the
main qualification will be ratisfied,
and he must have experience of one
vear in labour work also. After all,
there will be many judges of this kind
.n every State; we shall have at least
three or four such courts in every
State. In orde? that thsre mav not
be any difficulty, I am anxious that
you do not narrow down the scope of
the qualifications to such an exlent
that you will not be able to find c:m=-
petent judges to fill these posts. 1
would therefore respectfully request
the Labour Minister to kindly consi-
der this humble suggestion of mine,
which [ have put in in amendments
Nos. 136 and 137 of which I have given
notice today. In those amendments,
there is only one small difference. In
the amendment that the Minister has
been pieased to put forth. the quali-
fication is that the person must have
put in two years' experience in labour
work. But I have suggested only one
year in my ameondment. So far as
the general qualification Is concerped,
however, I am anxious that at least
seven or ten yea-s' judicial experience
must be there.

Now, [ come to clause 8. I am very
glad that the generai principles of
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civil law have been regarded as good
30 far as these court are concerned,
namely that if the employers and the
<mployees come to a compromise and
they want %0 appoint an arbitrator,
they can do s0. By making a provi-
sion of this nature, you are making a
new law. 50 for as labour legislation
iz concerned I am very happy that so
far as mutual coasent abd amity are
concermed. they have been given the
vlace of prefcrence as they should be.
In ocdinary civil iaw, whenever there
is an agreement to refer a matter to
arbitration, tbe parties could do so.
We have a similar proviaion in the
Arbitration Act also, But even apart
from that, we have a prowvizion in the
civil law to the effect that whenever
the parties to a dispute come to an
agreement so far as arbitration is con-
<erned. then the matte:’ is referred to
the arbitrator, and his decision is
binding. I am very glad that you
have accepted that principle here.

But may I humbly ask you #o consi-
der one more thicg [n this conaecticn,
famely, that in a civil case, whcu
there is a suit pending also, if the
parties come to an agreement, they
<oitld refer the matter to arbitration,
because it is regarded that the method
©of arbitrstion is perhaps superior to
the method of decision by courts. So.
there Is a provision in the Civil
Procedure Code that if in a
pending suit, the partiecs want to
send a case to arbitration, they
are allowed to do so. I want
that a similar provision should be
wnade in clause 8 here, so that the
parties, if they come to an agreement
<while the suit is pending, could cefer
the matter to arbitration. Once you
accept the principle thst arbitration
is much bette- than decision by court,
‘then logically it follows that even it
‘they have sent the case to the labour
<ourt, if they come to a decision later
<on to refer the matter to arbitration,
they should b allowed to do so.

Further, I find that in ali other
«<ases, under the Civil Procedure Code
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as well as under the Artitration Act,
there is a provizion that after an
arbitzator hes given his decxion or
award, it could be objected 0 on
@ounds of fraud, misrepresentation
and 30 on. I think taking human
nature as it i, even the award of lhe
arbitrators in these cases wifl be ob-
jected to in many cuses,
find any pruvislan cerrespanding to
the one that is to be found in the Civil
Prucedure Code or the Arbitration
Act In this regard

Shri Venkataraman: It is not the
intention that it should be objected #n
on those grounds.

Pandit Thakar Das Bbargava: [ am
very glad about it, and I wish that
such a provision should not be there
even in ordinary cases. I do not like
the idea of a pe:son Grst cboosing hir
own judge and then trying to pick
hole: also in what he has done. So
what is done here is really a gno:
thing. At the same time, 1 wouid
like to submit that you will find in
the long run people complai:iing,—in
spite of the fact that : hey have sel~c:-
ed their own arb.trator,—just as thcr
are complaining under the civili law.
That is the difficulty that arise-.
Otherwise, so far as the principle ;.
concerned. it is a good one, The
party chooses its owm judge. and
then abides by the decision that he
gives.

Pandit K. C. Sharma (Meerut
Distt—Scou.h): The judge may ga
wrong.

Dr. Lagka Sundaram; Judges are
above law.

Pandit Thakar Das Bhargava: Let
the judges go wrong. But I hope my
hon. friend will not go wrong with
me. but may kindly allow me to Ko
on.

So far as the new provision in re
gard to standing orders is concerned,
1 am very happy. Just az our Presi s
dent can ask the Supreme Court to '
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give their opinion on any matter re-
lating to the interpretation of the
Constitution, likewise, it is provided
bere that the workers or the emplo-
yers or both could go to court and
ask the court to give its decision about
a particular standing order. That is a
very good idea- It will obviate manv
difficulties. Further, many disputes
may not arise at all because the
right interpretation will be available
to the parties concerned, once they
have caised the matter before the
court.

Similarly,. in regard to modifications
of the conditions of service, I wel-
come the provision made in the pro-
posed section 33. which is a much-
debated section. I have sent notice of
an amendment to this section. Ohce
I had an occasion to appear before an
industrial tribunal. There I foun-t
that the employers experienced a cer-
tain difficulty. and that difficulty was
this. While the dispute was going on.
some of the labourers had taken in
into their heads to do some sort of
mischief: they put some earth, and
some pieces of iron into the the ma-
chines. I for one do not want to take
sides in this matter. At the same
time. [ am anxious, tha: so far as
misconduct is concerned, whether it is
connected with the dispute or not
a misconduct is misconduct, and it
should be within the powers of the
employers to see that the misconduct
is not allowed to be perpetrated, be-
cause after all. if it is allowed, pro-
duction will stop.

Shrl U. M. Trivedl (Chittor): The
labour leaders will lose votes if they
do that.

Pandit Thakur Das &hargava: |
am a very humble man, and so far as
the labour leaders are coacwoed. I res-
pect all of them. I do not want to
see that in any way they lose their
prestige. At the same time, 23 a
bumble citizen of this country, I do
want that we may have provisions
in this law which may be quitg just.

s So far as misconduct (s concerto?
ft s most difficult to decide whbethe
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the miscronduct is connected with the
dispute or not. for the employan

- will always mmy that it is oot can-

nected with the dispute while the
employees will always say that it
is conbected with the dipute ° So,
it is very difficult to decide this
matter. So far as sub-seciion.
(1)(a) of proposed section 33 [s con-
cerned, 1 do mot want to have any
change, but s0o far as sub-section
(1)(b) is concerned, I want to point
out that it i most difficult : decide
whether a misconduct Is cunnected
with the dispute or not. But there
are certain pieces of misconduct, such
as assault or arson and so on, in res-
pect of which I do not see any justi-
fication for any sort of leniency being.
shown to the man who is guil:y of it.
I am thevefore anxious that so far
as misconduct is concerped, it should
be made punishable by the employer.
At the same time, I do not wznt <%
give the employer a free band, for in
that case, Sbri Nambiar might ask
‘What would happen in cases of victi-
misation?” I have therefore piovided
an antidote to this in my amendment
to propoaed section 33(5). which runs
thus and which is a very salutary
provision also:

“Where an employer makes an
applicatlon tc & conciliaiion officer,
Board, Labour Court, Tribunal or
National Tribunal, under the pro-
viso to sub-section (2) ‘or ap-
proval «f the action taken by him,
the authoriiy concerned ghall,
without delay, hear such applica-
tion and pass, as expeditiously as
possible, such order in rel=tion
thereto ss it deems At.”.

This is good &s far as it goes. But
I further want that in cases where the
court ultimately finds that The em-
ployer bas not behaved well or that
his order of pumishment was wanton
or unjustified, the court can give in
respect of that matter suitable dam-
ages, apart from tbhe other remeiles
which are open to it I do not want
that the amployer should get urneces-
sary powers In a case of thls nature. I
the employer misbehaves, be can also



555  Indsstrial Disputes 21 JULY 1956 (Amendment and Miscellaneove §56

(Pandit Thakur Das Bhargava]

be imprisoned, and in fact, we bave got
a section to that effect, and any con-
travention of that sectiop will attract
the remedy of imprisonment even 30
far as the employer ia con—eramd. I
also know that the employers are too
powerful and they are not gaicg to be
tmprisoned. But jn a valid case of victi-
misation, there is no reason why they
should not be punished. Therefore, [
want .0 have it both ways. The first
thing is *bat so far as misconduct ia
concerned, that misconduct, wbether
it is connected with the dispute or not,
should be punishable by (he employer,
Secondly, if the employer is found
_ultiuutely to have misbehaved and
not done ‘ustice to the man, tben suit-
able action must be taken and punish-
ment must he awarded. You may say
That in such cases imprisonment Is the
only punishmen: that can be award-
ed. I ca% understand :hat.

There is one thing which kas been
suggested, and rightly, and that is
that in cases of this pature, expedi-
‘ion is most necessary. If the case
prolongs for six montins, so far as
the labourer is concerned, he will not
stick to that plice. He may gc away
and then he maj lose his appintment.
Therefore, as we have dove in the
Representation of the People Act ihat
within such and such time. the court
must decide the case, accordingly here
we can say that within a creasooable
period, two months or ihree n.onths,
this matter of approval of punishment
must be decided by the couit. Even
if it were a fixed period, it would be
tbe right thing to do. If we do :hat,
nothing will be lost. On the contrary,
we shall zain,

Now I have to make another sub-
miasion also, The original Act, as was
pofnted out by my hon. (riend, Shri
Venkataraman, had a provision abour
A56r330rs, hat with the consent of the
parties, assessors could be appointed.
Here we find twc, kinda of 9rovisions.
One is In regard to the sppointing
authority, that they can appoint asses-
sors. Then we have got a pmvision
that he courts also can associate with
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themselves a person or perams haviog
speclal knowledge abou: the matter in
dispute.

Now, when asssmors are appointed,
what will be their (Cunctiona? Ia it
necessary *0 hes: them? If :he court
does not hear them and delivers judg-
ment without hearing them, what
waould bappen? I know that under
the Criminal Procedure Code, when
we had eszessors, it was osrexsary that
the courts must have talen the opi-
nion of the assessary on all the
charges. If the court did not do that.

" the judgmeot of the sessiopa judge

would be set aside by the High Court.
Though it was not aecessary .o accept
their Andings, it was necessary to bear
them. Now, if we have got 3 provi-
sion for appointment of asseszars, you
must make a provision here to tbe
effect that their opinion will be taken.
Otherwise, what is the use of Govern-
ment appointing assessors? We should
have a provision that their Opinion
should be taken. but no court should
be bound by their opinion. We have
done away with assessors in respect
of the Criminal Procedure Code,

Shri Vepkataraman: Will net  the
words ‘two persons as assessors $0
advise the Tribunal” in the propased
section TA(4) over he case? It
means their advice must be taken.

Paadit Tbakor Das Bhargawa: Sup-
pose one of :hem is not present. Sup-
pose both are not gresent on a certain
date. Then what will happen? The
same difficulty which arose in the case
of the appellate court with one Judge
present and others absent, would
arise. Therefore, you must also
make a provision that if one of them
ijs absent or if both are absent—as
you have made {r the case of the
Judges--it will not invalidate the
decision of the court. But you mast
also provide that the Judges must
otherwise hear their advice, because
what ig the good of Goverument
appointing them if they are no. to be
heard?
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So this provision must be made.
Otherwise, difficuity may subsequently
arise. Some courts may bold the
words ‘to advise the Tribunal’ to mean
tbat ‘he advice was not taken and
therefore, the judgment is wrong I
am gearing this difculty. In shart,
tbe provision will be more or less like
this: they have a right to be heard,
their advice will not be bindlng; :hen
their absence on any particular date
or dates will not be material; thirdly -
even if one of them Is not presmt.
nothing will happen.

Then we bave 3 provision under

clause 9(e) which says:

“A Court, Labbur Court. Tribu-
nal or National Tribunal may, 1t it
so thinks fit, appoint obe or more
persons having special knowledge
of the matter under consideration
as agsessor or asyeasors to edvise it
in the proceeding before it".

I have tabled an amendment to tbe
effec: that this should be deleted. My
submission is that it is much better to
examine such persons with special
knowledge as witnessas, so that both
parties may have an opportunity of
cross-examining them. Their advice
may not be binding or may not even

‘be taken, but their evidence must be
taken, Thia is a better procedure than
associating them with the court. Also,
a question may arise when two persons
are there as to what should be done
when there is no unanimity.

My submimion is that so far as
assessors are concerned, this Bill s
silent on the points I bave mentioned,
and therefore we should make the
Decelsary provisions so that difficulties
may not subsequently arise.

Shri N. Sreekaaten Nafr: I am not
very bappy at the form of the Bill as
it is placed before the House. There
Is a saying In my language, Malayalam,
which means that a thing is too bitter
to be swallowed and too sweet to be

mpat out. This is what [ deeply fee in
regard to this Bill.
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One of the laudable changes is the
widening of the definition of ‘work.
man’. But it takes away with tbe left
hand what is Eiven by the right. The
deflnit’pa, of course, is intended or
supposed to be intended to ioclude
technicians and supervisory staff. But
when it is said ‘mainly managerial’,
every employer will contend that all
officers under the sun are doing
‘mainly managerial’ work, so much 50
that there won't be any supervisory
staff,

Shri Venkataraman: May | just
remind my hon. friend that there is a
judgment of the High Court of Mad-
ras which says that mere designation
as 'manager’ will not be binding, mere
paymment of wages as ‘'manager’ wiil
not be binding but ocly the actual
duties performed would dciermine
whether a person is a manager or not?

Skr! N. Sreckantan Nair: May 1
also remind my hon. friend, Shri
Venkataraman, who is publisher also
of the Madras Labour Journal that
the Labour Appellate Tribunal found
a teacher in a kindergarten school
whose duty includes washing children,
to be not within the purview of ihe
Industrial Disputes Act Tbat was the
ruling of the Appellate Tribunal in a
case which was defended by his own
junior who Is also editor of the paper.

Shri Venkataraman: 1 suppose ibat
decision is based on the fact that It
is neither clerical nor manual—not cao

the ground ‘managerial’.

Mr. DegutySpeaker: Order, order.
Let us proceed. Enougb has been
reminded on both sides.

Shri N. Sreckantan Nair: Anyhow,
though he was confronting the hon.
Labour Minister with what he said
before be was Minister, he himself
swallowed his own objection to that
definition of ‘~orkman’' while he was
speaking.

1 was discussing thls question with
a foreigh gentleman. He was astound-
ed at the fact that there could be peo.
ple drawitg below Rs 500/- In
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meanageria]l or Qqurvisary posts. 1
told him that there may be people
with managerial gta:ua getling Rs. 50.
(Interruption). To just throw thess
people at the tender mercies of the
employer is too hard. Naturally, they
mus: at least be given grolection
under the Industriai Disputes Act in
the matter of fixityg of employment.
That can be given provided the limit
of Rs. 500 is accepted for both super-
visory and ma.agerial saff. Tbat is
the minimum: which the hen. Labour
Minister can do on this matter,

As to the cuestion of contract work-
ers, it may be argued that it is
impiied. But. as has been suggested
by my hon. friend, Shri A. K. Gapalan,
it is better to maze it plain sc that
there may be no possibility of mis-
in‘erpretation or misrepresentation.

As to the question of the benefits
of the new chapter IIA groviding for
2! days notice, it has been set of or
counteracted by the changsy in sectlon
33. Much has been said :0 justify the
change and my lsamed friend, Pandit
Thakur Das Bhargava, was very
vehement about the punitive mea-
sures. As a matter of fact, sll the case
laws provide ample protection for the
employer. He can suspend a worker,
he can conduct an inquiry and he can
then dismiss a worker even without
consilting tte Tribunal. He won't be
penalised and the action would not be
vitiated even if there is no sanction
by the court for inquiry and punisb.
ment. This is ‘he position as tbe case
law stands today. You want the work-
er to be dismissed first. He will Zet
one montb's wages. If tbis goes on for
more than one month, for 5 or 6
months or even one or two years, he
wi!l sarve and he may even go away.
Because be is no worker, the union
will have no Interest In him s0 much
s0 that after two or three years, when
his rein-iatement is ordered, the work-
er may not exst, he may have gone
ou: of the land. he might have perish-
ed. Is thls justice, is this faimess? I
say be should not be dismissed. Sbri
Girl wag suggesting that be may be

Prouisions) Bill

relieved. That i3 the position oow.
can be suspended; he can be bept oot

that whes he iy aspended be is
paid bis wages. You want to tahe
punitive ackion without even a nomi-
nal enquiry. I think it is unfair to
bring in this clsuse to amend section
3.

+ The question of gratuity, provident
fund and other claims go when he is
dismisxed Nothing is mentioned aboet
ihe rights of the disnizend worker,
Only it it is suspension can all these
questions be kept pending.

The provision cegeirding one per cent.
of protected workers, [ think is a
most helnous provislon that can be
brought. I would rather have mno
grotection at all for anybody than
allow one per cent. of the workers to
be lahour aristocrass, to he differ-
entiated from othera 30 that other
workers who are victimised, who are
penalised can be made to agitate
against the office-bearers of the unionm
snd the leader; of the movement
s0 that it msy spell the ruin of ihe
trade union movement in this coumtry
much more thac anything else

Sbri Nambisr: Crestion of distup-
tion in the labour ranks.

An Hon, Member: Here comes a
Daniel for judgment?

Sbri Nambizr: It is a provocation
to disrupt.

Mr. Depaty-Speaker: Let it not be
decided betwesn Members thenseives.

.Shri N. Sreclantan Nzir: If my
learned friend's sugigestion 10 eend
him to jail if be misuses that provision
is accepted, ng employer might misuse
it. But, as-tbe case law ctands today,
with the amendment. ‘he recaicitrant
employer goed Scutfree. On the other
hand, as the law stands now, under
sectiocn 33, he bas to @et the prior
sancuon and even if it is a dlsmizsal
wichout ganction be has to institute a
proper enguiry and if that enquiry is
not proper he can be taken to task
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and penaliwed also. So, if a change is
contemplated, st least Pandit
Bhargava's suggr=tion may be put in
20 tha: the empiager might be peaalis-
ed if be deliberately goes beyond his
Jurisdiction in dismissing an employee.

Perhaps, I will be the omly man in
thia House to raise the question of the
Appellate Tribunal I do not agree
with the abulition of ihe Appellate
Tribunal in the present state of thing:
I represent a Central Trade Union
Organisation and we do not agree to
it. If you accep. the principle of
adjudication, then, you have %o pro-
vide the necexsary checks and halances
and appeals; otherwise, adjudication
becomes a farce. I know that other
opiniens bave been voiced by other
organisations. But. if the coocep: that
adjudication itself is wrong—as
advanced and advorsted by Shri Glri
—is accepted, I have no complaint
Initially it may go against the interest
of the workers. Bu: after a few buffet-
Ings tbe workers will become harden-
ed and will know bow to organise
themselves and know bow to kick back
and fight bsck. In the present context,
¢ the tribunal gets unfeitered freedom,
naturally, he becomes subject to all
sorts of personal prejudices and may
go wrong. If today the lower tribunals
are moare hopular thsn the Appellate
bodies, 1. is because of the Democles’
sword hanging over their hcads, I am
no friend of the Appellate Tribunal. In
fact, I was the first trade unionist in
India to raise a bue and cry against a
corrupt judge of an appellate tribunal
I complained to ‘he President and I
wrote in the Press openly challenging
the Government to procesd against me
s0 that I may at least throw mud an
him it I csnnot obtain jusilce. The
reply that I got from the President of
India was that we would get a
separate Beoch for South Indla. I do
mot think the members of the appellaje
tribunal are really above board in
everything, but because they are there
mast of the lower tribunals are bahav-
ing properly. When they are removed,
nsturally, all sarty of camplications
will coma in. If he wants to pead W

nt end Miscelimeows sia
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the procemiings I Gambdly gubmit thst
the hon. Min'star bringy in a proviaiom
that no legal prartitioner will be aliow-
ed 1o bult in in these lodusirial dis-
putes unlesas be is a mmmager of a Arm
without any sctual legal practice and
it it is enfocved, 99 per cent of the
industrial disputes will cease. Pro-
tracted Adjudications will siop.

Shri B. 8. Mwrtby (Buru): How
does it belp?

Shri N. Sreckantan Nair:  Because
these lawyers would not come and
create difficultieg and twist omtters
and the dispute will be deridad on real
merits. Now, the worker is not
capable of enguging very high-paid
lawyers......(Interruption). .

Mr. Deputy-8pmker: Opder, order;
let the bon. Member cmtinue. A irade
union leader should not get so eazlly
provoked.

Shri N. Sreckantam Nair: We sre
also human.

Anyhow this system of lawyers 1s en-
couraged more and more by the tribu-
nsls in this coun®y. In trade unimn
cases the tribunal itself puts this
Question: Wby dom't you accept this
iawyer? Naturally, if the man wants to
win his case he has to plemss the Tri-
bunal. Sp he 1s compelled or cajoled
to accept the lawyer. This leads to
Jegalistic arguments and the cases are
protracied and the expenditure of the

believer in justice metad out by
the Bigh Courta and the .Supramw
Court, in tbe case of Industrisl dls-
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and they do not realise the rapid
changes that occur in the industrial
relations in the country. We know
what the Labour Appeliste Tridunal
and :he Supreme Court did in the
bonus case,. They did not take into
congifleration tbe concepl of the
Welfare State or the sociallst pattern
of society. They allow :he employer 6
per cent. interest oo capital, 4 per cent.
interest on all reserves, allow him 1/15
of tbe total value for pehabilitation and
then and then only will the worker et
any quantum of baous That was ihe
decision of the labour Appellste Tri-
bunal. But even that deciskin was
made wurse by the Full Bench of tbe
Supreme Court coming in and making
it inflexible. This kind of interference
has always been there. But, there
must be some sort of Democles’ sword
for these tribunals. I would say that
#s a trade union worker I feal that it
may go against the workers. So,
appeals must be poassible and all the
procedure adopted by the tribunals
st also be adopted by he High
Court. If the employer ia the appel-
lant, I submit that tbe employer must
bear all the expenss of the worker
incurred in presDiing the case. This
is the suggestion which I bave wvery
seriously placed before the House und
I am sure that if it is not conceded
. now, opinion from all over the country
will compel this House to reconsider

this question,

3 PM.

One mare point I would like to bring
to tbe nolice of this House and thar
13 reganding the existing members of
pabonr Courts and Tribunals. They
bave been initlated into the .art »f
agjudication and this is ¢ different line
Tom the Civil Jurigpradence, Tn-
austrial sdjudieation is not so much
a question of logal clevertema which
demands 10 yean' expmrience as
cemanded by Pandit Thakur Das Bhar-
gava. This {s a matter in which legnl
sanmen ts more of a danger thap help.
It is human conalderationg and equity
mat ought to welgh with the Tribunal.

Myvisivae) Bin

[Pasmyr Taaxux Das Beamava in the
Chair]

There shauld be no bair-splitting dis-
tinction between ome quibble of law
and another quibble. Those peoople
who have some expmrience mxy be
allowed 0 function sz Prextiling Off-
ceny of Latour Courtg and Tribunals,
and 1 would also sugpest, as mention-.
ed by you Mr. Cheirmsn, that the
minimum qualifcation for tribummis
may be obe year's experience of labour
adjudication. But 1 ogpose 10 yeasy
judicial experience, | also oppase the
provisinn of conception of appainting
pensioned judges, Instend of fixing the
maximum age limit 10 be 65, 1 would
suggest that it be brought down to 53
so that people with choleric tempers-
ment besmuwe of sugerannuation apd
old age should not came in here and
disfigure the adjudicstion proceedings
in couwrts .

Shri Basssl (Jhajjar-Rewari): Evexy
right-minded persan would welcomea
measure that leads to maintaining and
increasing the area of industrial peacs=,
and to the extent this Bill goes in that
direction, 1 welcame it.

The bhon. Minister wag pleased to say
that most of the changes that are now
being made in the Act are as a result
of joint consultations and the largest
measure of agreement between the
employers and workerz. 1 agres that
some of the grovitions at least are as
a result of surh agreement, but I also
know that on same of these changes
there bas not been that
which a pasan like me wauld like.
Nevertheless, I do think that thismea-
sure has come not a day soan aed
will lead to the establishment

R
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nct conzider that " eacrifice s @y

great loss on the part of the one or’

the other.

The disrusxion this maruing, 1 must
sy, has been of a very high level
The mbowr Jeaders who have spolken
before me have all of them tried W0
appreciate the changes that are belng
brought into the Act. I must say that
in one gr two ci¥®s T did find a emack-
ing of sticking to the rights that had
been obtained or the so—called rights
that have been obtai.ed by the work-
ers. ] am not one of those who view
this piece of legislation fram the point
of view of rights and privileges, I
want to examing the Bill from the
point of view of a layman who is anxi-
ous to see that the production in this
five-year perind increasss {o the maxi-
mum, and that nothing bappens which
will hinder.our rapid industrial pro-
gre=s, From that point of view 1 would
urge that we now szit down and decide
on a five-yenr industrial truce. I am
sure that tbe workers and employers
will be in a position te decide berw
and now that they will not have any
dispute during the five-year period
and all difference: that arise between
them will be settled by mutual agree
ment and arbitration. I fully agree
with myy friend, Shri Glri, that we
should rely more and more on collec-
tive barguining and coociliation. But
e QifMculty is this. We are not in 2
position now when we have embarked
on the Five Year Plan to exgeriment.
In aormal times 1 would have certainly
left the whole movement to be given
a trial 10 see whether we camnot settle
our differences by mere conciliatlon,
voluntary agreemsnts and collective
bargnining. Suppming that fails, can
we afford at this junciure to see our
industria) barmoay dizsrmipled? There-
fore. we bave to have an approdch
where free play is given both tg collec.
tive hargmining and where collective
bargaining Is not posxibic due to one
reason or ancther, to adjudication. But
I am muoe thet our labowr law will
work in euch a manper that mare and
more we bagin to rely oo the inhevent
strength of the arganimstion of wurk-
ers and of the eimplayers to sete

whatever diffierencey arisg betwemn
then, To that exteni 1 cmgratuless
the bon Minister who hay been able
to bring sbout a proviiom in the Bl
which will ocow give the farew of law
to any collective agreementy that have
been mutuslly arrived at. I agree with
the suggestian made by you, Sir, thet
even durihg the course of a dispate
which is relsTed to adjodicstion, i
the partias come o an agrvemiunt,
they should be allowed to came to thiat
agreement and settle their differences

mutually.

A aumber of my friends have gpalen
about the definition of “workman”. 1
am one of those who belisve that
every warkman should heve the right
to have his gricvance vaicml But as
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form separate unions apart
workers’ unions so that the harmony
and the efficient working of the under-

Much has been said
amendment to section 33. I do not
want to say much on it. That is one
section where there has been a subs-
tantial agreement between the wor-
kers’ and employers’ representatives
at the various forums. I know that
the emnloyers are not satisfied with
the change made and a large number
of representations have been made to
the Government. From the debate
today, I find that even same of the
wo-kers are not satisfied with it. As
it is both of them are somewhat dis-
satisfied. Even then they tried to
hommer out this formula in the wa-
rious meetings with the help of the
Government. I think a fair trial
should be given to this new formula
I agree with your suggestion if it is
found acceptable to the Labour Minis-
ter that if it is misconduct whether it
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am not saying that it is so always
but there is a chance and it has been
brought to the notice of the Minister
from time to time. It is for this reasan
that I have said times without pum-
ber that in these cases the presiding
officer should be a sitting High Court
judge and the ertire arbitration
machinery at these two levels should
be placed under the jurisdiction of
the High Courts. If the sitting High
Court judges are appointed to these
pregiding offices, in my view the juris-
diction automatically pazses to the
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people that the adjudicstion will be
conducted on an absolutely impartis)
basis, It is not too Jete to comsider
either of these two suggestions.

The Labour Minister has not ouly
not incorporated these provisions %o
make appointinentes from the sitting
judgez but he bas watered down cer-
tain provisions in the BilL. He has
brought certain further amendmenis
I am sure the Mimister will explain
and ~ive his reasons when the clause
by c:ause discussion comes up and if
I have any obacrvations %0 make [
shall offer them at that time.

You were pleased to ssy ceridin
things about the assessors I uanly
want to underline what you smid with
a modification that in the case of ss-
sessors, a panel of pames both of
workers and of employers sbould be
maintained. Such panels could be had
from the appropriate employers and
workers organisation. If Goverament
at any time wants %0 sppaint asses-
gors, they should be drawn from these

panela.

As for the notice of change, there
has been no such agreement at any
of the conference. I know that this
bas a very long history. But, now the
amendment is toc drastic The gene-
sis of this notice of change was, as
far as I kiiow, the introduetion of the
latest labour saving machinery. It
was urged on behalf of the workers
that the employers should not intro-
duce any labour saving machinery
without giving notice of the change
to the trade unions. But, I find that
a large number of other things have
been included. In my opinion, thexe is
an apprehension of certnln gepuibe di-
Mculties being created in 1he way of
the working of the induskies. For
instance, if there is guing %0 be a
change of shift or some such thing—
the employer may think that there
must be a change in the shift on ac-
count of o=rtain factars, sy to achirve
greater efkisncy—and if he is to
wait for 31 days or for the agreement
from the workerx, it will be very di-
fcult 1 would therefore suggest that
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if pamihle this notice of change should
not apply to as large a mumber of

categaries s3 has been pow Prouvided
in the Bill.

As regards the abolition of the ap-
pellate tribunal here aguin, tbe em-
ployers have not seen eye tp eye with
the Government or with the other
trade unions which have been asking
for the abwlition of the appeliste tri-
bunal In the beginning when the
ribunal was eppointed there were
conflicting judgmments by the wvarious
tribunaly and even the same tribunal
gave decisions differing fram each
other on the same questiom at diffe-
rent timea A lot of confusion was
avcated. Afier some Yeann of expe-
rience, -they have came to a position
where they were beginning to gain a
Jot of respect for theanelven [ can-
not welcome tbe abolition of these
tribunals. There shodld be no dilato-

.riness in tbe judgemants and dis-

putes should be settied as scon
as passible. But, 1 agree with
my friend, Shri Nair, that in the
.present state of affairs there must at
least be one |ppelL Inasmuch as
there is no provition for even ane
appeal, 1 think il i a retrograde step.
My apprebémsion is that even the
workers will not like it after some
time. There are judges and judges
and tribunals and tribunsis. I am
sure it will be felt that pe-haps the
peovision for at least one appeal was
absolutely necessary in the cireums-
tances which obtain in our coumtry
today. 1 would, therefore, very much
lile—if there is. not going %0 be an

which [ will not céfer at this stage
I wil deal with them when we come
to the disussion ot the clmmm.

Mr. Chatrmss: Shri G. D. Samani.
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Shr]l T. B. Vilia) @as (Khamraam):
Sir, I rise on a point of axder. There
is no quorum in the House

Mr. Chatrmman: The bell is being
rung. Now there 1z quorum Shri
G. D. Somani can now procead.
Shri G. D. Somani (Rageur-Pall):
Mr. Chairman, Sir, much has already
been said from all sides and 1
therefore, try as far as
avoid repetitioo and to cunfine
. to a few important features of
Bill. In the beginning I would
to welcome the agproach of the h
Labour Minister, which he indicsted
at the end of his speech yuoterday
while opsning discussion on this Bill,
when he remarked that in the con-
taxt of tbe Secand Five Year Plan
there is no place now for stoppage
of work or for any canflicts in the re-
lations between the employers and
employees. :

ih

BEF

Sir, at a time when we are on the

threshold of an immense snd ambi-
tious scheme of industrialimtion under
the Second Five Year Plan, it iz in
the fitness of things that we should
all realise that the production on all
fronts has not only got to be main-
tained hut increassed, and that can
only be posihle if we have an atinas-
phere of goodwill and harmany all
round. To that extent, both sides--
that is the employers’ and the workers'
representatives—have remily to re-
orientate their outlook in a manner
which will enahle our induwstrial pro-
duction to go on unhampered

Indeed there are quite definite indi-
cations of severzl major Agreements
having been arrived at during the year
and a half that have precmied, where
due to the hipartite amchinery, I
mean to sy, due to the joint

ean be had more and more *to
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cation. But 3o long as that atmos-
phere is not created I quite recognise
that some sort of a machinery is es.
sentis]l where, in case the motually

recourse can be had to adjudication.
Now, caming to the actual provi-
sions of the Bill, I would just ke to
say a few words about this question
of definition. I am aware that erveral
of my frirnds on the labour’ gide have
welcamed the change and they hawe
indeed graised that this widening of
the definition of “‘worbers’ iz in the
right direction. But I have my own
fears in this ammection and even as
the definition stands at present I think
the inclusion of apprentires and eletks
under the definition is already cwas-
ing difScuity, The poimt is, whether
the abeence of this widening of de-
finition has really cansed anmy diffculty
or not. That is the gquestion which
has to be conzidered 8ir, I am sub.
mitting fram my own experimnce of
Bombay that zo far ez these super-
visory and technical per=mne] axe
cairerned they have really got an
arganisation of their own and wimm-
ever there have been any difficulty
tbey have jast comtacied the MiDow-
neri’ Asmciation We have found by
our actual experiency that these mu-
tus] contacts have helped a grent dyal
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tunctioning of this appeliate @machinery,
{ shink jt should be possible to streng-
then the existing machinery itself 1nd
thus eliminate all possible delays and
to ensurc that the functioning of the
appellate machinery fa erpedited. But,
as it Is, in view of the overwhelming
opinion on the labour side in favour of
ibe abolition of thia acpellate machi-
.nery, Goverament have decided to do
away with it. But then, :be replace-
ment of this machinery by the three-
tier adjudication machinery has npot
beenn brought about in the manaey in
which i could have been done. It
could have been done in such a way
that it could bring satisfaction to all
sides. As has been pointed out by the
preceding speaker, all along or at least
in the beginning stages, same walks
wete going on, and i1 was understood
that the sittng high court judges wnuld
be replaced, aloag with the abolitiso
of this sppellate machinery, and chat
at leas. these industrial tribunals and
the national tribunals would be caanned
by sitting high court judges to ensure
that justice would be done and sls2 to
see that ‘he judicisl machinery is maa-
ned by the proper type of persons,
But, somehow, due to some difficulties
or due to certain State Goverame:nts
it has not been POssible for .he Gov-
erament to accept that suggestion, and
as it is, there are doubte in the minds
of seversl disinterested persons whe-
ther the replacement of this machinery
will enable our judicial machinery in
the labour courts to function smoothly
and eficientl>.

Then, in regard to the question of
asgesaary, one would have thougbt thar
with the abolition of this appellate
machinery, ihe parties copcarned—
whether they are the workers or the

Previsions) Bl
apen advice of the asseory in
several complicated enses, it may cot
be posifble for a cne-man &ibunal that
is cootermuplated to Be sot under tais
Bill, :0 do full justicy to the variounr

“eassy, | should thiok that even oow,

at this stage, it is possibie for the hou.
Minister ot least to enmae that .bese
asswsary are alway® associsted, if
either of the partiss involved ask fowr
it, and :hat it is not left to the discre-
tion of the Stete Government to ap-
point the assessor- or mot 0 appoist
them.

Much has been said about the amend-
ment of sectian 33A, in Tegard to
which, of eourse, the emplayers bave
all along felt genuine difficulties MYy
friend Shri A. K. Gopalan has farad
a lot of adverye cmssquences following

the amendment, hut I think more than

adeguate safeguards have been provid-
ed in the Bll. In case any employer
dismisses or dischargey any workmen,
under ihis amendment he Wil have to
get the approval of a tribunsl for the
dismissal or the discherge. Indeed, I
think it would have heen better if the
provision had been that if the worker
bad felt aggrieved §: would be open to
him to go to the court rather thao to
compel the em)loyer, after having dis-
missed the worker, for his neglect, to
seek the approvsl of .be court After
all. it is the aggrieved party who should
gotothe court for redreas and it should
not have been made compuisory for an
employer to be called upon to approach
the court to prove the case for discharge
or dignissal or wbatever the punigh-
ment that Is given %0 the worker tm’
bip miscamduct

Shrt Numbiar: Because it is the em-
ployer who wents to remove the work-
er, bhe Is the aggrieved party and 10 he
must §9 to the court

Skri G. D. Semanl: The emplgwr
wants $0 remove the worknom for cer~
taio s0lid ceasms. I donot at all



than to do some:hing deliberately and
discharging or dizmissing the workers
or to iake some action agsinst them
which might lead to serious diacanient
among the wurkers Ii ig comeman
knowledgr of each snd every employer
that it is very difficult to keep bis con-
celd rumning umiess he has the willing
co.operation from his workers, and
that any drastic action like dismisal or
discharge cannot under any circum-
stances be :aken tightly. It is oaly
when there s 00 other way cpen and
only when the case is serious enough’
that ceranrwe to severe action is taken.
I do not at all share the apprehenzion
that of :bnse who think that gTeat cala-
mity or a very serious situation will
develop as soonc as thig amendment is
carried out. As it is, discipline and
efficiency require some sort of powera
for those who have o conduct or run
the concerns. The mere fact that this
amendment is being made will not, in
any way. | am sxre. lead to any un-
demirable consequences about wbich
apprehen<ions have been expressed.

The last point to which [ would like
to draw the attention of the House is
abou. the powers given to the cofci-
liation officers. As it is contemplated
under the Bill, the concilistion afficers
will be vested with wide discretionary
powers of a civil court under the Code
of Civil Procedure, 1508, and it may be
genulnely agprebended tbaj such arbi-
trary powera might lesd to a lot of
eonplications. Indeed, so far as the
calling of partirulars or other Informa-
tion is concerned, [ think even without
these powers the conciliation officers
can call for such recurds or for such
inforrastion as they may require, and
so, it is hardly joastified or aevessary to
amn the cancillstion offlcery wita such
wide powers. That is all that | want
to =Y.

Shri @hagwvat Jha Axsd (Purnes

Seotal Parganis): 1 welcome this
mmdm changes
which were long overdue. I receive
this memsure with pleasure in that I
find (hat there are certain changes and
smendmenty which will belp labour In

ployers’ advantage In the sease that
only they can initiate changes in

We are most nappy to And that these
long blessed, with a quesiion aark
before it, appeliate tribunsis have gone
We used to file canes Which used to be
pending for four oz fve years Recent-
ly we bad sama camesx. the appellate
tribunsl sat over them for five years
The labours won them but :hen em-
ployers moved the Supreme Conrt
and it askad for Rs. 2 lakhs
security from tbe labour. Now we are
very glad that the 1930 Act has gome;
I am sure it would give us some rellel
Als0, there is provision for vohmtary
cesort to arbiiration by parties by a
written agreement. I will not dilaty an
these advantages; they are so apparext
and it 13 enougb to aay that we receive
them cordislly and whole.beurtedly.

I would now like to point ocut cer-
tain lacunae that sre there In this
legisiation. The mos: important and
controversial matter is about the defi-
nition clause. I would have likng Mr.
$omsani to be bese fust now. He har
given us a sdion and sald, “What i
the cecesuity for widming this dsfini
tion? The relation between the e
ployers and the employes i3 30 cardia
in Bombay. The supexrvieory zod tach
nical skaff are so pleased with us™ Hs
quoted the practicy in certain o
countries ke Canada. I would als
like 0 Quote other countries. What ar

" the reasoas for industrial peace in thos

countries? In ladustrially sdvence

there i3 cullective bargxining, whk
bas not been achisved In India )
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this pight. What they want is a fur-
ther mhmtdth:’ppulﬁm.
That is why we feel that what has
beem given by the right band
bas been more than taken away by
the amenAment of section 33. I want
the Labour Minister to understand
the wolume of opinion that bas bees:
coming to us from the last sexxion t»
_ this session. From the time woen
we asked Govermnment to expedite
this Bill, from the time when we wers
asked not to send this Bl to a Selec
Committee, to this day, a large volume
of opinion has come to us from the
trade unions that you have done a
very wroog thing in not baving taken
the Bill to a Select Committee, in not
baving screened it—not only ourselves.
but all scticas of the Mous—berause
it deals with a matter of such vitai
imoortance to iabour.

1 would refer to what Shri V. V.
Giri said. We wanted that this Indus-
trial Disputes Act should have em-
bodied within itself cortain funds-
mental approach to labour and its
rights. That fucdamental approach
was the question of collechive bargaln-
ing, the key-stene of which is recog-
nition of unions. 1 will no: take
much time. I do not feel that it 1s.of
fundamental importance and everybody
who has spoken up till now, except
the representatives of employers has
said that this is something without
which this Bill becomes impolent. We
would like the Labour Minister, wben
be replies, to tell us clearly what is it
that bhe 1s coatemplating about :hs
recougnition of trade unions. At ‘he
same time, I warmly welcome what
Shri K. P. Tripatbi said. One of the
reaacns for the prement position is the
fact that we in the various trade
uniong have not been able to came ¢
a conrlusion ourselves. It is right
that all the trade unions should sit
together and come to same decision
rather than take upon us the com-
pulgons of law. I hope that Shri E. P.
Tripathi would do his best to convene
such a merting of all the organisations
of Ceutra) trede unions 3o that this can
be dooe. At the same time, as we

Provisioms) Bil)
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§
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the
employer does not  recagnise e
unicn, he did not rome and he did <o
discuss. The dispute goes on snd
@cally ends in a crizls. Thia ls one
the fundamental paints to which I
feel that the Government has not seex
112 way to give full impartance. There
have been fmany cases in which the
Government itself is a party. There is
the questina about the Chittarunjin
Union. In Chittaranjan, thers were
three unlong. The INT.UC. lost itz
Tecognition because it did not have
wuficient crepreasptation. The two
other uniona bave amalgamated and
formed one union. Even that has not
been Tecoghised I can give 3o many
instapces. The question of the South
Baxtery Hailwxy Union hes came mp.
The whbole affair cxme to a climsx.
This question has besn banging firs
for manths. I think that is the unian

BR
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The Lok Sabha then odjourmed ¢l
Eleven of the Clock on Tauesdal, the
24th July 1956.



